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THE 

LEGISLATIVE ASSEMBLY ~  'rES" 
(OFFICIAL REPORT OF THE TWENTY-SECOND SESSION OF THE 

FIFl'B LEGISLATIVE ASSEMBLY.) I 

. 

VOLUME 1-1945 

LEGISLATIVE ASSEMBLY 
Thursday, 8th February, 1945 

The Assembly met in the Assembly Chamber of the Council House in New 
Delhi at Eleven of the Clock, being the First Day of the Twenty-Second 
Sessi~n of the Fifth Legislative Assembly, pursuant to Section 63-D (2) of the 
Government of India Act, as set out in the ;Ninth Schedule ~ the overnm~nt 

of India Act, 1935. Mr. President (The Honourable S;r Abdur Rahlm, 
K.O.S.L) was in the Chair. 

MEMBERS SWORN: 

Mr. Geoffrey W. Tyson, M.L.A. (Bengal: European); and 
Sir Gurunath Venkatesh Bewoor, M.L.A. (Secretary, Posts and Air 

Department). 

STARRED QUESTIONS AND ANSWERS 

(a) ORAL ANSWERS 

CONOLUSIONS OF THB POSTAL SALARY ENQUIRY COMMl'l"1'EB 

1. *Kr. Lalch&Dd lfavalrai: (a) Will the Secretary for Posts and Air be 
pleased to state if the Postal Salary Enquiry Committee have finished their deli-
berations and come to any conclusion following certain representations received 
from the Postmen's Unions and Post Offices Staff Unions? If so, what are 
their conclut;ions? 

(b) Do Government propose to implf\ment the findings of the aforesaid com-
mittee, and hCJw far do they meet with the demands made by the aforesaid 
L'nions? 

Sir Gurunath Bew'"oor: (a) Presumably the Honourable Member refers to tbe 
Committee of Enquiry set up in Bombay. The report of the Committee has 
not yet been received by Government. 
(b) Does not arise. 
Mr. Lalchand Navalrai: May I know when was the report due? Was any 

time fixed for its publication? • .. 
Sir Gurunath Bewoor: The Committee was appointed late in November and 

they were asked to submit their repon as SfJon as practicable. We have re-
cently asked them to expedite their report. . 
Mr. G. ltangiah Naidu: May I know whether the findings of this Committee 

are going to be applied to all the provinces of the country? 
Sir Gurunath Bewoor:'Though the Committee's inquiry is limited to the 

Bombay Presidency and ¥> the class· of postmen and lower grade staff, any 
steps taken, based on their findings would generally be ~ade applicable to the 
whole of India and to all classes of staff. 
Mr. G. Rangiah Naidu: Is it not a fact that the Government have announ-

oed that the findings of thil:; Committee are going to be applied to all the 
provinces? • 

Sir Gurunatb. Bewoor: I have said exactly that. 
. ItAn.WAY ACCIDENT NEAR BEREA. RAILWAY STATION • 
2. *Dr. Sir Zi& Uddin Ahmad: (a) Will the Honourable the Railway Mrmber 

be pleased to make a statement about the aecident. which took place on thd' 
ERRt, Tndian Railway on the morning of the 23rd of November, 1944, near Behes 
lStation? . 

( 1 ) .,.. ..... 



-----·--

2 [8TH FE.8. 1945 , LEGISLATIVE, ASSEMBLY (b) W}-iat_was the cause'of the accident? ( c) Was It due to the defect in track? . . . 
(d) How many passeno-ers wer . th t. . • . , . 

died"! "' e m e iam, now many injured, and how many
(e) Will the'Honourable Memb�r la· o · th tabl th • 

ment Insp_ector about �his accident? y n . e , e . e report of tpe Govern-
. (f). Is It not a fact thaf the driver of . .th t · ,h· h . . . pomt Just before the accident reported at the raI� � i� passed this. partieu!ar

· �f f�!t�ri;!/;o, what action did the Railw·a; ld:ii�i:i���io:b��tetho: Jfh! :�t1i� 
the (��i!!li the Honourable J}fomber mention the exact words of the report of

The Honourable Sir Edward B tha.U , ( )' · ·· · 
. 0-43 hours whilst No 6 D " , e1:1 · . a On 23rd ,November 1944 at about
· load of 12 bogies ;,.a� tr 01? 

PunJtahb MDail (e�-Saharanpur to Howrah) with a
th . · . , _ave mg on e own lme between Behea and Karisath
VI e tn�ne r�f SlX ieadmg coaches .yere derailed at a point ab.out 30 'ft on the'e� sik e O 18 west abutment of Bridge No. 248. The engine went d�wn the
::b:�d:e�ise���nafter ,travelling ab�ut 300_ ft. capsized on its left side and
emba l t . ad SVI amp. . The six le.ad mg coaches also went down the . . n ,men , _capsize on their left and were badly smashed u . The seventh H�hwl�, a 

1
bogie _Postal V:an ,ns derailed of a!l pairs of ·wheels �nd was leaning 

f�eca�IOUS y on its left Sid�. Only the left leading wheel of the front bogie of e eighth coach was derailed. The remaining carriages remained on th� rails. 
· k(b) The rem\:>val of a left hand rail in the do\.vn track by some· p· erson�-un nown. - � · 

----=-----
. 

(c) No., ·. ,(d) �t :s e_stirriated tha� �here ,vere· about 040 pas�engers in the tra-in. Eight
w er� lolled and_ 88 .. were, 111Jured, ten cases. being siri,0� .. -�-. _(�) Th� pubhcat10n of the Government Inspector's Report is a malter ..for:.J;he 
coninderat10n and decision of the Posts and Air Department. · . 

(f) The, reply to the first part is in th� negat�\'e. The sec�nd does ljlOt arise.
(g) As no report was made by, the driver tins does not ai:,1s�. . 
�r. �alchand Nav�lrai: May I know if ,this train was· late at some previous 

station and- tl:]at, the· speed was excessive at the time when it· was derailed? 
. The Honourable Sir Edward Benthall: I forget whether the tr�in was late 

�t the previous station-I think it was;. but the question .of speed was gone 
mto very carefolly by the Government Inspector and there was . no .definite 
evidence .at all that an excessive speed was being followed: Apart from that, 
the quality of the coal which the Railways are getting on the Mail trains is not 
_suol:i as to enable the engines to develop excessive speed. 

:Mr. Lalchand Navalrai: I do not know whether 'the Railway authorities
have examined the passengers'who said that previous to this derailment there 
was great jolting and shaking and· people got nervous. May I know if anJ'
passengers were examined and was any such evidence tend,er�d? 

The Honourable Sir, Edward Benthall: All the passengei;s. who were avail­
able to give evidence were exa�ined, and, so far as I recollect frbm the report,
there was no substantial _evidence to that effect. 

J4r Badri Dutt Panda: I think th'.e .Honourable Member said that the
report· will be publisne_d b:I:' the Posts and Air_ Departmen�. H so ,_ "'.hY is that
Department going t() P,u�hsh that repoi.:1; and not the �mlw�y Departm�nt? 

The Honourable Sir Edward Be,ntha.11: · The Honourable Member · clearly· ·.
does not kriow the or15anisation. The Government. Inspector ·, of Railways 
is not· under the Railway Department. He. is, under, an indepe'.!:ldent 

Department,. the Posts. and 1ir Department1 i1;1 order that the. reports b:'� 
that Inspectorate ma;y not be m .any way preJudiced. Therefore, It ,s up_ t(;. , 
the Posts and Air Department to·decide whether they would publish the repo.r� 
of .officers of their own Department. �· ...,,,.

. ' 

11111 
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STARRED QUESTIONS AND ANSWERS 3 
. , Mr. Lalcha.nd Navalrai: ·· Is it ~ot a fact that on preyious occasions when 
'7there were collisions or accidents op t,he East Indian Railway they were alway.s 

· or mostly due to sabotage? , · . , 
The' Honourable Sir Edward BenthaJ.l: No, Sir; that. is mot a fact.. But in 

this case it was a perfectly clear case of sabotage because one of the rails had 
been removed<f12 · inches inside the line of track and the fish plates and the 
bolts had been extracted undamaged. , -

Mr. Lalchand Nava.lrai: Was any judicial inquiry -made? 
The Honourable Sir EdwaJ.'d Benthall: An inquirv was made by the Govern-

ment Inspector of Railways whose duty- it is to ~ake these· i11quiries. The 
Provincial -Government also satisfied themselves that this was •a fact. 

Mr. Lalchand' Navalrai: Government may be satisfied, but for the public-
satisfaction 'vvill the Honourable Member now order a Judicial inquiry to be 
lhade ? . · , , 

The Honourable. Sir Edward Benthall: No,. Sir. : 
Mr. Lalchand Navalrai: Why not? 
The Honourable Sir Etlward Benthall: Because. the procedure which has 

been set up for inquiring into these incidents has been followed. 
' ' Mr. Lalchand Navalrai: Is there any prohibition to a11y Judicial inquiry 

being made .? 
The Honourable Sir Edward Benthall: Yes, Sir. I do not propose to s~1p· 

port the idea. , 
- Dr. Sir Zia Uddin Ahmad: Has the Govemrrient of Ind:a taken any" .action 
·to inquire from tl;ie Provincial Government whether they have taken such 
'action as to 'prevent the repetition of these accidents? 

The Honourable Sir Edward Bentha.11: Yes, Sfr. 'The Provincial Govern-
. ment are consistently takihg action to try to prevent these ·cases. of sabotage. 

, ' . ' ' 
REM(')V AL OF DISAB;JLITIES AFFECTINq. INDIANS IN UNITED STATES OF' AMERICA' ' 

3. *~gaf Sin~h: ·raY\.vm the I<'0reig1i Secretary please state .what 
'prog-;;s has been. made in the efforts to remo~e disabilities 'and ' restrictions 
affecting Indians in the United S~ates of America since November last? 

(l::,) Wnen is this matter. Pxpec,ted to be decided finally? What is the real. 
hitch in the matter? . · · 
. ' ' Sir Olaf Caroe: (a) The latest informa~ion available to the Government' of 
India is that six fresh Bills for the grant to Indians in greater or less degree of 
citizenship rights· and rights of entry in and to the United States have been 
i'ntrnduced in the H(';use of Representatives and the Senate, the Bil1s previous-
·1y introduced having ·lapsed with the dissolution qf Congress at · the recent 
,elections. All these Bills have been referred to the appropriate Committees of 
the Legislahtre. . 

(b) The Government of India, are unable to say wJ:ren the matter can be 
, expected to be dee,;ided fiuttlly but the Ag~n~ General has impre~sed on the 

. A1i:erican Government; the de.sirabilit:y of speedy· action. Except in ~ f'ar as 
the previous Bills lapsed with the life of the last Session of· Cqngress the 
_Government· of India are not aware that there is any hitch. . 

Sardar Mangal Singh: May I kno\Y whether it is a private Member's Bill 
or a Government Bill?, 1 

Sir Olaf- Caroe: The Honourable Member mav not be aware that the Govern-
ment of United States. do not'irrtroduce :f3ills into their legislature; .all Bills are 

: introduced b.v private Members . 
. Mr. Abdul Qa.iyum: May I know if these Bills seek to confer citizenship 

rigbts on Indians already in United States or on all thpse who will enter the.' 
States in future? · . · · . ' . 
' · Sir Olaf_ Caroe: Some do and some do not: · It is a very complicatyd questioi;i. 

It is. important to differentiate between rights of naturalisation or citizenship· 
·on the one hand and rights of entry or immigration on the other. Some of these 
Bills only seek to c0nfer rights of citizenship on those Indians whd are already . ' ll 
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in U.S.A., and our Agent General, on instructions, has brought to the notice 
of the State Department that that. is not what India expects. India expects, 
not only that, b~ also to be placed on the same footing as China as regards 
entry of a quota\ . 
Sardar KangaJ Singh: May I know whether the Government of U.S.A .• 

referred this matter to the Government of India before the war in 1939' and· 
whether the Government of India took seven months to reply and s~id that 
these Bills might be postponed till after the war? 
Sir Olaf Caroe: I do not know where the Honourable Member got that 

information. I never heard about :t before. 
Sa.rdar Kangal Singh: I got the information from the Press interview of II> 

gentleman who recently returned from America. 
Sir Olaf Ca.roe: I think that gentleman who recently returned mUSb have 

been misinformed. 
Kr. T. S. Ayinasbmngam Chetti&r: May I know ii the introduction of these 

Bills is due to any Government efforts or due to the agitation or initiative of 
Indians at present resident in U.S.A.? 
Sir Olaf Caro&: I do not know why the Honourable Member ealls it agita-

tion. It is quite natural that India should wish to obtain citizenship rights 
and, rights of entry. Naturally Indians not only in America but also in India. 
have been working to obtain this objective and the Government of India have 
also taken the initiative and on instructions from the (iovernment here, so has 
• the Agent General done. 

JIr. X. O. Neogy: When did the Government of India take the initia-
tive in this matter? 
Sir Olaf Oaroe: The Government of India took the initiative since the 

Government of U.S.A., passed an Act conferring these rights on the Chinese. 

JIr. Lalchand Navalrai: May I know if it is proposed to give citizenship 
rights to Indians by quotas, that is bit by bit? If so, what is that quota and 
how long will that quota. system continue? 

Sir Olaf Oaroe: I think my Honourable friend has fallen into the same con-
fusion 'about which I just now gave a warning. lie has mixed up citizenship 
with immigration. - . 

JIr. )[. Ghiasuddin: May I know if it is a fact that if t4ese Bills are enacted 
int~ law, they will allow no more than 70 Indians per year to enter U.S.A. ? 
Sir Olaf Caroe: I believe the number is 75. 

NEGOTIATIONS WITH MESSRS. TATAS BE MANUFACTURE OF LOCOMOTIVES 

4. *Sard&r Kangal Singh: Will the Honourable the Railway Member please 
stato: 
-"' (a) 'whether the negotiations with MesJ:;rf>. Tatas regarding t.he manufacture 
of locomot;ves have been finalis3d; • 
(b) ii the answer to (a) above be in the affirmative, what the terms of the 

COIl tract are; . 
(0) whether the manufacture will begin immediately or it is a post-war! 

measure; and 
(d) whf'toer there is any other factory-where the locomotives will be manu-

factured in India? 

The Honourable Sir Edward Benth&ll: (a) Negotiations have been almost 
completed with regard to the manufacture of locomotive boilers as a. war 
• measure and of complete locomotives in t e~ ost- ar period, but the contract"' 
has not yet been signed.. . 
• (b) Does not arise. ':i 

~Mantrlacture of locomotive boilers will b,gm immediately and com l~te 
G loco· ives would be produced as soon as possible after the .war. 
, (d) Arrangements are-in hand "for commencing the manufacture of loco-
motives and boilers at Kanchrapara as soon as possible after the war. In the 
forthooming year it is hoped to complete 15 light broad gauge engines st 

- -<:::::Ji 
Ajmer . . ' .. 



STARRED QUESTIONS AND ANSWERS 5 
• "lIr. Jl&nu Subeci&r: May I know what are the conditioD'S of the negotiations 

-with the Tatas for manufacture of locomotives? I 
The Honourable Sir Edward Benthall: They are e tremel~ lengthy. 
1Ir. Kanu Subedar: Will the Honourable Member circulate these to Members 

>of the House? 
The Honourable Sir Edward Benthall: I shall place a copy in the library 

'of the House. 
JIr. T. S. Avinasbmngam Chetti&r: May I know whether the Government 

-will se.e that they do not import now or hereafter a large number of locomotives 
~o that they might not give the excuse later that for many years to come we 
will not need locomotives? 
The Honourable Sir Edward Benthall: No, Sir. 

Mr. Lalchand Navalrai: Has contract been given to other firms also? 
The Honourable Sir Edward Bentha.ll: Only to the Tatas. 
Sir Cowasjee Jehangir: May I know how many locomotives does the 

Honourable Member propose to make through the agency of ,Government at 
the two places he mentioned? 

The Honourable Sir Edward Bentha.ll: To be exact I should have to look up 
the reference, but, roughly speaking, it is about 100 engines or boilers at 
'Singhbhum workshops and 80 or more at Kanchrapara per year. 
Dr. Sir Zia Uddin Ahmad: Is it not a fact that Ajmer workshop used to 

manufacture meter gauge engines before the war? How many engines has· 
'that workshop prepared during the war? 
The Honourable Sir Edward Benthall: I am answering that question later 

on this morning. They have actually mllde 19 engines since the war. began. 
CITIzENSHIP RIGHTS FOR INDIANS IN UNITED STATES OF A.MEB.ICA. 

5. *Mr. Abdul Qaiyum: Will the Foreign Secretary please state: 
(a) the latest steps taken by Government to obtain citizenship rights for 

lndians in the United State~ of America; 
(b) tbe response of the Governnlent of the United States of America to the 

·same; and 
(e) the nature of further action contemplated in this matter? 
Sir Olaf Caroe: 'a) The Agent General continues to represent to the State 

Department of the United States Government the importance to Indo-American 
relations of early legi.slation to enable Indians to acquire citizenship rights in 
and rights of entry into the United States. 
(b) The representations of the Agent General have been met sympathetically. 
(c) Six Bills providing in a greater or less degree for the extension to Indians 

both of naturalization rights and of immigration quotas, are now be o~ the 
Committees of the United States Congress and progress will be ooserved and 
,reported. • 
Mr. Abdul Qaiyum: With reference to part (b), may I know if the Govern-

'ment of U.S.A .. has acce}:lted the principle of conferring citizenship rights on 
Indians? 
Sir Olaf Oatoe: I cannot interpret the mind of the Government of U.S.A. 

but they have certainly viewed the ;epresentations of the Agent General with 
~ e utmost sympathy and they have facilitated the discussion of Bills which 
ba"Ve been introduced in the Legislature. 
1Ir. lla.uu Subedar: Have the Government of India any information 

whether the Government of U.S.A. discussed this matter with His Majesty's· 
-Government? • 
Sir Olaf Oaroe: No. Sir . 
. 1Ir. )[a.nu SUbedar: Is it not likely that they are going to .Iiscuss this 

'before taking any serious action? If so, have the Government of IndiOllll"epre-. 
sented this matter to His Majesty's Gove1'llment as .one on which there .as 
enormous public feeling in this country? 
SJr Olaf Caroe: The Government of India have kept His Majesty's Govern-

ment fully inforn:.b:i. His Majesty's Government are no doubt sympathetic, 
as sympathetic as they can be with this object, but t ~ thing is.· not being 
-worked through .His ~a esty's Government but through the, Agent General. 
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6. *1Il. Abdu\ aiY ~: Will the Foreign Secretary please state: 
(a) if nine In~ans were recently deported from Madagascar; _ 
. (b) if so, the nature of tlIp. charge, and whether they were judicially .tried 
hefore being deported; . 

(.c) whether ont' of them fell off a boat and died during the journey to India' 
~nd . • 

(d) the steps fukt'l1 to secure the flarl,v retunl of these people to rejoin their 
families? 
Sir Olaf Oaroe: (a) Yes. 
(b) It was alleged that these persons bad committed various offences rang-

iug from vagrancy and drunkenness to failure to pay taxes, black market 
activiti~s, forgery, usury and other dishonest practices and offences against war 
regulatIOns. Thev were deported under the Governor General's Ol'ders. It has 
l"een reported by His Majesty's Consul General at Tananarive that at least eight 
/')f these persons havc been convicted of different offences at various times, but 
he has been requested to furnish a full report on each case. 
(c) The Government of India understand from a representation received' 

flom the Africa and Overseas ,Merchants Chamber, Bombay, that one of the 
de ort~es named Manji Sharif fell overboard and was drowned on the voyage 
to 1ndla. 
(d) The Government of India have put to His Majesty's Consul General 

at 'fananarive the suggestion that the French authorities should be moved to 
Jiermit these persons to return to Madagascar on the ground that they have' 
. left their families there. The Consul General's reply is awaited. 
Xr. Abdul Qaiyum: May I know if the offences with which these people arp. 

('harged are more of a civil rather than of a criminal nature? 

Sir Olaf Oa.roe: I have no information on that. But it appears that "lome 
(If the offences are of a triminal nature-forgery is a criminal offence, failure 
to pay taxes-I do not know whether that would be classified as civil or :ri-
mbal, I suppose it is also criminal; blllck marketing activities, I suppose tlley 
wl'uld be criminal in war time legi,;lation. 

Mr. X. O. Beogy: Has the Honourable Member satisfi.ed himself that 't e~e 

oftences entail deportation under the Madagascar law 7 

• Sir Olaf Oaroe: I do not think it is for me to satisfy myself; I am not ,lD' 
interpreter of the French Government's actions. 

Ill. Abdul Qaiyum: May I know if their wives and children are still in' 
Madagascar? 

sil Olaf Oa.roe: I understand their families aTe still there. 
Sardal Sant Singh: I understltnd that some of them were deported for 

,lrunkenness, which is a criminal offence even in India under police rule 3~t'; 
Will the Honourable Member take care to send away some of the foreigners :" 
present in DelhI who are guilty of drunkenness anq are found wandermg 10' 
the streets of Delhi? 0 

Sir Olaf Oaroe: I do not think that arises out of this question. 

KIDNAPPING OF SAHIB SINGH AND IDS BROTHER 

7. *)[r. Abdul Qaiyum: 'Vill the Foreign Secretary please state: 
• (a) if he has seen the Associated Press repcrt at page 3 of the Dawn, dated' 
the 18th December, 1944, re~rding kidnapping; . 
(b) whether Sahib Singh and his brot l~r are still ill captivity; 
(c) the 'names of the two persons kidnapped from Naurangsarai three naJB. 

• arli~; and 
, (d) the steps taken to effect tile release of these men? 
Sir Olaf Oaroe: (a) Yes. 
(b) Sahib Singh escaped and reached Bannu on the 21st ecemb~ 1944. 

Ris brother Pokhar Das is stiU in captivity. -
(c) GuloBads?ah and Tilok Chand. 
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(d) Sahib Singh and Tilok Chand escaped and Gul ~ds a  ~as releaacd 
on the 8th December 1944. Political pressure is being exertld on the tribe to 
eiJf'ct the release of Pokhar Das. , 
Mr. Abdul Qaiyum: Are Government satisfied, that no ranSom money had to 

be paid before these people were released by the tribesmen concerned? 
Sir Olaf Caroe: G.overnment, as I have explained before  in this House, 

Ctlways en~eavour to dIscourage the payment of ransom because these kidnappings 
Hre orgamsed by bad characters among the tribes expressly in order to obtain 
fansom; and every effort is made to discourage the payment of ransom. 
Mr. Abdul Qaiyum: Are Government aware that in one case where a Gov-

emment official, who is now serving in the army, was kidnapped, the money 
wa!:' paid in the presence of the political tahsildar before he could be released? 
Sir Olaf Caroe: That is some informat.ion, Sir. I am not aware of it. 
Mr. Abdul Qaiyum: It was Captain Saleem Khan who is now serving in 

th<; army. The money was paid by his father in the presence of the polithd 
!ahsildar. That fact is within my knowledge. 
Sir Olaf caroe: How long ago? 
Xr. T. S. AviIlashilingam Chettiar: Will the Honourable Member inquire 

aiHl find out and let us know? 
Sir Olaf Caroe: That; is an entirely separate pOInt; if a question is put 

down I will find out. 

STUDENTS .A TTENDING SCHOOLS IN TRIBAL AREAS • 

8. *Mr. Abdul Q&iyum: Will the Foreign Secretary please state: 
(a) the number of students attending schools in the tribal areas in 1944 Qnd 

1938, respectively; 
(b) what percentage of such students in 1944 were tribal born; and 
(c) whether any new schools were opened in the tribal belt in 1944? 
, Sir Olaf Caroe: (a) The number of ~tudents attending schools in tribal areas 

\V:.I" 4,513 in 1944, and 4,057 in 1938; 
(b) The information is being collected by the local authorities, and will be 

placed on the table when received; 
(c) No. 

Mr. Abdul Qaiyqm: With regard to part (b), is it a fact that the majority 
d the students of the tribal areas are not tribal born? 

Sir Olaf Caroe: I think in anticipation of the information I should uolt 
"erLaps be very firnl in my reply. But; from my own knowledge of. t~e 
North-West Frontier I should say that the Honourable Member's suggestIon 1'; 
probably ill-founded. 

ACC:DENT TO PUNJAB MAIL xEAR ARRAH 

9. *Xr. Abdul Q&iyum: Will the Honoltrable the Railway Member please 
state: 
(a) t ~ cause of the aecident to the 6 Down Punjab Mail on the 28rd 

November, 1944, between Behea and Karisath near Arrah; 
(b) the number of killed and wounded; and 
(c) whether any enquiry was held, and its findings? 

The Bonoura.ble Sir Edward BentMll: (a) and (b). I would refer the 
Honourable Member to. the reply I have just given w parts (b) and (d) uf 
Question No.2. .  . • 
(c) An enquiry was held by the .overn~l mt Iw;:pector ~  .Railways und:r 

the Posts and Air Department, and hIS findmgs, after examInIng all the aval~
aUe evidence, are (i) that the derailment was due to the removal of a ralt-
b~ some person or persons un no~, an~ (ii) t a~ relief measures -Were jlrompt 
nnd adequate and everything pOSSIble In the Cl 'cumstanc~s was don~ T:a. 
Government Inspector's final report has n~t yet be~ receIved. . 
Mr. Abdul Qa.iyum: With reference to part \c), may I know if the culprit 

has been apprehen,t1ed? . 
'!'he JlOII.01JrIble Sir Edward Benthall: No, Sir; not to my llO ledge~ 
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Mr. LalcJumd Bavalrai: Were the firemen of the engine examined by the 
In&pector? , 
Sir G1l1'11D&th ~ oor: Yes, Sir. 
1Ir. L&lchand NavaIrai: Was :.t their evidence that the handle had got very 

hd and one of them burnt his. hand? , 
Sir Gurunath Bewoor: I have a long statement here and it will take e. 

long time to find out. I could not answer it straightaway. 
The Honourable Sir Edward Benthall: I have read the report and I rc-

collect nothing of that kind. 

CONFERENOE R8 MANUPACTURE OF FERTILISERS 

10. *llr. T.  S. Avinasbilingam Ohettia.r: Will the Honourable the Supply 
Member please state; 
(a) whether the proposed conference of Provincial Governments and others 

to discuss the matter of manufacture of fertilisers has been summoned; 
(b) the conclusions of the conference; and 
(c) whether the Government have examined the matter and come to a COll-

clus:on about where and when to establish these fertiliser plants? 
The Honourable Sir Sultan Ahmed: (a) Yes. 
(b) and (c). In accordance with the general conclusion~ reached at the 

0wference, the Government of India have decided initially to establish a 
factory at Sindri, near Dhanbad, in Bihar for the manufacture of 350,000 tons 
(If sulphate of ammonia per annum. The Government of India are also investi-
gating the possibilities of erecting another unit of 100,000 tons per annum '.m 
a Bite somewhere south of the Vindhyas. The necessary arrangements for the 
!'peedy establishment of the factory at Sindri are in hand. 
Sardar Sant Singh: Have Government received any information about 

private individuals establishing such factories? 
The Honourable Sir Sultan Ahmed: I am not aware of that.' 
1Ir. T. S. Avinashilingam Ohettiar: With reference to part (c), may I know 

when they expect that plant? 
The  Honourabie Sir Sultan Ahmed: Necessary arrangements have been 

I:lade and I understand that experts are already on their way to America to 
get the plant. 
llr. T. S. Avinasililingam Ohettiar: Do they expect to have the thing 

ILanufacturetl within the year? 
The Honourable Sir Sultan Ahmed: It is very difficult to say. 

llr. Abdul Qaiyum: With reference to part (b), is it a fact that certain 
American experts had suggested that the plant should be set up near Aligarh 
in the U. P.? 

The Honourable Sir Sultan m~: Yes. As a matter of fact the Technical 
Mission had suggested that, but there was a conference of experts with the 
Technical Mission and others from the provinces, and ,it was ultimately decided 
tLat the first factory should be located at this place called Sindri. 
Mr. Abdul Qaiyum: Was the AmericaI\ &uggestion turned down? 

The Honourable Sir Sultan Ahmed: It was not an American suggestion at 
all; it was the Technical Mission. 

STEPS FOR MANuFACTURE OF LoOOMOTlVES 

11. *llr. T. S. Avinashilingam Ohettiar: Will the Honourable the Railway 
Member please state: 
(a) with reference to the declarat:on of the decision of Government to manu-

facture locomotives in India, what '!teps they have taken in the matter; . 
(b)Qr'hether the requisite plants have been ordered for; and 

< ~ c  where they expect <to establi!;h the plant, and when they expect to 
complete the arrangements? 

The Honourable Sir Edward Benthall: (a) A contract ~it  Messr3. Tata 
Sons Ltd., for the manufacture of boilers as a war measure sndof complete 
locomotives at soon as possible after the war has been almost completed. They . . 

• • 
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:ale to take over the E. I. Railway Shops at Singhbhum ior this purpose from 
the 1st of April 1945. I 
In addition to t!he above the Railway Board have in lIand a. scheme for 

the mp.nufacture of locomotives ?nd boilers in the B. & A. Railway Worksh'JPs 
at ~ Kanchrapara as s?on as possIble a.fter the. war. Plans for remodelling (j( 
thIS workshop for this purpose are bemg finalized by the Consulting' Engineers 
and will shortly be ready. 
(b) Requisite plant for the manufacture of boilers at Singhbhum has bee~ 

mdt::nted for. Some machines have also been ordered for Kanchrapara. 
(c) The answer to j,he first part of the question is "At Singhbhum and at 

Kanchrapara". . With regard to the second part of the question, the Kancrua-
'rurl' shops are at present engaged upon essential war work and manufacture 
of locomotives in these shops must depend upon the war situation. The 
manufacture of boilers at Singhbhum is, however, to start immediately. 

Mr. T. S. Avinashilingam Chettiar: Have they considered how many loco-
motives will be necessary to work all the railway systems of this country ;lnd 
how many do they propose to manufacture with the plant which they ro o~e 

to set up? 

The Honourable Sir Edward Benthall: Yes, Sir. 
Mr. T. S. Avinashilingam Chettiar: What is the number of locomotives 

xpquired and the number that they propose to manufacture with this plant? • 

The Honourable Sir Edward Benthall: I think the Honourable Member's 
point is, whether there will be enough orders after the war to keep these shops 
tus~'. The answer is in the affirmative. 

Mr. T. S. Avinashilingam Chettiar: I will repeat the question. What will 
t.e the number of locomotives required in this country to keep all the railway 
systems going and how many can they manufacture in the plant which the;! 
will set up? Do they expect that further locomotives wiil have to be ordered 
{,.om outside the country or do they expect to be self-sufficing? 

The Honourable Sir Edward Benthall: The answer to the first part of the 
«juesiion is in the laffirmative. 
Mr. T. S. Avinashillngam Chettiar: What is the number of locomotives? 
The Honourable Sir Edward Benthall: I cannot give the correct number. If 

tLe Honourable Member will put down a question, I shall be able to amfwer 
it. He has asked a whole string of questions and I am trying to answer them. 
Be wants to know whether we are likely to order further locomotives from 
1:),erseas or whether the industry here wili be able to take care of the requira-
ll'ents of the Indian railways in the future. We may have to order a.certain 
llumber of passenger engines after the war to make up the deficiency in 
passenger engines since all the orders whie+! have been placed during\ the war 
have been· for goods engines but, generally speaking, it is hoped to develop 
the Indian locomotive ind·ustry to take care of all India's requirements. 
Mr. Badri Dutt Pande: Is it a fact that during the war 365 engines have 

b,'en ordered from outside? • 
The lIonourable Sir Edward Benthall: It is, Sir, and. more. 

12. *[Not put]. 

TREATY OF ~ l TIO  AND COMMEBCB WITH UNIT1CD STATES OF AMEmCA 

13. *1Ir. ][anu Subedar: (a) When did the Foreign Secretary represent to· 
His Majesty's Government the desirability of-having a Treaty of Navigation 
al1d Commerce with the United States of America? 
(b) Is it a fact that a draft of such treaty was received sometime in 1939, 

and is it a fact that the Government of India said that thev were n~ in :1 .. 
position to proceed with the treaty becaus'C of the a~  " 
(c) What were the difficulties which Government experienced in formulating 

a treat yo? 

Sir Olaf Caroe: The question will be answered by my HonouIab\e friend 
tb ... Commerce Member on the approgriate day. 

t' • 
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RECENT INTERNATIONAL Arn CONFERENCE 

. 14. *Mr. Manu Subedhr: (a) Will the. Secretf!.ry for Posts and A:r p:ease state 
what c.ommitments the Government of India have made in the recene In~er-
nation_al Air Conference, and fr.om the report made to them, what the causes 
of the failure of tht> conference are? 

, (b) What is the Government of India's ·pol:cy with rega:rd to the future of· 
air navigation and air trafffu in India in the matter of (i) State enterprise, 
(ii) Indian compa.nies ·who are in the field . or who may come in th,e field, 
(iii) British companies who may be passing over a stretch of fodia in the case 
of longer route, and (iv). American. Dutch and ot!J.er companies who may wish 
to . operate ? · · · 

(c) Will ground and· other facilities be given on the same basis to all? 
( cl) Is there any proposal for Government subsidy or licence? 
(e) I£ so, 'by wiiat method and in what mann.er

1 

will the licence be issued 
and who will qualify fot this licence? · 

(f) l':, it proposed to work passenger andior goods traffic after the war between 
pi'inci_pal stations in India by air in yonnection with and unde.r the Railway 
J)epartment ? · . · ' 

(~) Have Government n~ade any plans with r~gard to the increased use of air-
craft? Ifso,whatarethey? . . · 

(h) _What precautions have Government taken with regard to· public safety 
and with regnrd to the pi1blic not being <'lVer~harged in the :matter of aerial trans-' 
pqrt .at the present moment and in future?, . . · · 
. (i) What steps have Government taken for the productiori in India of the 
sp.eci_al 'octave' petrol which is required for running aeroplanes? 

Sir Gurunath Bewoor: (a) I lay on. the table a copy of a Press Commun:ique 
forne_d by 'the Government of India on the 14th January, 1945, which gives i:he 
information required by the Honourable Member. , 

(b) (i) and (ii). The questiqn whether the operation of civil air sei:vices irf 
the ·period after the ,var .. s,hould b~. the exclusive concern of the State or whetlier 
private enterprise may be a11o,yed to undertake such operation is u.hder the 
consideration of ,the Government' cif India. The problem is being studied -and 
the Honourable' Member is _referred in thi,s connec.tion to paras. 10 to 12 0f 
th~ Memorandum on Post-War Development of Civil Air Transport in India, 
a copy of which is available in the Library of the House. . , 

·. (iii) and (iv). Tl:ie general attitude of the Governn1ent of India on tha 
q\]estion of non-Indian. Copipanies operating across India is summariseci' in tho-
Press Communique which I have already laid on the table. 

(c) Yes. 
(d) There is no proposal°for the grant of any Government subsidy at present. 

I would however invite the attention of the Honourable Member to paras. 11 
ar:·<l 12 of the Merno_randum on Post~War. Development .of Civi~ Air Transp wt 
in fodia., As regiirds licensing of air transport, the Honourable Member is 
refei:red to. the -amendment; of the Indian Aircraft Act passed by the Legis- · 
Ja ture in the B 1,1dget Session, 1944. ·, · . , . . 

(e) The Honourable Merhber's attention is 1invited to the draft licensing rules 
published in the Gazette of Inclia, dat,ed 16th ,Ju1;e, 1944, under Posts & Air 
D~artment Notification N'o. 26-V(2)/44, dated 1st Jun~, 1944.' · 

(,f) No. ' , 
(g), The. plans of the Gove_rnm~nt .of India for post-war civil air transport 

are given· in the Memorandum ·to which I have already referred. 
(h) The safety of the public in. air transport, is secured by the prov'isions in 

the Indian Afrcraft Rltlrs, 1937. These pro-yide for general safety _conditions 
in. flight, airworthiness of aircraft, licensing and. competenc-y of operatmg crew<l, 
rule!' of the air, etc. It is also prop.osed shortlv to· promulgate new rules 
F.ecurina 'authoritv for Governmt:;nt to ·regulate· the opElration of regular air 
transpo;t -services· by the issue of license~, which, will· include power to contr'.>l 
f.;J:' transport fares, freight rates, etc. 

STAR 
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(i) India has been prod9cing special "·Octaile ' '  petrol in  small quantities for
�everal years , but due to conditions created by the· War, this has been cfo; . 
continued and production concentrated OI'l motor spir�t . 

• Press Commun;que., '
In Septerp.ber 1944, the Gov:ernment of the United States issued. invitations , to about 55 

nations of the world, to an International Conference on Civil Aviation to be held in .the 
united States. India was among those invited and accept<>d the invitation. 

The International Conference met in Chicago· from · the 1st November 1944 to the 7th 
Decemher 1944, 52 nations attended the Conference, and· with : the notable �xception· o.£ 
U . S. S .R. ,  all the United Nations and most of 'the Neutral nations were represented. 

India was represented at ·this Conference hy the • following dele:gatio� >, 1. Sir Girja, Bajpai. 
2. Sir Guruna"th Bewoor.
3. Sir .Frederick Tymms.
4. Mr. G. D'. Singh.
5. Mi·. S. C . .  Sen. .
The International ConferencE' was the culmi1iation · of a se1'ies of bilateral · talks under­

taken by the Government of the United States with a number of. <:o·untries interested in th& 
development of international civil 11,viation. India was one of the countries which under­
took such informal bilateral . conver,sations with the uriited States in August 1944 . . Prior 
to the undertaking of these conversations the· Government of  India had announced in their 
press communique of the 27th July 1944, the broad a ims which they wished to see achiev:fd. 
These were as follows .:-

(1) The Government 
I 
of India seek a" worldwide · international agreement• on a fully reci;

,procal basis, which ·w.ill assure the freest, possible development of international air' navigation 
and air trans'port for the be11efit ot " the peoples of the world as a whole, and with due · 
regard to the rights a.nd i,nterests of all. ' , . 

(2) They endorse the principle, already a€cepted by the British and Artierican Govern­
ments . of freedom of flight and freedom to land ,for· refuelling and other non-traffic purposes 

. for · all civil aircraft, including regular air transport sei'vicet on a non-discriminatory basis. 
(3 ) They consider that the gr;mt of commercial rights; .  that is, the' right to carry traffic to

� and from anothe_r country, )s better negotiated and agreed to on a universal reciprocal basis 
rather tlian by bilateral agreements. 

(4) They endorse the principle generally accepted,  of the right of each country to reserve
.internal air ser,vi ces and to d�termine the agency for ,the operation of its own. internal and
external air �ervices . · · , . 

(5) They also endorse the principle ,  which is again generally accei'ted , of the reservation
of "cabotage'-' traffic, that is; traffic originating in and --terminating in the territory of one 
country, including its coltmies and dependencies. For this purpose it . is accepted that India. 
in common with the Dominions of the British Commonweal th is a separate country. 

(6) 'J:'he sovereignty of ev:exy country over the air above its territory and ovllr the
aerodromes in its· territory must he fully recognised. , · 

(7) The establishment of an international body whose function woul'.d be ,to iruplement"
the · provisions of the international agreement, and, in pa rticular, 

(a) to promote the development of air ' transport in the interests of the world as a whole, 
and to ensure that the interests of the t'!eople both of the most powerful and of the smallest· 
countries are secured ; " 

{bi to ensure the safe and mderly development of air navigation by the cp-ordipation of" 
' technical systems and rules . 

As a result of the bilateral talks with the U. S.A . ,  the Government of India saw no reason 
to modify these general views and the .origina l gerteml aims were kept. in view by he;r delegates · 
during the discussions at the Internationa l Oonfer.ence. . . 

In conv:ening the Conference, the United States Government suggested that the Conference · 
should have the following objectives :- ' ' ' - ' (1) The. establishment. of prov:isional world route , arrangen1ents' by · general agreement to be 
reached at the Conference, ,the countries partici)lating in the Cohferen9e to agree, to grant the ' · 
landing and . transit rights necessary for the establishment of provisional route. arrangements
and air services. · ' . ' 

(2) The establishment of an interim council to act as the clearing h,ouse and advisory
agency during the transitional period. . . _ . (3) Agreement upon the principles, to be followed in setting up ,a permanent international
aeronautical body and a multilateral aviation cQnvention dealing with the fields of air , 'trans­
. port, air navigation and aviation technical subjects . · . , · 

The Conferenc� at Chicago proceeded to consider the framing of an international multi­
lateral aviation convention on the basis ·Of ' certain drafts 'which had been prepared by the 
Government of Canada and the Government of the United S�'.ltes. The object of such a 
convention was to secµre-

(1) Uniformity of principles and rules governi.n j;( ' international flying throughout , the world , 
thereby removing obstacles to the development of c,ammunication by air, and _  
, (2) the greatest measur� o f  freedom fo r  the operation o f  scheduled international air trans-• , port services, to provide the world . with the transport and communications which it . needs, .  

while at the s;1.me time p1·otecting the 'interests of all. countries in their own , carrying tt3:dea .. , 
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The &pproacll to the firet objecti"e was along common fronL and having the invaluable 

precedent of the Intema~ onal Convention for the Regulation of }. ir Navigation concluded 
in rarill. iIi 1919 (India\ is a party to this Convention), as a guide, the problem ~esented no 
major difficulties. ThA Ccnvention on International Civil ~ation which has emerged from 
the 90nferences is ~argely based on the Paris Conv~ntion, with some modifications in principle 
and Improvements m form. It makes no change 1Il the matter of freedoms of the air. It 
'l'e-a~rms the s?"ereignty of each country over the air space above its territory. It confers, 
.~ did the ar~ . Co,:!vention, as between the contracting States, the privilege of freedom of 
light for all CIVil aIrcraft not engaged in scheduled air transport, services. It reserves all 
rights not only in regard to internal air transport, but in regard to the operation of scheduled 
internati?nal air transport serv.icel to, from and across the territory of any State. A series 
of technical annexe. has been prepared which bring the regulation of aviation into line with 
mod~rn techniqu.e. These after further study, will be finalised and annexed to the Con-
~.ntlon,. an~ Will become obligatory in international aviation. If, as is expected, the 
"Conve':ltlOn IS accepted by most of the countries represented at the Conference, it will mark 
-a conSiderable advance in securing a wider unification of principles and rules. 

T.he second objective was approached by different countriell from widely div.ergent points 
-of view. One view strongly advocated by certain countries was in favour of the grant of 
freedom from commercial aviation with no regulation, leaving it to free and open competition. 
The advocates of this view urged that only thus would the world reap the benefit of more, 
better and cheaper air transport. The opposite view, which was equally strongly advocated, 
called for regulation of air transport by international body, the regulation being intended 
(I) to prevent uneconomic and cut· throat competition, resultmg in the grant of subsidies and 
the creation of international jealousies, and (2) to protect the interests of countries which 
are now backward in the field of civ:il aviation so that they may in due course and at the 
proper tiIne take their legitimate share in international air transport. During the course 
of discussions, in which all parties strove to find a common agreement, these views underwent 
dtlnsiderable modification. The _ India delegat.ion, while anxious to promote greater freedom 
of operation, was not prepared to grant unrestricted freedom unless, for the national control 
which each cquntry now exercises through bilateral agreements, a satisfactory form of 
control by an international body was substituted, so as to ensure a degree of protection for 
the Indian air transport indust.ry. In spite of various attempts made to find a formula 
-whIch would satisfy all parties, it was found iInpossible to arrive at an agreement. It was 
"therefore finally decided that this question, with all the documents relating to it, should 
be referred to an interim council elected by the International Conference with instructions 
10 study those document., to collect further data, and to report to the next oonference. In 
"the main Convention, certain provisions on the air transport side have however been incor-
porated. Machinery is established for international collaboration in the provision of air 
ports and othel air route organisation needed for international air transport, when the State 
in whose territory the organisation iJ required is unable to povide it. An Air Transport 
Committee of the Council will collect, study and publish the result of its studies of air 
traffic and air transport statistics and cost data for the benefit of the -States, part.iea to the 
. Convention. Provision has been made for the filing with the Council of copies of all 
agreements relating to air transport and thi. is expected to have a deterrent effect on the 
~a ing of special bargains which may be injurious to the interests of others. 

Before it can be effective, the main Convention requires to be ratified by the Governments 
of the States which sign it. Some tiIne must therefore elapse before it can come into force. 
An InteriIn Agreement has therefore been adopted, setting up an interim civil aviation organi. 
aation witp certain preparatory and other functions, and in corporating a number of common 
-regulatory pro'Visions for international flight. Such an agreement can be accepted by Gov· 
-ernments through their powers of executiv:e <'lCtion and could therefore become effective at an 
. early date, thus enabling international air transport to develop and function soon after the 
end of the War. The Interim Agreement sets up an interiIn civil aviation organisation 
.consisting of an A8Iembly, on which each signatory State will have olle vote, and a Council 
·of nominees of 21 States selected to represent-
(a) countriea ha'Ving the greatellt development in air transpol·t operation, 

(b) countries contributing most largely to interna"tional air route organisation, and 

(c) countries other than those already selected under (a) and (b), reprelenting the major 
',lOpphicsl regions of the world. 

·Thi. Council will appoint a Committee on Air Navigation and a Committee on Air Transport. 
~e former will hne as its principal task the study of the technique of aircraft operation' 
; and control and the completion of the technical annexes for the main Convention. The-
functions of the latter will be to study all questions relating to international air transport, 
including air transport technique and costs and in particular, the problems of internationalisa-
tiou of air tran~ort and of international control of air transport which could not be settled 
; at the C!i,cago Conference . 

.. eollowing failure to agree oq the princiQles of control of international air transport, and 
in response to a growing feeling in favour of greater freedom, even without control, two 
sep:U'ate agreements were drawn up by the Conference. The first of these agreements, known 
as the International Air Transit Agreement, provides for the graDt of the freedom 01. flight 
acrolB the territory of a State and the freedom of landing for non-traffic purposes. As 
'lIetween the. StI\tes which sign this Agreement, these freedoms are granted without any 
-Teaen:ations, but it ill open to a conntry which ffels that-IUch freedom is heing abIJSed by 
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another country to its detriment, to appeal to the Interim Council for e,amin ~ion and 
report. T.he second separate ~greem~~t, known as the International Air Transport Agree-
ment, provides for the grant, III addition, of what are known as the, commercial freedoms 
namely, the right to set down traffic from the country of origin of Ihe aircraft the righi 
to take up traffic for the country of origin of the aircraft and the right to ta'ke up and 
set down traffic to and from intermediate countries. A similar provision authorising reference-
to the Interim Council has also been provided in this agreement. These two separate agree-
ments are open for signature by such countries as desire to sign t,hem. 

The Conference thus finally prepared four documents : 

(1) The Convention on International Civil Aviatio.n, 
(2) The Interim Agreement on International Civil Aviation, 
(3) The International Air Transit Agreement (Two Freedoms), 
(4) The International Air Transport Agreement (Fiv:e Freedoms). 

Apart from these, a number of miscellaneous resolutions were adopted by the Conference, 
rel:!.ting to various subjects and these were incorporated in the Final Act of the: 
Conference. 

In the last plenary sessions of the Conference the electionll to the Interim Council took 
place. The original vote failed to elect India. There was, however, universal !'ecognitioll 
of India's incontestable claim and outstanding qualification to be elected in the category 
of States which make the largest contribution to international air route organisation and iR 
the final session of the Conference, Norway, which had been elected to the Council, offered 
to resign its seat and proposed that India should be elected in its place. This offer of 
Norway was followed by that of Cuba, which offered to resign its seat on the Council in 
favour of India, re ue~ting Norway to retain its seat. The Conference accepted the offer 
of Cuba. and India was unanimously elected to r. Beat on the Council. The delegate of India 
r.cknowledged the generous actions of Norway and Cuba which had been taken in the 
interests of international collaborr.tion and thanked the delegr.t.ion. for t.heir act of lelt 
8&Crifice. 
India has signed the following documents :-

(1) the Final Act, 
(2) the main Convention, 
(3) the Interim Agreement, and 
(4) the Two-Freedoms agreement. 

The Final Act is merely a record of the ~or  of the Conference. The main Convent.ioll> 
does not come into force until it has been ratified by the governments of the ~ignatory 
countries and it is necessary ,hat 26 countries should ratify the Convention before it become. 
effective. The Interim Agreement and the Two-Freedoms Agreement will not become binding 
on any country until confirmed by its Government by notification to the United States 
Government. The Gov:ernment of India will now proceed to examine these documents with 
tbat object. 

Examining the results of the Conference with refuence to the objects which the Gov-
ernment of India desired to see achieved, it will be noted that the right of each countrr to 
reserve internal air services and to determine the agency for the operation of its"' own 
internal and external air services, has not been interfered with. The principle of the 
reservation of "cabotage" traffic, that is, traffic originating in and terminating in the 
territory of the same count.ry, has been accepted, The sov.ereignty of every country over 
the air above its territory has been recognised. As regards the grant of freedoms, India 
was prepared to grant on a fully reciprocal basis, the freedom of trasit and the freedom of 
landing for non-traffic purposes, and this has been achieved },y the separate agleemellt. As 
regards the grant of commercial freedoms to scheduled air serv:ices, India was  prepared to 
grant them subject to the constitut,ion of a satisfa&ry international body to regulate interna-
tional air t.ransport. It was not found possible to achieve agreement on this matter and this 
has been referred to the Interim Council for study and report. In the meantime, 50 far 
as count,ries not parties to the International Air Transport Agreement are concernen, the 
grant of such freedoms to scheduled air transport services will be subject to specific bilateral 
agreements, and it will be open to India ~ make such conditions as she may desire to protect 
for legitimate interestt!. 

, Before the opening of the Chicago Conference, the representatives of the Governments of 
the British Commonwealth and Empire had met in Montreal to consider matten of common 
interest to the Commonwealth. After its doee, they met again to consider the results of the 
Chicago Conference, insofar as they affected the Commonwealth and Empire, Conversationt> 
were held first in Montreal and later in London and at th.,.e meetings India was represented 
by Sir Gurunath Bewoor and Sir Frederick Tymms.· At these conversations, .it was. pro-
posed that a Commonwealth Air Transport Council be conStituted, os~ . un~tlOns Will. be 
to keep under reviews the progress and development of Commonwealth CIVil .aIr commumca-
tions, to serve as a medium for exchange of views and information b,etween the CO~. ln,, ea~t  
countries on civ:il air transport matters and to consider and adVise on sU,ch CIVil a I ~lo~. 
matters as any Commonwealth Government may deftre to refen, to the .councIl. T~e qouiihl 
will be purely advisory in its functions but will be of great value III t!te co-ordinatIOn. of 
Commonwealth air communicat,ions. The Montreal and London converlll 'tlOn~ also dealt With 
t.he question of the organisation and method. of operation of air servIces ~n the Common-
".l'h. India ia in thia regard concerned mainIy with the aenrice8 operat.iJ1g betWMD tb 

~ 
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United Kingdam and India and from the United Kingdom acrou India to Australia and 
New Zealand. The coltclulions of the conver86tiOQl will be exalllilled by Government in 
·.due courlle. 'j -

Posts and Air Departn,ent . 
. New Delhi, the January 11, 1945. 

IIr. Manu Subed&r: With regard to (b), may I know whether Government 
are in a position to give an assurance to private enterprise proposing to take 
up air transport in India that such enterprise will not be squeezed out in the 
pressure of State enterprise on the one hand and British and Dutch and 
American Companies on the other? What assurance is the Honourable l\Iem-
-ber in a position to give to private enterprise who may ba projecting efforts 
in this diraction in the future? 

Sir Gurunatb Bewoor: As I have stated in reply to the Honourable 
, Member's question, the point made by him is under the consideration of the 
-Government of India at present and I am not therefore in a posit:on to give any 
'particular assurance. 

Ilr. )[anu Subedar: 'Will there be any scope at all for private enterprise in 
, transport? Can my 'Honourable friend say that much at least? 

Sir ~t  Bewoor: Sir, may I Just refer again to what I said, viz., that 
the question whetker the operation of ci\·il air serv;ces in the period after the 
war should be the exclusive concern of the State or whether private enterprise 
may be allowed to uudertal{e such operation is under the consideration of the 
~overnment of Inaia. 

Ilr. Manu Subedar: Then I take it that at the present moment Goyernmen't 
have not made up their mind, and that private enterprise may, after all, have 
no sctJpe whatsoever. Am I correct ? Is that the impression the Honourable 
Member wishes to convey? 

Sir Gurunath Bewoor:Or it may have the scope. Government have not yet 
·-decided. 

Ilr. Jlanu Subeda.r:WiIl Government give an assurance on this subject 
. so that business firms who are concerned with this may either drop their 
rogra~me or go ahead? 

Sir Gurunath Bewoor: I hope Government will be able to take a decision on 
. this question in the near future . 

. 0L.uHs. HB BOlIDu.Y EXPLOSION 

15. *JIr.llanu .subed.ar:: (a) Will the Honoural)le Member for War Trans-
I port please state what the last date was for the submission of claims with regard 
:to the Bombay.-axplosion? 

(b) How many claims have been registered? 
(c) vVhatis the total amount? 
(d) In how many cases has money been.{laid up? 
'(e) Have the claimants requested for part payment and in how many casf'S 

'has part payment been made? _ 
(f) Are Government aware that there is serious discontent with ragard to the 

pelay over the settlement of loss arising out of a disaster caused by Government. 
even eight monthl'l after the event? 
(g) Will Governm,ent call for ~ report and place it on the table of the House 

to show what the real reasons, if any, for the delay were? . 
(b) Will Government send one or two extra c.fficials and get this purely 

~l,em o~ry non-recurring work inis ~d as early as possib!e in order to give much 
n~ded relief to those whd are suffering? 

The Bonoura.ble Sir Edward Benthall: (a) The last date for submission of 
claims was the 30th ,November 1944. Under Ordinance LI of 1944 the ·Central 
'GovemmElnt .is empowered to entertain applications received after that date 

• • 
• 
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but not later than the 31st October, 1945, where adequate cause "is shown to 
justify the delay. • 

1 Re. 
(b) (i) In respect of damage by fire or blast 
(ii) Under Marine policies. •  • 
(iii) In respect of uninsured properties • 
(iv) For personal injuries (uninsured) • 
(v) Claims covered by miscellaneous policies 

(c) (i) In respect of fire and blast damage • 
(ii) In respect of Marine insurance . 
(iii) In respect of personal injuries . 
(iv) In respect of miscellaneous policies. .  • 
. (v) In respect of uninsured property (approximately) 

1a) 'Till about the end of January claims have been passed 
iollOWB .:-

:(i) Fire and blast 
!(ii) Marine risks. . 
(iii) Uninsured property 
(iv) Personal injuries . 

3,083 
679 

11,735 
.s6 

8 l gib~. 

850 lakha 
150 .. 
13 .. 
(1 .. 

350 .. 

for payment as 

, Re. 

2,381 
615 
1,7(2 
56 

In respect of miscellaneous 
I()f. 

policies practically all cases ha ve been disposed 

(e) One such request is reported to ha,oe been received. Part payments, 
however, are not permitted under the OrdinanJe. • 

(f) Government are not aware of any such discontent nor has there been 
any unreasonable delay since the filing of a large number of claims was done 
at a very late stage. Of the 3,000 odd claims in respect of insured property 
:for the aggregate amount of 8, crores about 2400 have already been disposed 
.of involving payment of nearly 6 crores. All claims which were in order have 
been and a!"e being expeditiously dealt with. There were, however, a number 
'of cases where the claimants had not complied with the War Risks Insurance 
Ordinance Rnd pending investigation by the Special War Risks Officer the 
settlement of such claims was inevitably delayed. Arrangements, however, 
have now been made for the payment of such claims on the claimant depositing 
12, per cent. of the amount of the claim to cover potential penalties. As 
r€gards uninsured property, examination .of claims must necessarily take some 
time as the Commissioners have to record evidence which is mostly ora~. 

(g) No, there is no need for such a report. Government are doing every-
thing possible to ensure that claims are settled expeditiously. They have 
decided to appoint an additional Claims Commissioner to deal with claims in 
respect of uninsured property and the staff of the Claims Commiss:oners has 
been augmented to cope with the work. 

< .... (h) The appropriate officers of Government have been frequently visiting 
Bombay. to solve on the spot such difficulties as arise in the administration 
of the scheme and Government do not consider it necessarv to st.at or~ such 
officers at Bombay. • 

REVERTING RAILWA.Y WOBKQOPS TO ESSENTIAL RAILWA.Y ACTIVITY 

16. ·.r. Kanu SUbedar: (::I) Will the Honourable Member for Railways 
please st&.t.e how much productive capacity of the Railway workshops was 
diverted to the manufacture of munitions, and, whether, in view of the easier 
conditions of munitions production and transport in the United States of America 
and the United Kingdom, it is not possible to revert to essential Railway activity 
in these f:hops with a view to effecting-necessary repalrs to rolling stock and the 
production of spare parts and the construction of new rolling sto~ ? 

(b) What progress has been made with regard to the manufacture j:1 India 
of (i) loc()motive boilers, and (ii) axles and ~ eels? .I~~ 

(c) 'Vhich firms are doing this and at what st'lge-are these enterprise,.;? 
(d) .What arrangements have Government mad~ with them with r~gard to 

the taking over of their output? Who will fix the price and on what basis? 
(e) Have Government contributed any capital towards these ~n~r rises? 
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The Honourable Sir Edward Benthall: (a) It is undesirable for security 
rea80ns to giVe infoqnation regarding the volume of productive capacity in 
Railway Workshop;; diverted to production for the War Department. The 
load on Railway Workshops has however been substantially reduced of late 
and the capacity released is being fully utilised for railway requirements. 
(b) (i) Indents for all import-ed machinery required for the locomotive 

boiler building. project atSinghbhum have been placed and orders for the 
greater part of the heavy machines have already been placed for delivery ex-
works during t,he next six, months .. An order for 100 boilers has been placed 
on these Works and arrangements for the supply of material and components 
required for their manufacture from indigenous sources and overseas are practi-
cally complete. 
(ii) Wheels and axles are being manufactured in India by Messrs. the Tata 

Iron & Steel Co. Ltd., since the middle of 1943. The machinery for rolling. 
wheels and forging axles was installed in 1942 and in early 1943 respectively, 
but actual outturn was delayed owing to initial production difficulties. Up 
to the 18th January 1945 the effective deliveries totalled 8,489 axles and 
22,052 wheels. Roaing of wheels and forging of axles has now developed to 
about 70 per cent. of designed capacity, but Tata's machining capacity is so 
for only sufficient for about 50 per cent. of the current outturn. 
(c) The progress referred to in reply to (b) (i) has been made by the E. L 

Railway. Negotiations for the sale of the Singhbhum Workshops to Messrs. 
Tatas are expected to be finlllised shortly. As regards wheels and axles, 1 
~8ve already stated the position in reply to (b) (ii) above. 
(d) As regards locomotive boilers the question has been answered in my 

replies to (b) (i) and (c). Government is'absorbing the out put of Railway 
Wheels and Axles for essential Railway purposes. The prices of these compo.-
nents are fixed by Government in negotiation with v~essrs. Tatas. 
(e) As regards locomotive boilers, the question has been answered in my 

replies to (b) (i) and (c). 
As regards wheels and axles, Government have agreed to contribute 40 per 

cent. of the cost of the extension to Tata's wheel, tyre and axle plant. 
Mr. Manu Subedar: What arrangements do Government propose to make 

for securing the flJll requirements in wheels and axles in this country instead 
of the 50 per cent. manufacture? 
The Honour&ble Sir Edward Benthall: I should require notice of that 

question. It will however be observed that it is proposed to expand the Tats 
plant. 
JIr. Manu Subedar: Are there any technical difficulties in requiring the total 

requirements of India in wheels and axles satisfied in this country? 
The Bonour&ble Sir Edward BenthaJl: It appears that Tata's after some 

considerable initial difficulties are successfully making them. 
Sir lIuh&mmad Yamin Xha.n: Wtat will be the duration of this contract 

with Tata's? 
The Honourable Sir Edward, Bent.haJl: I am sorry; I should require notice of 

that question. 
ORDERS PLACED re oOOM~S AND WAGONS 

17. *JIr. lIanu Subed&r: (a) Will the Honourable Member for Railways 
plpase state how many locomotives and wagons there are on order and when these 
orders were placed? 

• (b) What are t.he prices for different types at which these orders have been 
placed? . _ 
(c) How many have been delivered and how mllny are expected? 
(d) Row many metre gauge locomotives were manufactured at hjmer since 

~ begiftlJing of the war and what have Government done to expand the activity 
of ffneir workshop? v 

(e) What arrangements have been made with regard to the prop)sed Kallch-
rap are Locomotive Works; how much equipment bas been ordered, what.is the 
price 8:ld when is it expected to amvl? 
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(f) In view of the fact that the ~ ag.ainst Japan might last another five 

years, what steps are Government takmg m order to strengthen the transport 
system of India, which is regarded as an important base? 

(g) Have Government made any plan or programme for giving adequate 
transport to the civil population after satisfying their essential  requirements and 
those of industries, during the coming years? If so, what are the plans and: 
what is their programme? 

The Honourable Sir Edward BenthaJl: (a), (b) and (c). Statement showing 
the information required are laid on the table. 

(d) 19 M. G. locomotives have been built at Ajmer since the beginning of 
the War. The shops have mainly been engaged on essential maintenance 
work during the war. A proposal for the reconstruction of the shops after the 
war is under consideration, but this is for maintenance work and not for the 
purpose of locomotive building. 

(e) Work on the preparation of the detailed plans for the various shops and 
schedules of plant is well in hand. A number of indents for plant have been 
submitted. It is, however, not possible as yet to quote the prices of the plant 
or the estimated date of its delivery; but certain remodelling will be necessary 
in these workshops as soon as they can be released from essential war work, 
and it is anticipated delivery of plant will be effected by the time this remodel-
ling is complete. 

(f) and (g). Government have taken all necessary steps to strengthen the 
transport system of India by increasing the power, rolling stock and line capa-
city of the railways as well as increasing port capacity and importing a large 
number of motor vehicles, in oraer to fit India as an important base in accord-
anee with the requirements of the situation as estimated by the military 
authorities. The plan includes provision for the essential needs of industries 
and the civil population. 

Loconwtive8 on Of'der on Railway Depat"'tmMtt'8 account, number delivered and ehtir 88timated r08t. 

Type 

(A) lmported-
(i) Broad Gauge-
X-Eaglee (U.S.A.) . 
X-Dominions (Canada) 
Diesels (p.S.A.) 
Consols (U.S.A.) . 
X-Dominions (U.S.A.) 

X-Dominions (Canada) 

Do. (U.K.) 
Do. (Canada) • 
Do. (U.S.A.) 
X-Eagles (U.K.) 

Total 

(Ii) Mews Gauge--
MacArthurs'(U .S.A.) 
Do. 

" 

Numbers 
on order 

40 
145 
30 
60 
165 

Year 
ordered 

.1942 
1942 
1943 
1943 
1942 

192{ 1~~ 1943 
1944 

113 1944 
100 1944 
60 1944 
36 1944 

937-

190 1942 
205 

Numbers 
put into 
service 
upto 
15-1-45 

40 
142 
8 
57 
8 .. 

255 

190 

Balance Estimated 
to be put cost per 
into engine 
Ben-ice (In 

22 
3 
157 
192 

110 
100 
60 
35 

679 
---

62 

thousands) 
Rs. 

4,20 
3,29 
2,30 
2.96 
3,49 
3,05 

3,05 
3,05 
3,49 
4,20 

-3loat in 
transit. 

2,34 

• 

1943 153 2,34 
Garratts (U.K.) 18 1944 18 "3,00 ". 

Total. • 413 343 70 

(B) lndigenou. (on B.,B. th OJ. Railway, Ajmer S ~ -
10 1 Not yet • {10 1940 

XT Class (B.G.) •  •  • 20 10 i94.! l~ • Javai1able. 
YB CIasa (lI.G.) 2 1935 

• • 
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Wagom Oft tWtJer Oft R.iNay DeparIfMN'. accouN, number cldiwred GIld lAeir ~ CHI. 

Type 

IM~-
Broad Guage.-

General. service . 
Special types 

MeWs GaUf/&-
'General. service . 
:SpeciBl type!l 

Broad Gaugs-
'General service . 

• 
Special types 

Imported-
Broad Gaugs-

General service . 
Special types 

MflIre Gauge--
General service . 

.Special types 
-Special types 

1 

Numbers 
on order 
(In uniti) 

2 

8050 
384 

857 
4 

8300 

1200 

28500 
300 

2600 

600 
6 

Year 
ordered 

3 

.. 
" 
" 

1944 

" 

1943 

1943 

Numbers 
put into 
I18rvice 
upto 

15·1"46 

3658 
171 

308 

50 

-
-

Balance Estimated 
~o be put ooat per 
into wagoa. 
I18rvice F~ 

in 
thoUMDda) 

6 

4392 
13 

349 
4 

6 

7to9 
9 to 23 

6 
16 

8300 As above 
against 
B.G . 
wagOWl. 

1160 

28500 
300 

-
-6 

12 k 13 
32 

11'6 to 
13 
U·5 
Not yet 
known. 

'Note 1.---Col. 6. Prices vary according to the types of wagoWl. Final figures are not yet 
\mown as in the case of indigenous wagoWl they are subject to revision to take account of ad-
justments in the price of wheels and axles, other materials and labour, and in the case of the 
impor1ed wagoWl the final prices not being available only approximate prices have been quoted. 

2. -These were"included in a War Dept. order. In view of a red~tion in the number er 
WagOWl on order it -is not known how many out of these will now be allotted to the Railway 

b~ artment. 

lIr. lIanu Subedar: What are these plans for increasing the needs of the 
civil population? Government may not be fully aware that there is ~iscontent 
from Peshawar to Cape Comorin. Neither passengers nor goods are being 
carried properly. What are the plans, assuming the war lasts five years with 

Japan? _ 
The Honourable Sir Edward Benthall: I obviously cannot go into details. 

I said above that. ~ are increasing the power, the rolling-stock and the line 
capacity of the railways for this purpose and also we are increasing the port 
.capacity and importing motor vehicles. 
J[r. )(a.nu Subedar: When do Government propose to re-establish the 

passenger trains which they have withdrawn on many routes? 
The lIo~ourable Sir Edward Benthall: First of all when we can get the 

rollin~stoc  l"eleased from military purposes; and secondly when we can get 
~ icient coal to run the additional trains. 
JIr. )(a.nu Subedar: -How mu'ch additional rolling-stock did Government 

provide for in the past and what are they going to provide in the next two or 
three years to relieve the situation? • 
'l"he lIo~ ble Sir. Edward Benthall: As regards the wagons 1 am plll.c:ng 

a. statement on the table. 
t 
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IIr. lIa.nu Subed&r: Travelling conditions for the civil. populatipn have 
fbecome unbearable and I want to know what plans, if any, this Government. 
ihas got to relieve the situation. Will he put them on the table antt circulate 
them in the course of the Session? 

The Honourable 'Sir Edward Benthall: The Honourable Member is referring 
:to pllssenger traffic? 
JIr ~ lIanu Subedv: I refer to both goods and passengers. I take up 

pa-ssengersfirst. 
'!'he Honourable Sir EdWInt Benthall: But the Honourable Member's 

.question appears to -refer to goods. 
IIr. lIanu Subed&r: I refer to both. I speak of the needs of the civil popu-

hlt:on in regard to transport, which, in my opinion, cover both the subjects 
which the Honourable Member is controlling. I want to know what this 
I{}overnment is going to do to relieve the very acute distress of the civil popula-
'tion with regard to both passenger and goods transport? 

The Honourable Sir Edward Benthall: As regards goods I think I have 
sufficiently answered. As regards passenger traffic, we are trying to get into 
-operation every available coaching vehicle that we can put into condition to 
run and also to construct additional stock, if necessary of a temporary war-
time construction, in order to increase the capacity. The 'difficulty there is 
largely a shortage of material as the railways are unable to get more than about 
:33 per cent. of their timber requirements. _ 

IIr. Manu Subedar: As the war progresses further inside Bunna, does the 
Honourable Member expect the position to be easier or worse because there is 
a longer lead for military transport? 

The Honourable Sir Edward Bentha.U: I do not think that arises out of the 
'quest:on. 
Ilr. President (The Honourable Sir Abdur Rahim): That is a hypothetical 

.question. 
Xr. Manu Subed&r: That does arise beca\1se I am considering how much 

-easier the position will be for the ...................... .. 
Mr. President (The Honourable Sir Abdur Rahim): That is a hypothetical 

·question. 
Ilr. )(anu Subedar: All right, Sir. • 
Sir Muha.mmad Yamin Xhan.: What were the reasons for abolil?hing the build-

ing of coaches in this country and thereby we were forced to place an order 
for a very large number of coaches outside India? 

The Honourable Sir Edward Benthall: No coaches have been placed over-
-seas except for a certain number of under-frames which was done to relieve the 
passenger. position. If by coaches the Hon~urable Member means wagons, I 
will explain. " 

As rega~ds the wagons, the Indian wagon industry was filled to. capacity 
-snd as that capacity was not sufficient to take care of the immediate needs, we 
hRd to place orders overseas to relieve the situation . 

• Ilr. )[anu Subedar: With regard to (e), may I know whether the equipment 
is all ordered in the United Kingdom or have any orders been placed outside? 
The Honourable Sir Edward Benthall: For Kanchl'apara only a limited 

amount of plant has been ordered, the special heavy and difficult machines 
would take a long time to manufacture, and to the best of mv recollection 
they have been placed in the United Kingdom. They are larg~ly machines 
which are duplicates of those being ordered for Singhbhum. 

SRlGOBINDPUR-BEAS-KAsUR RAILWAY LINK CoNSTRUCTION 
18. *Mr. It. S. Gupta: (a) Will the HGIlourable .Member for ail ay~ 

~ease state if it is proposed to construct a railway line connecting Srigobindpur 
(m the District of Gurdaspur) with Beas Railway station and Beas Railway 
station v.ith Patti or Kasur Railway station on the Nnrth Western Railway? 
If -DOt, is he aware that the apea in question waa once aurveyed aDd later th, ... 
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idea of co~structing the line was dropped? 1£ ~o, have they now included. tbe 
construction of thiS' line in their post-war planmng scheme? 

-Cb) Is he aware that mo~t of the villages lying in this area once used to be 
the most important and popular markets? .' 
(c) Is he also aware that t~e area ~s most. fertile and the a.,.,~c~ltunsts of the 

area are greatly handicapped m carrymg theIr produce to the CIbes for want of 
proper communications? , 
(d) Does he propose to ext.end the Bailway facilities to the agriculturists of 

this area also? 1£ not, why not? 
'!'he Honourable Sir Edward Bent.hall: (a) to (d). The line Batala-Qadian-

Srigobindpur-Beas was surveyed and was sanctioned in 1928 but due to finan-
cial stringency the section Batala-Qadian was the only portion opened for 
traffic while the rest of the project was abandoned. A re-examination also 
showed that the traffic prospects of the section Qadian to Beas )Vere not su i~ 
ciently good to justify the construction. 'I'he line from Beas to, Patti has not' 
been surveyed. The projects will be considered along with others when the 
post-war plans for the area are being finalised after considering the recom-
mendation of the Government of the ·Punjab. 

ABOLITION OF GARNA SAHIB RAn..WAY STATIfm" 

19. ·Mr. It. S: Gupta: (a) Is the Honourable the Railway Member aware' 
that uit~ recently a Railway station named Gama Sahib on the Jullundur-
MukerialJ Line.has been abolished, and that Gama Sahib is a famous and histo-
rical Gurawara of the Sikhs? 

(b) Is he also aware that though it happened to be a small flag statioll, the 
average ir-come of the station used to be about Rs. 1,500, per month and it was 
not in any way a losing concern? 
(c) Is he further aware that the inhabitants of the area around it have' 

rendered valuable military service to the Government? 
(el) IR he further aware that as a result of this action, the public in general 

and Si ~ in particular are hard hit? 
(e) Will he consider the desirability of keeping up this Railway statio:rJ and' 

order its opening up soon? If not, what are t·he reasons? 

The Honour&ble Sir Edward Benthall: (a) The Station was closed for the 
booking of passenger traffic with effect from 1st September 1944 with the con-
sent of the local authorities. As regards the second part, Government are' 
aware that there is a Gurudwara at Garna Sahib. 

(b) The average monthly income of Garna Sahib Railway Station was about 
Rs. 800 and not Rs. 1,500 as stated in the question. . ' 
(c) I am prepared to accept the statement of the Honourable Member. 
(d) It is realised that the c1os;.1g of a station imposes certain inevitable' 

hardships on individuals, but the conservation of coal as a factor in' the war 
effort has to take precedence over personal considerationR affecting individuals. 
( e) This station is closed as a temporary measure and its reopening will be 

considered when the coal situation improres. The second part does not arise. 

Kr. Govind V. Desbmukh: But if the grievances mentioned are serious. 
would the Government be prepared to revise their decision? 
'!'he Honoura.ble Sir Edward Bent.b.all: I have explained the circumstances. 

Reopening of this station would mean the closing down of another station 
somewhere else. It is the shortage of coal which causes us to restrict these 
services. 

Mr. Go9ind V. Deshm.ukh: Will the Honourable Member make enquiries 
and see if any other station can be closed and this can be opened? 

'~- 'l"heHonoura.ble Sir ,Edward Benthall: All stations are reviewed, as I 
mentioned in reply to the first part of the question, in consultation with the 
:provincial Government. 

Sa.rdar --.ngal SJDgh: May I know how soon it is likely to be reopened 7 . . 
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The !tODourable Sir Edward Benthall: I replied to that jn my r~ly to part 
(e) of the question. The reopening will be considered when the coal situation 

improves. 
D!SCBIHINATORY TREATMENT AS REGARDS RESERVATION OF BERTHS FOB MEMBERS 

OF CENTRAL LEGISLATURE AT DELHI RAILWAY STATION 

20. *)[r. It. S. Gupta: Will the Honourable Member for Railways please 

state: 
(a) if it is a fact that the requisitions for reservation of berths from tb .. 

Honourable Members of Central Legislature, by letter and on phone, .ne riot 
,entertained by the reservation staff at Delhi; if not, what the fact is; 
(b) if it is a fact that the requisitions for reservation of berths from Govern-

ment or Railway Officials either. by letter or on phone are, as a rule, ~nter
tained b, the resenation staff at Delhi; if not, what the fact is; 
(c) if t,he replies to (a) and (b) or any of, them be in the affirmative, ~ e 

reasons for the discriminatory treatment; and If Government propose to abohsh 
the discrimination; if not, why not; _ 
(d) if it is a fact that the requisitions for reservation of berths, if and when 

made personally, by the Honourable Members of the Central Legislature, are 
not even recorded provisionally by the reservation E;taff at Delhi, and that they 
have to run about begging the Station Superintendent or his immediate subordi-
nates; if not, what the fact is and how provisiorlal recording of reservation of 
berths is done at Delhi .Junction reservation office; and • 
(e) if Government propose to instruct the Station Superintendent, Delhi, 

nnd· his st.aff to record the names provisiollalIv of the Honourable Members of 
the Central Legislature, and their staff for the reservation of berths, if and 
when required, either personany, in writing or on phone, which will be confirmed 
subsequelltly be10re the departure of the train; if not. why not? 

The Honourable Sir Edward Benthall: (a) No. Requests for reservation of 
berths are entertained if accommodation is available on the date for which it 
is asked. 
(b) Yes, if accommodation on the date asked for is available. 
(c) There is no discrimination. The second part of the question does not 

arIse. 

(d) No. When accommodation -is available. applications for reservations 1J.re 
-entertained even provisional1y, subject to confirmation on production of tickets 
and payment of the reservation fee. No provisional reservations can, of 
course, be made when all the available accommodation has been bespoken. 
(e) In view of my reply to part (d), the issue of such instructions is not 

('aIled for. 

)[r •. Lalcband Nava1rai: May I know ~t er a circu1ar ~ been issued by' 
the Railway Board to the effect that attention should be given to the conve-
nience of Members who come here to attend the Assembly and return from 
here and if there is any inconvenience that should be re-poned to the General 
Manager? Has the attention of the. station masters and the ticket collectors 
been drawn to that circular? If not, will the Honourable Member do that 
now? 
The, Eonourable Sir Bdward Benthall: I understand that this has been 

done. 
:Mr. T. S. Avinashiling&lD Chetliar: What is the use of issuing a general-

circular to the General Managers, if our applications are treated in the same 
~ ld manner? 

The Honourable Sir Edward Benthall: I do not think that is the case. In 
the case of reservations for journeys to ana. from the Assembly I understa~ 
-that Honourable Members are given preference. • 
Honourable Members: Not at all. 

The 'Honourable Sir Edward Bentb,a.ll: They are permitted 
:advance of the public. 

to h90k in 
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JIr. LfAlch&nd Bavalr&i: Will the Honourable Member send a copy of this 
to the General Managers, so that they may instruct their ticket. collectors, who, 
are the bosses on the railways? 

The Honourable Sir Edward Benthall: If the Honourable Member means. 
-~ e question and the answer, I should be pleased to do it. 
JIr. T. S. AviD&lhilingam Ohettiar: Will the Honourable Member issue !l 

circular saying that just as the military personnel are being given a preferenc8' 
in travelling, so also Members of the Assembly travelling in connection with 
their work in the Legislature should be given similar preference if necessarv at 
least next to military urgency? '. , 

The Ronourable Sir Edward Benthall: I do not think the military personnel 
I'lrp being given preference except in the case of certain officers who are entitled 
to certain special accommodation. But of caurse certain carriages are reseryed 
fJr the military in order to segregate them from t,he general public. 
Mr. T. S. AvinaBhilingam ChetU&r: Will the Honourable Member consider-

the advisability of issuing a circular to the effect that Members travelling lil 
cOllLection with their work in the Legislature will b1 given preference, eveu if 
th seats had been reserved by others previously? 

The Honourable Sir Edward Benthall: There is difficulty in that. There is 
no system of priority of passages for railway passengers in existence and once 
a person has booked his seat, he has a claim to it. It is not possible to· 
turn him out of his carriage even for 8, Member of the Legislative Assembly. 
\Vhat we do is to provide that the Members of the Legislative Assembly '3an 
book their seats in advance of the general public for purposes of coming to 
the Assembly. 
Mr. T. S. Avinashilingam ChetYar: Why not add an extra carriage if , 

necessary? 
The Honourable Sir Edward Benthall: The difficulty there is, first of all. 

shortage of carriages, and secondly trains are already loaded to the maximum 
capacity of the engine. 
Mr. T. S. Avinaabilingam Chettiar: What then is the use of your circular 

t·) the General Managers? 
The Honourable Sir Edward Benth&ll: If Honourable :Members will foresee 

the dates of their journeys and take advantage of the facilities which the-
lli>ilways make avaHable to them, they will get their accommodation. 

Mr. Abdul Qaiyum: Is the Honourable Member aware that at Delhi Rail-
w:n' station Member" are told that no preference can be shown to them in the· 
ma'tter of reservation, and that they have to give as many days notice as ~.i,ra 
required of the general public? Those responsible for reservation sometin1<'s 
take a Member up and down from engine to the guard's wagon and expect [Ill 
the time a tip for reservation. 
The Honourable Sir Edward Benthall: The Honourable Member has put ~ o 

questions. The first was whether any preference was given to the Honourtlble 
Member". I understand that that is so, that they are entitled to book 15: 
iI"yf' before they actua!ly perfoml their ,journeys. 

Honourable Members: Only seven days. 
The Honourable Sir Edward Benth&ll: I will look into that and see what 

eX'3etlv j" the C[l"e. As to the second part of the question, the Honourab1e 
, Member is rai"jng .  .  .  .  .  . . 

Mr. Abdul Qaiyum: No increase in pay should be given to the staff responsI-
ble for reservation. I have seen them charge military officers as much ut! 

R". 10 and 15. I 
The Honourable Sir Edward Benthall: If the mi!itary officers or any ot 1er-

, persons will kindly assist the ra.ilways in this difficult problem by reporting-
'such cases, they will b~ doing a public service. 
Kr. Kanu Subedar: Will Government call for a confidential report from" 

tlleir own officers? 
(No rep1y was gi:ven.) 
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NON-CoNFllUUTION OF CDTAIN STAFF IN DBLBl DIVISION, NOBTH WB8'l'BBN 
RAILWAY • 

21. *llr. E. S. GUpta: Will the Honourable Memb:r for Railways p\ea3e 
ta~: . 

(a) if it is a fact that confirmation of the staff in the Delhi Division of the 
North Western Railway, to posts to  which they were appointed before 1942 has 
not yet been done; if not so, what the fact is; 
(b) what the rules were in force before 1942 when it was decided that recruit. 

ment to services should be temporary for the duration of war; and 
(c) if Government propose to take necessary steps to confirm the staff who 

were appointed before 1942; if not, why not? 

The Honourable Sir Edward Benthall: (a) and (c). Certain staff who had no~ 
been appointed on probation prior to 1st June 1942, but were employed in a 
t . .;:mporary capacity, were not confirmed in accordance with the general orders 
on the subject. The N. W. Railway Administration has recently obtained the 
sanction of the Government of India, as a special case, to such employees, who 
werb eligible for being placed on probation but had not been so placed, being 
confirmed. 
(b) According to the rules in force prior to the issue of the embargo on 

confirmation, an employee became eligible for confirmation in his turn on the 
occurrence of a permanent vacancy in the cadre, provided he had completed 
12 months continuous service. . 

TECHNICAL MISSION RECOMMENDATIONS BE MANUFACTURE OF ARTIFICIAL 

FERTILIZERS 

22. *lIr. X. S. Gupta: Will the Honourable the Supply Member please 
state: 
(a) whether the Technical Mission has recommended the manufacture of 

artificial fertilizers in India; 
(b) the main recommendations of the Mission in this respect; and 
(c) whether Government have considered these recommendations; if so, with 

what effect? 

The Honourable Sir Sultan Ahmed: (a) Yes. . 
(b) The recommendations made by the MiRsion are contained in their repod, 

a copy of which is available in the Library of the House. 
(c) I have already answered this in my reply to parts (b) and (c) of Starred 

Question No. 10, today. 

PRoDUCTION OF COAL IN 1943 AND 1944' 

t23. *Mr. X. O. lieogy: (a) Will the Honourable the Supply Member be 
pleased to state whether his attention has been drawn to the following state-
ment made by His Excellency the ViceliOY on the 15th December, 1944, in his 
address to the Associated Chambers of Commerce:-

"Production (of coal) throughout 1944, though below our target has been greater, 
month by month, than the corresponding figures for 1943"? .  ' 

(b) il~ the Honourable Meljlber please refer to the following statement 
made by hIm to my starred question No. 17 on the 19j; November, 1944:-

"The total quantity. of coal r!lised throughout India du.ring the four months, June to 
September. 1944, was, In fact, shghtly lower than the output in the corre~ onding period 
of last vear" 

(c) 'Will the Honourable Member be l)leased to reconcile the above Itwo 
statements and indicate which of them represents the correct position? 

The Honourable Sir. Sultan Ahmed: (a), (b) and (c). The two statements 
?learly cann.ot be reconCIled for the all-India figures. The statement referred to 
~I, part. (a) IS, however, correct for the average rilonthly raisings in the Bengal 
IlJld BIhar fields, the two largest fields in Indi~. for the first 11 mon~s (.,. 
the year 1914. 

t Answer to thi. question laid on the table, the qaeltioner being absent. 
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( 

SOft Coo REQlJ'I:REMENTS AND QUOTAS 
t24. *Mr. K. O. ".eoCt: (a) Will the Honourable the Supply Member be 

pleased to state the approximate  daily average requirements of soft coke for 
domestic consumption in Calcutta during the years 1941, 1942, 1943 and 1944, 
'Separately, and the present daily requirements of the same with due regard to 
the increased population of the city? . 
(b) What was the daily quota of soft coke supply fixed for the city of Calcutta 

during each of the years, 1941,  1942, 194..Q and 1944? 
(c) What was the approximate daily requirement of soft coke for the Pro-

vince of Bengal (excluding Calcutta) and other Provinces; separately, m British 
India. during the years 1941,  1942, 1943 and 1944, and what is the present daily 
requirement of the same for these Provincesr? 
(d) What was the daily quota of domestic fuel fixed for the Province of 

Bengal (excluding Calcutta) and other Provinces, separately, in British India, 
during each of the years, 1941" 1942, 1943 and 1944? 
(e) Is it a fact that the quotas of soft coke in each Province have been 

gradually reduced from time to time? If so, what are the reasons for such 
red uctions? 
(f) Were such reductions of quotas for domestic fuel made with the consent 

or previous knowledge of the different Provincial Governments or solely on the 
initiative of the Central Government? 
(g) Is it a fact that there is no dearth of second class coal for manufacturing 

floft-coke and that the output of such coal can be further increased if wagons 
are assured in full to carry the coke? 
(h) Is it the policy of Government to give special preference to domeEltic fuel 

in the matter of wagon supply? If so, will the Government issue necessary 
instructions on this point? 
The llODDurable Sir Sultan Ahmed: (a) There is no reliable information 

about the daily average requirements of soft coke for domestic consumption iu 
Calcutta during the years 1941 to 1944, nor of the present daily requirements. 
It i!! known, however, that, before the war, about 30 wagons of soft coke 
per day were arriving in Calcutta. Various estimates, the accuracy of which 
is not definitely known, place the present daily requirements as 45 to 50 
wagons. 
(b) No quota had been fixed for 1941 and 1942. The daily quota of ~o ~ 

roke "fixed for 1943 and 1944 was 30 wagons per day. As against this, average 
actual deliveries were 28 wagons per day, in 1943, 32 wagons per day during 
the first six months of 1944 and 37 wagons per day during the last six months 
Gf ]944. 
(c) No reliable' information is available about Provincial requirements of 

soft coke for the years 1941 to 1944 and the present requirements. 
(d) The Honourable Member is presumably referring to soft coke and not to 

othel varieties of domestic· fuel. Supplies to the Provinces are made not on 
the basis of fixed daily quotas but according to the availability of soft coke 
and transport from month to month for catering to the needs of the rovinc ~s. 

The present basis of supplies is as follows: • 

Bengal (excluding Calcutta) 17 wagons per day. 
The Punjab .  .  . 8 wagons per day. 
The U. P. 4 wagons per day. 
Bombay 1 wagon per day. 
Bihar 8 wagons per day. 
Delhi .. 5 wagons per day. 

(e) Supplies of soIt coke to the Provinces have fluctuated from ~ime to time 
and there have undoubtedlv been reductions, the main reasons bemg the scar-
ei~ of soft coke and coal: • 
. (f) The redt:ctions, when necessary, were made by the Central Government. 
(g) The answer is in the negative. An increase in output is not solely 

dependent on the supply of wagons. 

t Answer to thia queetion laid on the t .. ble, t ~ queationer being ab .... 
, 
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(h) On the assumption that the Honourable Member ilt again ;eferrina to 
soft coke only, I can state t ~t the requisite degree of priority is give~ for 
wagons needed for transportmg soft coke for domestic consumption. No 
further instructions in the matter are considered necessary. 

QUOTAS OF COAL W AGONa FOR CERTAIN INDUSTRIES 

+25. *JIr. K. O. Neogy: (a) Will the Honourable the Supply Member be 
pleased to state the total monthly quotas of coal wagons fixed for each of the 
following industries during the yeara 1943, 1944 and for the current year, 
separately: -

(i) Cotton Mills, 
(ii) Jute Mills, 
{iii) Iron and Steel Factories, 
\iv) ~teel Re-rolling Mills, 
\v) Ice Factories, 
(vi) Glass Factories, 
(vii) Cement Factories, 
(viii) Electric and Gas Companiea, 
(ix) Water Supply Concerns in towns, 
(x) Rice Mills, 
'(xi) Oil Mille, and 
(xii) Flour Mills? 

(b) Is it a fact that considerable reduc~ions in quotas have been made now 
and then in respect of certain industries? If so, what are the reasons for, and 
the basis of, such reductions? 
(c) Is it a fact that the reductions in quotaS' in respect of different industries 

.have not been proportionate to their previous quotas? 
(d) Is it a fact that the quotas for Cotton Mills and a few other industries 

have recently been heavily': reduced, in spite of the fact that, as stated by His 
Excellency the Viceroy on ·the 15th December, 1944, to the Associated Chambers 
·of Commerce, the coal raisinge were higher from month to month in 1944 in 
·comparison with that of 1943? What has been the effect of such reduction on 
the industries concerned, and what are the prospects for the increase of their 

quotas in the near future? . 
(e) Is it a fact that besides the reduction of monthly quotas in the ease of 

certain industries, quotae that cannot be delivered due to non-supply of wagons 
and to other causes, are automatically cancelled each month? If so, why? 

The ono~e Sir Sultan Ahmed: (a) It is not in the public int.erest to 
disclose figures of coal allocations to individual industries. . 
(b) and (c). Coal allocations are fixed each month on the basis of the esti-

mated availablity of coal during that month. and allocations and supplies in 
the preceding months, after taking into sc-count the relative essentiality of the 
consumer concerned, its stock position and the variat:ons necessitated by 
seasonal demands or any increase or .decrease in the requirements as reported 
by the Departments concerned. Whenever any reductions are made on account 
('If <'oal shortage, they usually take the form of a percentage cut in the quotas, 
suhject of course, to the factors mentioned above. 

(d) No, Sir. There has been no recent heavy reduction in the basic quotas • 
to}' industries. 

It is not possible to indicate at present whether any increase will be made 
in the quotas of various industries in the near fut.ure. This will depend upon 
the amount of coal available for despatch from month to month and the avail, 
sbility of rail transport to move the coal.. • 

(e) Yes, Sir. It is impossible to carry forward undelivered balances to the 
succeeding months owing to the limitations imposed by the coal and rail trans-
port available in each month. 

t Anlwer f.o thia q1lllltioD laid on the table, the queatiooor being abient. . -
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FuNDS mwK ~ OTIO  CEss IJIPOSED ON DESPATCHBS OF COAL DD COXB j 

t28. *1Ir. E. O. NeoTgy: (a) Will the Honourable the Supply Member be 
pleased to state the amount that is expected annually from the production cess 
lmp:>&ed on despatches of coal and coke in British India? 

(b) Who will administer the funds so realised, and how is it proposed to 
spend the amount? 
(c) What proportion of the total amount is proposed to be spent for the pur-

chase of machineries from abroad? 
(d) Will the benefits of such machineries be extended to all collieries? 
(e) Is it a fact that the machineries ordered in this connexion are mostly 

of the type that can be used by a limited number of collieries and that most of 
the Indian Collieries are not likely to derive any appreciable benefit out of the 
consignments of such machinery.? 
(f). In ~ie  of the .~ns ers of the ~Honourable Member in reply to my Btarred 

questIOn No. 17 (d) (u) on the 1st November, 1944, that the Government have 
agreed to advance loans to colliery-owners for capital expenditure for the pur-
chase of machineries up t::l the limit of the amount at their credit in the com-
pulsory deposit under the Excess Profits Tax Act, is it the desire of Government 
to deny the benefit of such loans to those collieries which do not pay Excess 
Profits Tax? How many colliery concerns appr::lximately are likely to be bene-
fited by this measure? 

The Honourable Sir Sultan Ahmed: (a) and (b). The attention of the 
Honourable Member is invited to the answer given to the Honourable Member';;. 
Starred question No. 212 on the 9th November, 1944. The amount stated in 
He reply is in respect of coal and coke despatched throughout India, including 
IndIan States. . 

(c) As is stated in section 3(?) (e) of the Coal Production Fund Ordinance, 
1944. the fund will only be used to meet any deficit resulting from plant which 
!.tas been purchased by Government from abroad and offered to collieries 
remaining unsold after de1.ivery in India. It is anticipated that the whole 0' 
the plant imported will be purchased by collieries. . 
(d) The machinery purchased by Government is available to any col e~y 

offering to purchase it, and in the opinion of the Coal Commissioner best able 
tEJ make full use of the plant. 
(e) No. 
(£) The loans will only be available to collieries which ~y . .~. As 

regards the second part of the question, Govel'llment have no mformatIOn. 

OPEN-CUT QUARY MACHINERIES ORDERED BY CENTRAL GOVERNMENT FOB USE IN 

INDIAN CoAL-FIELDS 

+27. *)(r. E. O. Heogy: (a) Will the Honourable the Supply Membt'r be 
pleased to state the total value of the open-cut quary machineries which have 
been obtained already or for which orders have been placed so far hy the 
Central Government for use in Indian coal-fields? 
(b) Have such machineries been'boo~ed from the U. K. or from the U. S. A., 

and who has booked such orders on bellaH of Government? 
( c) What is the value of such machinery that has so far arrived in India? 
(d) Has the attention of Government been dnwn to United Press message, 

dated London, January 11, about the supply of old and i?ferior open-cut coal-
getting machineries which either have to be completely dIsmantled or have to 
be equipped with essential spares? .  . 
(e) Have Government been satisfied that such class of machmenes, as stated 

a.bove, has not been shipped to India? 
" (f) Is it.a fact that the Coal Commiesioner by exercising Defence of India 
Rules is compelling some collierj' proprietors in the Bengal and Bihar coal-fields 
to open up quaries in their mines with the aid of open-cut quary machinery? 
If 80, do Government propose to compensate such collieries in future, if their 

t ADllWel to this question laid on the table, the questioner being absent. 
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I?ines and other m~es adjoining ~eirs, get in~ wate.r ~oub~es through percola-
tlOn and pay all theIr extra pumpmg expenees lDcludmg capItal expenditure en-
tailed by the employment of open quary methods? 

The Honourable Sir Sultan Ahmed: (a) About 3·2 million dollars. 

(b) From U.S.A., orders were placed by the Indian Supply Mission on behalf 
of the Government of India. 
(c) Approximately 1,000,000 dollars. 
(d) and (e). The Honourable Member has presumably in mind the message 

that appeared in the Hindu of the 11th January 1945. It probably refers to· 
the equipment that was obtained for -use in Britain. So far as we are con· 
cerned, second-hand machinery, whenever purthased, was reconditioned through 
the well known firm, Messrs. Foley Brothers, under adequate supervision and 
ll'ade serviceable before being sent out. 
(f) Government will be working on quarries on terms to be mutually agreed 

between the owners a114 Government. In one case an order under the Defence-
o! India Rules was issued as it was not possible otherwise to contact the owner. 
The order was withdrawn as soon as the owner appeared. 

UNSATISFACTORY LIGHTING AlmANGEMENTS AND OVERCROWDING IN TRAINS ON 

OUOH AND T1:RHuT RAILWAY 

28. *)(r. Satya Narayan Sinha: (a) Is the Honourable Member for 
• Hsilways aware that in the Oudh and Tirhut Railway, most of the compart· 
ments in the passenger trains are without any light during night? 

(b) Is the Honourable Member aware that in all lavatories of the First and 
Second class compartments in the said Railway there is no arrangement tor-
light during night, which causes great inconvenience to the travelling public? 
(c) Is the Honourable Member aware that in the said Railway over· 

crowding in the passenger trains is increasing every day? 
(d) If the reply be in the affirmative, will the Honourable Member consider 

the advisl.bility of increasing the number of trains to some extent? 
(e) Is the Honourable Member aware that in the said Railway there is no· 

proper checking of the passengers with the result that in the First and Second. 
Class compartments passengers holding lower class tickets get in and the bon4 
fide upper class passengers do not get-accommodation? 
(f) Will the Honourable Member draw t,he attention of the Manager· of the 

!iaid Railway to look to this matter and remove the grievances of the upper 
dass passengers? 

The BoDOUrable Sir Edward Benthall: (a) and (b). Government baVG 

received reports that due to lack of bulbs it has been impossible to provide 
lighting in certain passenger com artme~ts and in all lavatories of First alld' 
Second Class compartments. 
(c) and (d). I admit that overcrowding is becoming more acute. Unfor--

tunately there is no immediate remedy. The Honourable Member may rest 
assured that the existing train services will be supplemented as soon as cir-
cumstances permit. • 

(e) I am informed t~a~ an ~:n ganisation exists for the checking of passengers 
and although the AdmlDlstrahon has received but few complaints additional 
!':taff have recently been appointed. ' 
(f) The Railway Administration has already been made aware of the Hon<tUr-

aUf' Member's complaint. 

Kr, )(anu Subedar: With regard to this question of bulbs particularly in 
len atories of all trains the Honourable Member said the same thing last Session-
tlnd I want to know whether we are going to have the same reply repeated-
that Government are short of bulbs and .are conS'i~ering the 'question? , 

The Honour&ble Sir Edward Benthall: I will give the Honourable Members 
supplementary information. We have an order of 1944 for 2 lakhs of train 
lighting bulbs outstanding against the United States of America. We ~ 
expecting to receive the first 20,000 of these only now, in Feltruary 1945; &c» . 
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the. Ho~ourabl.e MemAer e:an see to what extent we have been let down by lata 
delIverIes .. We are also endeavouring to get 50,000 of these despatched by air 
from Amenca. We have also placed an order through the Secretary of State 
for another 75,000, of which we hope to get 30,000 bv air. We have also 
placed a further order on the United States authorities for 3 lakhs of train 
lighting bulbs for 1945. ThE' Honourable Member will therefore see the dimen-
s:ons of the problem and the extent to which we are dependent on the supply 
which has not come forward in time. 

Mr. llanu Subedar: May I know why there was this extraordinary delay 
i~l placing these orders? I appreciate the action now taken, but why was 
-there such a delay in placing these orders when this difficulty has heen 
·-experienced not now but over so many years? 
The Ronoura.ble Sir Edward Bent.haJl: There was no delay in placing the 

vrders: the delay was in getting delivery of the orders. 
(Some Honourable Members rose t(l put further supplementary questions). 
1Ir. President (The Honourable Sir AbdUl Rahim): ues~ion time is noW 

'tinished. 

(b) WRITTEN ANSWERS 

REVISION OF ScALES OF PAY OF OUDa AND TnmUT RAILWAY EM!'LOYEBS 

29. *lIr. Satya Narayan Sinha: (a) Will the Honourable Member for 
Railways be pleased to. state if there has been any revision in the Bcale of pay 
(If the employees of the Oudh and Tirhut Railway, since it has been naken over 
from the Bengal and North Western Railway? 

(b) If the reply be in the negative, will Government be pleased to state t ~ 
reason for not putting the scale of pay of the employees on par with other 
State-managed Railways? 

The Honourable Sir Edward Bent.b.aB: (a) Yes, the revision will come into 
force from 1st April 1945 . 

. (b) Does not arise. 

DISPENSING WITH SERVICES OF RAILWAY SERVANTS IN THE SIGNAL DEPARTMENT 

36. *Seth Yusuf Abdoola Haroon: Will the Honourable Member for Rail-
y~ please state if it is a fact that services of many Railway servants were 

done away with in the Signal Department in contravention of Essential Services 
Ordinance, 1941? 

The llonou.rable Sir Edward Benthall: (a) The services of three em loye~s 

were dispensed with but one of them was, on reconsideration, reinstated. The 
'E;:..sential Services (Maintenance) Or~inance 1941 was not contravened. 

MACHINERIES IMPORTED UNDER LEND-LEASE FROM AMERICA. 

31. *Dr. Sir Zia Uddin Ahmad: (a) Will the Honourable the Supply Member 
. be pleased to state the number of machineries received in India under lend-lease 
system from America? c 

(b) To whom were these machineries allotted, and were the Provincial 
'Governments consulted in the allotment of these machineries? 
(c) Where will these machineries be located, or have already been located? 
(d) In what manner did the Government of India select persons to whom 

:f!l8se machineries were given? 
·(e) How manv of these Ir.Rchineries were ~iven to the Mussalmans? 

The Honourable Sir Sultan Ahmed: (a) The word .. machineries" is of very 
wide range and it is difficult to pursue the detail put forward by the Honour-
er.1e Member unless It is more closely defined. If the Honourable Member 
will tell me more preciselY' what is in his mind I shall see what can be done 
·to procure the 'information he ask,,· for so far as the non-military field is 
(:ollcerned. To pursue the details put forward would in any case involve (\ 
~on iderable expendit.ure of time and paper. Meanwhile the following general 
:replies· ~ resent themselves. 
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(b). (c), and (d). Any machinery-or any other article-recei~d under L;L 

must have had a definite justificaJion for the war effort acceptable to the U.S.A. 
Govprnment. They were procured  therefore to be used towards the war effort 
and their location and the agency using them were det€rmined solelv by-
considerations of the war effort. Moreover their acceptance for L{"L is 
~ nerally related to their use ata pafticuIar place for a particular e ement 
of the war effort. The Government of India are responsible for the war effort 
a'ld therefore the allocation of any LjL article is for them to decide. 
(e) As explained above the allocation of machinery or other articles received 

under LjL from specific j,ustification for the war effort and the chief recipient 
in any case is the Government of India itself. 

MAC1IINEBIES IMPORTED UNDER LEND-LEASE FROM AMEmCA 

32. *Dr. Sir Zia Uddin Abmad: (a) Will the Honourable the Supply Membel> 
please mention the nature and the articles which the machineries imported from 
America under lend-lease system will manufacture? 

(b) Are the Government of India expecting more machineries under lend-
Jc.ase system? 
(c) If so, how many, and for what purpose? 

The Honourable Sir Sultan. Ahmed: (a) The Honourable Member is referrcld: 
to my answer to Question No. 31 which give,,; the general background to both 
questions. 

(b) and (c). Very few classes of machinery are now as such eligible for-
LjL at all. The giving of LjL is in the discretion of the Government of the 
V.S.A. and it is impossihle for me to make any statement of expectations. 
under LjL. The field however is definitely restricted. 

ExTERNMENT OF PANDIT SURAJ PRASAD UPADHYA OF NEPAL 

33. *Kr. Badri Dutt Pande: Will the Foreign Secretary please refer t,o. 
starred question, No.' 494 of the 17th November, 1944, and state if it is a 
fact that the Nepal Government has since written for the externment of 
P. Sura} Prasad Upadhya? If so, with what result? 
Sir Olaf Caroe: Yes. A Magisterial enquiry into the existence or otherwis& 

of a prima facie case for extradition is in progress. 

DECISION ON REPORT OF THE TECHNICAL MISSION ON MANUFACTURE OF ABTIFItrrAL 

FERTILIZERS 

34. *M:r. K. C. Neogy: (a) Will the Honourable the Supply Member be 
pleased to state whether any final decision has been reached by the Central 
Government on the Report of the Technical Mission on the manufacture of 
artificial fertilizers? If so, will the Honourable Member please make a compre-
bensive statement explaining in detail any 4>cheme that may have been adopted 
by Government in relation to this matter? 

(b) Will the Honourable Member be pleased to state the purpO];t of the views 
expressed by representatives of Provincial Governments w]J.o were called to a 
con ~rence ~eld in t~e latter part qj November, 1944, for the purpose of dis-
('u!;smg varIOUS questions relating to the manufacture of chemical fertilizers in 
India? 

T ~ Honourable Sir Sultan .Ahmed: (a) The attention of the Honourable 
Member is invited to the Press Note dated the 20th January 1945 which bas 
recently been published on the subject. 

(b) The recommendations of the Conference were: 
(i) That the Central Government' should be responsible for the technical 

n,lmagement of the factory; 
(ii) That while the Central Governmellt. must J;ake substantial share ~ 

financing the project, it was also desirable for the Provinces and States to 
take substantial shares; 
(iii) While the majority favoured the immediate erection of a single fac-

tory for the production of 350,000 tons, there was a strong feeUng from t.he 
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southern provinces in .favopr of a smaller factory as Boon as possible in ~ e 

~out ern area; 

(iv) The general feeling was in favour of a site at Sindri while some pro-
1finces favoured Harduaganj near Aligarh. 

UN STARRED QUESTION AND ANSWER 

DEARNESS ALLOWANCB OF LOW-PAID POSTS .'ND TELEGRAPHS DEPARTMBNT 

M OY IS~ 

1. IIr. llanu Subedar: (a) Will the Secretary for Posts and Air please ~t~te 
ohow many employees of the Posts and Telegraphs Department have been recelV.lDg 
Jess than Rs. 50 per month, and what is their percentage with reference to the 
total" 
(b) Have Government received representations that those who have to bring 

up a family on such salary cannot live on the allowanl'ec which are at presenfl 
'being given and which are ranging between about thirty and forty per cent, only 
. of their pay, whereas the general index of foodgrains and other commodities 
'has gone up by about a hundred and thirty per cent. ? 

(c) Do Government propose to arrange an automatic standard for dearness 
;allowance to their employees getting less than Rs. 50? 

(d) Will Government state their policy as to how these dearness allowancee 
and war allowances are fixed? 

(e) If they are fixed on the ba"is of the index number, what objections al'f. 
there to making an automatic increase or decrease in these allowances according 
to the official index number? 
(f) Is there any reason why Government have not adopted this plan on lines 

on which such & plan has been imposed on the Ahmedabad millowners in the 
(lase of mill workers? 

(g) What }'epresentations' have Government received in this matter, what 
have they dona so far and what do they propose to do? 

Sir Gurunath Bewoor: (a) The approximate number of employeef: of the 
Posts and Telegraphs Department whose monthly salary is less than ~. 50 is 
100,(100, which is about 75 per cent. of the total staff employed by the Depart-
-ment. 

(b) Yes; but I may add that the allowances represent in many cases more 
than 40 per cent. of pay. 
(c), (d) and (e) Government are taking all possible steps to increase the 

tlupply of essential commodities and to control prices. Some progress in this 
respect has already been effected, "ana. further progress is expected. It is along 
these lines that Government feel that lasting relief can more effectively be 
secured. The rates of dearness allowance and war allowance are reviewed 
periodically by Government in the light of the general course of prices and not 
with reference to any particular price index ~r cost-of-living index. The reasons 
for this are that the rise in the cost of living has not been uniform throughout 
India, and reliable eost-of-living indices are available only for a relatively small 
part of the country. While Government realise that the present rates only com-
~nsate in part for the increased cost of living, they regard them as affording as' 
much relief as al1 the factors, which have to be taken into consideration, permit. 

(f) Government consider that the plan applied to the mill workers of Ahmed-
abad is wholly unsuitable for application to the employees of the Posts and Tele-
graphs Department. 

~. (g) Government have £tom time ,to time received representations regarding 
-the inadequacy of the dearness allowance granted to Posts and Telegraphs em· 
-ployees and have revised such allowances periodically as justified, The question 
<)f the dearness allowance to Government employees is constantly under the 
·consideration .and revi~  of Government, 



STATEMENTS LAID ON THE TABLE 

In/ormation .pro.mised in reply to starred question No. 196 a,ked by Bhai Parma 
Nand on the 8th November, 1944. -

INCOMB-TAX REFUNDS TO CERTAIN ASSESSBBS IN THE PUNJAB 

(Non.-This question was withdrawn by the que.tionel' with the permillllion of the 
Honourable the President, and consequently the information promised was not laid on the 
!table.---/lJd. ·of . .~ 

Information promised in reply to part (d} of Starred Quefftion  No. 60, asked by 
Mr. K. C. Neogy, on the 9th November, 1943. 

STATEMENTS BY SECRETARY OF STATE FOR INDIA ON FOOD SITUATION IN INDIA 

Statement showing the steps taken· in different provinces to re-instate the agricultural 
popUlation of areas compulsorily evacuated for military reasons and occupied on behalf of the 
fighting forces, in other areas and t{) provide them with facilities of finance and equipment, 
80 as to enable .them to resume their activities of farming, and the acreage thus brought into 
-cultivation as compared with the acreage vacated . 
..(uam.-Over 23,000 acres of land were requisitioned for use by military authorities. 

About 3.(')0{) BCres of land were made available to ejected persons in other areas. Some of 
the tenants took up employment with the military personnel and others settled as tenanta 
under the Tea Gardens. All were paid due compensation. 
Ben!/al.-Liberal payments have been made by way of compensation or assistance to the 

agricliltura;I population compulsorily evacuated for military reasons, particularly in respet't 
~  thefollowing':-

1. For transport of persons and property. 
2. For standing crops, fruits on trees, and fish in tanks, et-c. 
3. For /.-utcha homesteads. 
4. For temporary deprivation of the use of pucca hOUBeS. 
5. For loss of income from lands, tanks, gardens, etc., at the rate of 75 per cent. of the 

~stimated value of gross produce of t.he lands, calculat~d at the prevailing price of th.. 
·crops at the time of harvest every year during the period covered by requisition. 
6. For loss of earnings caused by sudden removal, and 
7. Any other compensation that may be reasonably payable in individual cases of peculia.r 

~r exceptional nature. 
In districts where cultivable fallow lands were available, e.g., 24.Parganas, Jessore, Dinajpur, 
Nadia and Chitta gong , the evacuees were offered new lands for settlement and cultivation, 
-without result except for a few who took settlement of lands in the district of Chittagong. 
'The evacuees generally preferred to make t.heir own arrangements and settle temporarily in 
'the neighbourhood of their old homes on private lands. . The Bengal Government consider 
·that the compensation given by Government has been sufficiently liberal that as the evacuees 
are assured of the same income as they would have obtained from their own lands without 
baving to undergo any trouble or worry or to incur any expense for cultivation, there has, 
not been much incentive to take up new lands for cultivation. 
Biluv.-Out of the lands taken over for aerodromes, military camps, training grounds, 

-ete., there are some 12,000 to 13,000 acres of agricultural land. Some of these lands were 
'temporarily occupied and subsequently released so it is not possible to give accurate figures. 
In all cases compensation has been given on a liberal scale either for complete acquisition or 
'for loss of each season's crop. • 
Bombay.-About 1* lakh acres of agricultural and non-agricultural land were requisitioned 

in Bombay Province for use by military authorities. About 4,000 acres of land were 
'acquired by dispossessed tenants in the neighbourhood of their evacuated homes either by 
cash payment from the 'financial compensation paid to them or through the help of their 
Telatives. Forest land was offered to them in other villages and some secured employment 
'in military works started on occupied areas~ Others went to Bombay City and suburbs ia 
view of the gTeat demand for skilled and unskilled labour. 
C. P. d: eTaT.-M~re than 84,000 acres of land have been requisitioned in the Province 

for military use. A cash compensation exceeding Re. 3 lakhs has been afforded to the 
persons dispossessed of their lands. Facilities have been granted to arrange their resettle 
ment in new areas by making available construction material, equipment, ek., free of cost • 
and at concessional rates. Evacuation charges have ileen paid and many cultivators hav6 
bought new holdings with the com en~ation paid .to them and som~ have actually b~en able 
to buy "illage shares. Some areas In the provInce has been. notIfied for field fiTlI,lg and 
artillery practice. The ('ultivators of these areas ~aye be~ al~ adequate compensation for 
temporary evacuation. They are allowed to contmue their agricultural operatIOns and are 
liberally compensated for any damage caused to the crops. .  .  , 

-'la ra~.-'More t.han 8,670 acres of land have "been requilfitioned for .use b~ military 
authorities in the Madras province. The tenants thus eje<;ted from thel! holdlllgs hav:e 
been compensated with grant.s in cash. In areas where fruit orchards eXisted, they have 
be~n allowed to continue to earn their livelihood lIy collecting fruit, etc. The ryow have 
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been content '8i'ith the !ease amounts off-ered to them as compensation and have not applied 
for Government lands for the .purpose of cultivation. 
N.-W. F. P., Baluchigtan, Delhi, COOTg, and AjmeT-MeTu·aTa.-No agricultural populations 

in these Provinces have been compulsorily evacuated for military reasons. 
Orissa.-A total of 6.432 acres of land has been either requisitioned or acquired for 

military purposes, out of which 2,364 acres are cultivable land. Compensation has been, or 
is in course of being. paid for all such lands. 
Punjab.-34,765 acres of land have been requisitioned in the Punjab for military reasons. 

1800 acres of land in the Nili Bar were given to persons evicted from 432 acres of land' 
requisitioned for the Kala Base in Jhelum district. 
Sind.-No special steps were necessary in this province to reinstate agricultural population 

compulsorily evacuated for military purroses. 
U. P.-Exact figures of acreage acquired for use by military authorities in the Uuited 

Provinces are not available. Facilities have, however, been afforded to the tenants who were 
dispossessed of their lands, in one or other of the following ways :-
(1) Cash payment of compensation. 
(2) By giving land at other places, and a.1so construction material free of cost or at COD-

ceBBional rates. 
(3) By absorbing tenants in certain military works. 
(4) By allowing them to settle either in Government estates or in areas under the manage-

ment of the forest department. 

(5) By giving financial assistance for equipment, etc., to start agricultural operations to 
such tenants who needed i~. 

Infnrmation promised in reply to UnstaTTed Questions NOB. 33 and 35, asked by-
Bhai Parma Nand on the 6th November, 1944 

VACATION TO TRAIN EXAMINERS TRAINING SCHOOL AT J AlIALPUR 

No. 3S.-(a) The Technical School at Jamalpur was not closed, but the training cluses 
for Train Examiners could not be held from 1st May, 1944, to 13th August, 1944, as a suit-
able Instrncwr was not available during that period. 

(h) During the above period one Instructor was utilized elsewhere and his pay debited 
elsewhere. 

(e) As explained in the reply to part (a), the School was not closed and no studenta were 
returned without receiving training, except roughly 15 persons, who were sent by the v.arious 
divisions to which intimation regarding the temporary anspension of training claal8s for 
Train Examinera could not be Bent in time. 

TRAVELLING ALLOWANCE PAID TO CERTAIN TICKET INSPECTING STAFF ON EAST 

INDIAN RAILWAY 

,Vo. S5.-Governrnent understand that some of the Junior Inspectors, Senior Iusptctorl 
and Chief Inspectors, viz., those employed on the Asansol, Lucknow and Moradabad ivi~ions 

have not been paid the correct rate of consolidated travelling allowance to which they are 
eligible in accordance with Government's orders, and that the Railway Administration is 
taking steps to put the matter right. 

Information promised in reply to part (a) of StaTTed Question No. 146, asked 
by Mr. Manu Subedar on the 7th November, 1944. 

EXAMINATION OF PASSENGERS' LUGGAGE AT VIRAMGAM DUE TO EXPORT CONTROL 

256 cases of evasion were detected at'Viramgam up to October 1944, during the customs 
examination of passengers and their baggage at "Viramgam in connection with enforcement 
of the restrictions imposed by the Government of India in 1943, on export of (il gold, (ii) 
. tea, and (iii) cloth to Maritime States in Western India. 

The action taken in these casea is indicated below :-

(1) Confiscation, subject to redemption on payment of fine • 
(2) Prosecution ' 

(3) Goods allowed to be rebooked to British India or subse-
quently passed for export to Kathiawar 

..... (4) Di8posed of by publie'lIuction as Gthe paasengers failed to 
produce the requisite licences or did not ask for the 
re-booking of the goode to British India .. • 

Number of eases. 

2 

39 

100 

115 
(oovel'DIg a total quantity 
of 980 lba of ta) 
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Injormatio?J-promi8ed in reply to Starred Que8tion No. 194, a&ked by Mr. Manu 
< StdJedar on the 8th N ovemher, 1944. 

OUTSIDE MISSIONS TO INDIA 

(a) Altogether 13 Missions have come to India since the co'm'mencement of the war. 

(b) NMDe of Mission: Cost to India. 

(i) Dehydration Mission 
(ii) Thai Goodwill Mission . 
(iii) Chinese Educational Mission 
(itl) PefSian Cultural Mission 
(v) Rubber Mission. •  .  .  • 
(tit) Anglo·American Ports and Shipping Mission 
(vii) Turkish Press MiBl;ion • 
(viii) Inglis Appleton Mission, • 
(13:) Anglo.Ameri9&Jl Steel Mission 
(x) Machine Toollfission 

Ra. 
Nil 
15,000 
33,744 
15,000 
Nil 
10,500 
68,700 
21,000 
Nil 

Not known at 
present. 

(zi) American Technical (Grady) MIssion 64,907 
(zii) Fertilizer Tecbnica.l Mission 19,200 
(ziii) Ministry of Supply Mission 3,31,113 

NOTE.-Various military missions and military experts have visited India since the beginn. 
ing of the war, but it is not possible to give particulars of them, nor to state the cost to India 818 
no separate account has been maintained. It may, however, be added that the expenditure has 
not been large: it is usually confined to accdmmodation, travelling entertainment is mot from 
the Defence Services Estimates. 

(c) The Honourable Member's attention is invited to the reply given to Mr. K. C. 1'(eogy's 
starred question 1'(0. 11 on the lOth February, 1943. 
(d) The Government of India invited the (j K. Ma.chine Tool Mission to take stock 

of India's resources of Engineering plant and machinery and to adv.ise on adjustments 
necessary in the distribution of Machine Tools in India and to suggest measures for their 
improved utilisation. 
(e) (i) Prof. A. V. Hill, Secretary of the Royal Society, was invited t() visit this country 

-by the Government of India. The cost to India. of his -v:isit is estima.ted at Rs. 17,000. 
(ii) The Earl of Munster was sent out by His Majesty's Government to investigate the 

arrangements for the welfare, entertainment and amenities in general, for the armed forces 
in India. and the South East Asia Command. It is unlikely that Indian revenues will have 
to bear any part of the cost of his visit. • 
(iii) Sir Henry French's visit was suggested to the Government of India by the Secretary 

of State. He came as the guest of the Gov.emment of India and the approximate cost of I 

his visit was Ra. 12,000. 
(iv) Mr. Beverley Nichols came to India. uninvited and Govemmentr did not make any 

contribution to the cost of his visit. , 

(1) Statement Bhowing the number of E:rperts called out for this country and cost of their Beroicea 

Serial 
No. 

Name 

1 Mr. J. F. Morse (Canning Expert)" . 
2 Dr. S. M. Partridge (Dehydration of fish and 
mE"at). .  .  .  .  . 

3 Mr. H. G. Westall (Dehydration of fish and 
meat). . .. . 

4 Mr. H. D. Vigor, Adviser to the Food e ~t-

ment .  .  .  . 
5 Mr. W. H. Kirby, Rationing Adviser 
6 Dr. F. P. Coyne, Director of Storage 
7 Labour Adviser to the Government of Indio. 
8 Mr. P. C. Young, Coal COmmissioner 
9 Mr. Frank Parr, Steel COmmission"r 
10 Mr. O. S. Oldfield, Machine Tools Engineer 

Adviser. 

11 Dr. R. W. Phillips, A'Illerican Animal Hus-
bandry Expert .  .  .  .  . 

12 Mr. A. C. Trubshaw, Deputy Macohine Tools 
Engineer Adviser:- .  .  .  . 

13 Air cOn'lmodore R. H. Verney, Deputy Direc. 
tor General Aircraft 

Total 
expenditure 
incurred Retmarks 
0.8 pay, 
etc. 

Rs. A. P. 

60,000 0 0 

15,600 0  0 

6,000 0  0 

8,392 14 0 
47,953 0  0 
9,083 5 O. 
35,350 0  0 
56,550 0 0 
66,000 0 0 

62,500 0 0 (Since been recalled 
to U. K.). 

1,500 0 0 

39,100 0 0 

62,250 0  0 
.. of 

3,71,279 3 0 



STATEMEXTS LAID ON THE TABLE 

(g) Six medical experts have been invited to visit India at Hle request of the Health. 
Survey and Development Committee from the United Kingdom, the United State! of Americ .. 
and Australia to assist the Committee. After a short tour in India the experts will have 
discussions with the Committee and make a',[ailable to the Committee their experience ilJ 
medical edncation and various branches of medical and public health administration in their 
own countries. An invitation has also been extended to the Government of U.S.S.R. to. 
Bend a representative, but no reply has yet been received. . 
The total cost of this mission is expected to be RH. 63,000. 

InformatiKm promised in reply to part8 (b) Jo (e) of Starred Que8tion No. 19'1,. 
asked by Mr. Ananga Mohan Dam, on the 8th November, 1944. 

SCHEME FOR RESETTLEMENT OF PERSONS EVICTED FROM HOMES UNDER DEFENCB or 
INDIA RULE 75 (a) (1) 

(b) The valua,tion of houses i! made by the Deputy Commiasioner aasi!ted by hi! sub-
ordinate staff as in ordinary cases' of land acquiBition. 
(c) and (d). Government are informed that the standards of the Public WorkB Depart-

ment of the Government of Assam are not applicable to the ordinary type of village hom.-
steads. Valuation of more substantial houses is made on a plinth area basis in consultatiolY 
with officers of the P. W. D. There is no fixed table of rates for the valuation of treea, 
which are assessed by local officers familiar with the conditions. 
(e) Government understand that there is some anxiety and discontent. They have 

repeatedly expressed their desire that payments should be promptly made, but the volume of 
requisitioning in certain areas throws a great burden on the staff concerned. 

Information promised in reply to parts (c) and (d) of Starred Question No. 21 ~ 

asked by Mr. Kailash Bihari Lall, on the 9th November, 1944 

TRAVELLING COURTS ON RAILWAYS 

(e) Travelling courts functioned in Dinapore ~vision on ~ ree occasions as under ~-
(i) On all trains on the atna-~aya Branch ~urll1:g the penod 20th to 3Ot~ August, 1944, . 
(ii) On 26 Down and 25 Up trams on the Mam Lme between Patna JunctIOn and Mokamdv-

Ghat on 3rd and 4th October, 1944 respectively, and 
(iii) On 14 Down and 25 Up trains on the Main Line between Patna Junet·ion aDd, 

Mokameh Ghat on 12th and 13th October, 1944 respectively. 
The number 0 cases detected and tried and the amount involved, on each occasion, al'9' 

given below :-

Number of cases detected and tried Amount ii1volved~ . 

(i) 1,200 

(ii) 234 

(iii) 148 

RIJ. A. P;. 

4,040 7 ~. 

874' 8· ~ 

1,007 5 fJl 

(d) A bogie fitted with Prison fittings, with a Magistrate, a sufficient· number cf Polire 
and an adequate number of Ticket Checking staff, is run on the train. The normal method 
of 'ticket checking is applied and Ticketless paBBengers failing to pay railway dues on 
demand are forthwith produced before the Magistraile who summarily triel! tlie cases on the 
train . 
.Aa regards the 2nd part the, Honourable Member's attention is invited t<> the reply-to 

part (c) above. 

Information promised in reply to partd' (a) and (c) of Starred Question No. 286, 
asked by Mr. K. C. N .ogy, on the 10th November, 1Q44 

COTTON TEXTILE MILLS TAKEN OVER BY THE GOVERNMENT 

(a) The maximum manufacturing cap...city of the Shree Ram and Seksal'ia' Mills ia-

Shree Ram Mills-
Cloth Yarn 

2,056,073 yards per month working 2 
shif's of 9 hOUTS each per day. 

Sekaarla Mill_ 
Cloth. 

3,049,621 yards per month working 2 
shifte of 9 hours each per d!\y. 

(e) No. 

2,55,927 oun~ per month workiBg.: 
two shifts of ten hours each per day. 

1,415,609 pounds per month working 
two shifts of niM hours each per day •. 

• 
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Information promisedJn reply to Starred Question. No. 242, asked by Mr. T.  T. 
KrishnamacJwri, on the 10th November, 1944 

/GOVERNMENT CONTRACTS PLACED WITH IMPERIAL CHEMICAL INDUSTRIES 

'<a) No special contracts have been placed by t.he Government of India with the Imperial 
Chemical Industries <India) Limited. 
(b) No. 
(c) None. They act as Lease-Lend agents on the-same terms and conditions as other 

importers. 

Information promised in reply to UnBtarred Question No. 49, asked by Bardar 
Mangal Singh, on the 10th November, 1944 

.: WHEAT AND SUGAR PURCHASED BY THE REGIONAL FOOD CONTROLLER, MEERUT 

·I.(a) ~gional controllers were appointed in 1943. Wheat purchased by the Regional Food 
. Controller, Meerut from the 15th July, 1943 to 30th April, 1944 amounted to 28,110 tons and 
43.200 tons from the 1st May, 1944 to the Vth November, 1944 . 
.No sugar has been purchased by the Regional Food Controller, Meerut. 
I b~ Stations within the Meerut Food Region . 
• (c) From fifty-seven assembling markets in the Meerut Region. 
~d  The Grain was disJlosed or partly as e or~ outside the United Provincea un~er the 

'BasIc Plan 1~44, partly stored for use in the Region and partly moved to other deficlt areas 
:in ths United Provinces. -

·'nJormation promised in rcply to Starred Questions Nos. 364, 365, 366 and 368, 
B3ked by Maulvi Muhammad Abdul Ghani, on the 14th November, 1944 .. 

!PANEL OF ApPRENTICE TRAIN EXAMINERS ON BENGAL AND ASSAM RAILWAY. 
No. 364--(a) In 1944, Apprentice Train Examiners were recruited according to a new 

method introduced in the previous year; Train Examiners being formerly, drawn from 
Apprentice Mechanics_ • 
(b) The rules regarding communal reservation were applied but a sufficient numhf.r of 

membera of minority ('ommunities could not he obtained, as an adequate number of quali6ed 
candidates'of these communities was not available. 

PANEL OF ApPRENTICE TRAIN EXAMINERS ON BENGAL AND ASSAM RAILWAY. 

No .. '165.-(a) Yes. 
(b) The reply is in the negative. There was one Muslim. 
(c) The position has been explained in reply to part (b) of Question No. 364_ 

RECRUITMENT OF ApPRENTICE TRAIN EXAMINERS ON BENGAL AND ASSA)( 

RAILWAY 

No. 366.--Of a total number of 107 Muslim applicants, 86 were called for interview of 
~ om 35 only appeared before the Selection Board, and 7 were placed on the approved i~t. 

MUSLIM QUOTA OF ApPRENTICE TR_UN EXAMINERS ON BENGAL AND ASSA)( RAILWAY 

No. 368.-Any deficiency which cannot be made good during the current year in subordinate 
eategori.es as a whole is carried or ard~ to the succeeding year, according to the rules on 
the subject. 

Information promised i ~ reply to Starred Question No. 378, a-Bked 6y 
Mr. Muhammad Nauman, on the 14th November, 1944 

"D' GRADE POSTS OF OFFICE OF EXEcmIVE ENGINEER, FAKSEY, !BENGAL 
AND ASSAM RAILWAY 

(a) Yes. The post. werCl filled by the promotion, in order of seniority. of clerks who were 
(lonsidered suitahle. One of theee was a Muslim, hut he refused promotion. 
• (b) The ~eneral rules for the recruitml'nt of subordinate staff contained in Apper.dix II 
to the State Hailway Establishment Code, Volume I. apply to recruitment in the ollice 
Teferred to. 

hiformation promised -in reply to Starrcd Questions NOli. 380, 381, and 382, 
asked by Maulana Zafar Ali Khan, on the 14th November, 1944.· 

" NON-ADVERTISING OF UEORGANIS",TIOX -INSPECTORS' POSTS ON BENGAL AND 

ASSAM RAILWAY. 

No. "f8fl_-(a) and (b). No Derson was exclusively requisitioned from the department 
referred to as a R(lorg:mi:zation Inspector. but :\ post of Inspector (Special), 88!l{'tioned on 
12th August, 1.944, was filled by an officiating Lower Gazetted Service Officer of the G.I.P. 
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Railway who was on deputation with the B. & A. Railway. As the post was filled by the-
transfer of a person from another State-managed Railway, it a~ neither advertised nor 
circulated, nor was a Selection Board held or other candidates examined. 
(c) The person conccrned was considered to he the most suitable for filling the o~t. 

DISCONTINUANCE OF DIRECT RECRUITMENT OF SPECIAL INSPECTORS AND SPECIAL CLERKS ON 

BENGAL AND ASSAM RAILWAY 

No. 381.-(4) Direct recruitment of Special Inspect<>rs and Special Clerks in the Traffic-
Department of the Bengal and Assam Railway has been discontinued, though in the latter case 
it is being reintroduced, having been stopped only &'l an emergency measure. The Home De-
partment Resolution referred to by the Hon'ble Member does not prescribe recruitment to speci-
fic grades. . 

(b) Government have no inforlmation. 

VACANCIES 011" SPECIAL INSPECTORS, ETC., ON BENGAL AND AI;ISAM RAILWAY 

No. 382.-The statement below gives the information required:-

Category 

Special Inspectors 
Special Clerks. .  .  . 
Clailms and Commercial Inspectors 

No. of vacancies 
which occurred 
during 1942-44 

No. of persons 
absorbed through 
pro'motion 

Perma-
nent 

Tempo- Muslims 
rary 

Non-
Musli~ 

3 10 
4 
51 

2 II 
Not filled. 
16 35 

No. of persons 
absorbed 

through direct 
recruitment 

Nil. 
Not filled. 
Nit. 

Information promised in reply to Started uestioll~ Nos. 386 and 387, asked byr 
Mr. Muhammald HU8sQ.in Choudhury, on the 14th Novembel', 1944. 

NON-SELECTION OF MUSLIMS IN STORES DEPARTMENT OF BENGAL AND ASSAM, 

RAILWAY FOR LOWER GAZETTED SERVICE 

No. 386.-(a) Yes; no Muslims being available in the grades from which promotion to thl': 
Lower Gazetted Service was made. 
(b) Does not arise. 

PROMOTIONS IN HEAD OFFICES OF STORES DEPARTMENT OF BENGAL AND ASSAM!' -

RAILWAY. 

No. ,T87.-No candidates declared unsuitable by the Selection Board hpld in 1944, were' 
promoted. Certain staff who were declared unsuitable by the Selection Board he!d in i!Jil3; 
were, however, as an emergency measure, temporarily promoted to higher grades, pending: 
the holding of a further Selection Board. They "ere all non-Muslims. 

InfOTntntion promised in reply to Unstarred Questions Nos. 56 and 66, asked bY' 
Mr. G. Rangiah Naidu, on the 14th November, 1944. 

VISITS OF REGIONAL OFFICERS ME&RU'JO, TO CERTAIN STAT.IONS ON SHAHD-ARA (DELHI} 

SAHARANPUR LIGHT RAILWAY 

Nfl. 5F.-(a) The posts of the Regional Food Controller and the Regional Market.ing 
Officer, 'Meerut, were created in February, 1943. 
Between the lst of August, 1943 and the 31st October, 1943, hoth these officers visited the-

!tation mentioned, on several occasions. There is no record of thEl exact dates of such,· 
visits. 
The main purpose of these visits was to expedite despatch of Government wheat. 

On the 16th October, 1943, the Regional Food Controller organized a simultaneous raid by 
his staff and the palicl' on several stations on the S. ~. Light Raihvav. As 1\ rseult of 
~ is raid, a criminal 'a~~ was instituted againFt certain railway officials alid merchants regard .. 
mg the alleged illicit railway movement of khandsali sugar. The case is I<lIh illdice. 

(b) Since March, 1943, the Marketing Inspectors of the v;aIioUB stations on the 8. S. Light 
Railway visited the stations once a week to collect figures of exports and imports of foodgrains 
for suhmission to Governmeut. They also visited the stat·ions as occasion arose to ~ce th ... 
G:ovt. despatches of wheat and other foodgrains and from about September, 1943. with a. 
VIeW to watch the working of the Our Control Order which was notified in u~st, 1943 . 

• 
• • 
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(c) Meerut Food Reg,ion.-Between March and October, 1943, the Regional Food Controller 

'lIIade numerous com lai~ts to the Superintendent, S.  S. Light Railway, regarding the delay 
in the movement of Government food grains and the loading by the Station staff of gUT in 
ilreference to surh foodgrains. 

ClI'WTIpore Bel/jon.-In August 1943, the Regional Food Controller reported to the Divisional 
.£uperintendent, East Indian Railway, Allahabad, an alleged case of illicit export of ArhaT 
-without permit outside the United Provinces. This cas" is Bub judice. 
Moradabad Region.-During the period in question, the Regional Food Controller and his 

:staff reported to the Dh-i.sional Superintendent, East Indian Railway, Moradabad, six 
alleged cases of illegal movements of commodities in cont.ravention of orders issued under t.hfl 
Defence of India Rules. In three of t·hese cases criminal prosecutions were instituted, two 
of which resulted in conviction whilst one is still Bub judice. 

REDUCING THE CAPACITY OF TEA CUP ON EAST INDIAN RAILWAY BY :MESSRS. 

BALLABHDAS ESHWARDAS 

No. 66.--Owing to the increase in prices of tea, sugar and milk, the East Indian Itaihvay 
Administration, wit.h the approval of ita Local d~isory Committees, agreed with effect from 
March 18th, 1942, to reduce the quantity of tea supplied in a lO-ounce cup to 8 ounces, and 
not 5 ounces as stated in the question, the price remaining the same, viz., one anna per cup. 
With a further rise in prices of commodities, other items of food including tea sold in 
Refreshment Rooms and Stalls were allowed a reasonable increase in prices, with effect from 
lune, 1943; the price of an eight·ounce cup of tea being increased to one anna, six pies. 

Informa,tion promissed in reply to Starred Question No. 417, asked by Shaikh 
Rafi.uddin Ahmad Siddl·quee, on the 15th November, 1944 

SUPPLY OF FOODSTUFFS TO LABOURERS ON MILITARY WORKS AT CHITTAGONG. 

Labour imported under military arrangements is fed from military ~toc s while the local 
1abour iR ~reated 3S a ~ivil res ln~ibility. In ca~e of need military stoc-ks are issued to 
--the local labour as well . 

. Information promised in reply to Starred Question No. 429, as/.cd by Prof. N. G. 
Ranga, on the 15th November, 1944 

Pl.'RCHASE OF PADDY AT PENALTY PRICE BY I~ PURCHASING OFFICERS OF 

MAD;RAS PRESIDEXCY 

The following infonnation has been obtained from the Madras Government in reply to 
·Prof. Ranga's question :-

(a) No. When the Grain Purchase Officer arrives in the village he gives the ryot. the 
. ~ ortunity to enter into a voluntary contract to supply paddy to the mills stipulated in t.he 
'-«)n.Lract., and gives him a second opportunity to enter into a voluntary contract by giving 
·him three days' time, after the service of the requisitioning order, to dispose of his surplus 
·.atocks to the mills before resorting to acquisition. It is only when the ryot refusCR 1;0 
~nter into a contract or fails to de. i~er paddy as agreed-to, that he is paid at the lower rat. 
-which prevailed before prices were raised in September-October, 1943. 
(b) The acquired paddy is paid for at fourteen annas less than the ceiling price per bag of 

-164 Ibs. This works out to about 9 per cent. of the ceiling price for voluntary contracts. 
(c) It is not true. The difference is credited to Goverument to cover the extra expendi-

-ture involved in requisitioning and acqui--ing stocks. 
(d) Does not arise in view of answer to (c) above. 
(e) No, as the difference in price is intended to meet the extra cost tn Governr.lI,nt 

. -involved in acquisition proceedings. As very little acquisition actu!1.lly takes place tht> 
-amount thus collected is ~mall. 
(f) No. . 

,'In/ormation promi8ed in reply to part (b) Of Starred Question No. 443, a8ked by 
Mr. Amarendra Nath Chattopadhyaya, on the 15th November,' 1944 

DETERIORATION OF FOODGRAINS STOCKED IN SnrpORE BOTANICAL GARDEN 

The Benltal Uovernm",nt hay!' informed the Food Department that no foougrains were 
l1sed for levelling the Pain Park in Howrah. 

!Information promised in reply to part8 (c) and (d) of Starred Question No. 456, 
asked by Sardar Sant Singh, on the 16th Xovember, Hl44 

PERSONS SELECTED FOR EMERGEXCY COMMISSIONS 

(e) (i) isc ar~ d-.vil (Discharge i~ not a sentence awardahle hy any Court Martial 
"'_lIuler the LA.A.). 
Iii) Dismissed-1l. 
(iii) Cashia-:ed-14 . 

• 
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(iv) Tried-59. 
(v) Sentenced to imprisonment-10. 
ld) No appeal lies against the decision of a Conrt Martial. An Indian Commis3ioned 

Officer, however, who d~ems himself wronged by such a decision, has the right to petition 
toe Central Government if he doea not recei,e rerlress from :he Military Authorities. Of 
ten such petitions during this period, eight were rejected and in two caaes the sentences 
were commuted. 

Information promised in reply to Starred Questions Nos. 556 and 557, asked by 
Khan Bahadur Shaikh FazL-i-Haq Piracha, on' the 17th November, 1944. 
CHANGE IN TIMINGS OF TRAINS ON MALAKWAL BHERA BRANCH LINE 

No. 556.-(90) Yes. The timings of one of the 2 trains each w-y on the Malakwal Bhera 
'branch line have been changed from 1st October, 1944. The changes were made in the 
inte~ of the travelling public general!y, 80 far as present conditions of railway operation 
permit. 

(b) For local journeys' OIl the branch line, there is no particular inconvenience in the new 
timings, since the journey can be completed during the hOllrs oi daylight. The inconvpnience 
caused by the lack of a. day-time connection from Malakwal to Lalamusa is a re~iated, but 
'this is inevitable in present conditions of restricted passenger services, which have to be 
arranged to suit the largest number of several conflicting interests. There is, howevcr, 
no ground for the contention that the present timings are not conduehe to safety, since 
I.here are adequate facnities at a~m1tSa for tho!!e who have to wait there for a ('onl'.ecting 
train in the ffi'Jrning. . 

(e) The answer to tha first part is in the affirmative. As regards the eecond part, the 
difficulty of securing accommodation on the connecting train at Lalamusa is admitted, but 
-since there are adequate waiting facilities at. the stlltion, a al~ there Hhould not· occasion 
any more than the normal discomfort ins\lparable from a break of journey. 
(d) Governmpnt regret that, in present circumstances when the coal Rituation and other 

factelrs make. it irnpnqRibl£' to allgment passenger services, it is only os~ible to fix timings, 
to suit the convenience of the largest number of the travelling public. This que .• tion and 
answer has heen brought to the notice of the N. W. Railway so that present timings !Day be 
reviewed by the Time Tahle Suh·committee of the Local Advisory Committee. 

CHANGE IX TIMINGS OF TRAINS ON MALAKWAL BnERA BRANCH LINE . 

.Yo .. ;.17.-(a) Yes. 
(b) I understand the Honourable Member sent to the D. S. Rawalpindi :\ copy of his 

representation on t,he subject to the Chief Operat.ing Superintendent. As the Divisional 
Superintendent replied in his )£'tter No. 701-T i15, dated 24th October 1944, to the Honourable 
Member direct, no separate reply was sent by the Chief Operating Superintendent. 

(c) The Honourable Member will no doubt appreciate, from the reply he has received from 
the ivi~ional Superintendent, Rawalpindi, why it is not possible to alter the timings· in 
present Circumstances. 

Informa.tion promised in reply to parts (b) and (c) of Starred Question No. 571, 
a8ked by Prof. N. G. Ranga, on the 20th November, 1944. 

ApPLICATIONS FOR NEWSPAPER PERMITS 
Statement 8howing the number oj new8paper8 in EnglWh or Vernacular permitted to be 8tarted Of' 

re8tarted with a quota oj new8print aJter the amendment was made til the NfJtD8paper Control 
O~':, 194'2. on t~ 10th July 1943 prohibiting the printing Of' publication er;cepl with the per-
1n\8MOn oj the Central GotJef'nment oj any newspaper which was not both printed and f'egtllarly 
published in British India during the month preceding the 18th Feln-uary, 1943 . 

• 
Province 

Newspapera Newspapers 
in in Total 

English Vemaculara 

• 
Bengal 7 4 11 
Bihar 1 1 
Bombay. .  .  _ ::\ 3 6 
Central Provinces and Berar 3 3 
Delhi 1 1 2 
Madras 3 5 8 ,. 
Punja.b .  . 1 2 3 
united Provinces 2 3 

----
TOTAL 18 19 37 

• 
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ST\'JE~IE.'.\TS L,\!D I).'.\ THE TAHU; 

,Yi!w Ddhi Munifipal Committee Buri1.1l Gro11rcd.s 
In supPrsession of the notice issued by this commitke on the 30th of Ociobei· 1926, notice--

is hereby given undl"r sedion l07 of the Pui1jab :.funicipal Act,, 1911, that all hmial and 
cremation grounds, other than those mentioned helow situated within the limit of the Nev.-
Delhi Municipal Committer (the. boundaries of which are defi.11ed in Chief Commissioner's 
notification :\ o. 2729- E'.lucation, dated the 30th April 1921>), are closed for hurials or 
cremations. 

J,i,st of burial 1111d rrnnution qro11111fr 1cbich ,iL//, 110/ 1,r clo"rd. 
1. The lndian Ch1:ist.iau Cemetery, l'aharganj. 
2. The Mohammadan Cemetery (other than that portion known as ·the Durgah Sayed 

Hassan Rasul Numa), Panchkuin Road. 
3. The Hindu Cremation ground, Panchkuin Road. 
4. 'J2he Christian CemetA;ry, Prith'ciraj Road. 
5. The. l',lµhammadan Cemetery, Kotla Feroze Shah. 
6. 'l'hc llo'1~·R. f'emetcrv. I<otl;, F\,ro7,e Slwh. 
7. J.>;,r;;,,c Cernctery, j>'; itlwiraj Road. 
8. Sw('qH:rs Cemetery, J>ritln'iraj Road. 
9 . .Mohammadans Cemetery, .Jangpura. 
10. Christian Cemetery, Jangpura. 
Any pt'l'son burying or cremating or causing to he cremated or buried any; corpse within• 

the area of lhe Municipality except in the places specified above, will be liable on L~Jl1\':dion 
before a l',fagistl'ltte to a fine which may extend to fifty rupees. 

N. \V. HA~Tl.AHAN, P.CR, 
8<.1crrlr1ry, 

New Delhi Municipal Committee. 

· Information promised in reply to part8 (c) to (f) of Starred Question Xo. G14 .. 
asked by Mr. Kai/ash Bihari Lall, on the 20th Sovernbe1·, -1944 

HAVOC BY CrroLERA AND :\IL.\.LARIA .1x NoRTrr Jii:HAR 
(c) The riwrs 8pecially rcspon8il,le for wors~niug the sit.uati7m a,·e the .Kosi and the 

Kanda and !,n a Jess extent tli" (:C.ndak. Thr: 1.::dcnhive disf.ril,nti,m of cuinine substitutes 
has considerably lessened th" eficds ·of malaria. The question oi ,lraining i:if depre:;,ione all(l 
old water courses is being examined by the Government of Bihar. 

(d) Yes, particularly as regards the Kosi. To restrict this riYer to one course is under--
stood to he beyond the financial .capacity of the Province.· 

(e) Ahout two millions, 
(f) The GoYernment of Bihar conducted preliminary investigations particularly regarding· 

the Kosi, -Lut the project. was not, considered f"asible as the lwa<l waters lie in l\epal. 
Further inn,t.igation ha~ not been ruled oui IJs1t is n?lt imrnNliatelv cont.emplat,,d J,y the 
Provin(:ial Go\~cr11TntmL .. ~ 

lnfon,ia.tion promised in reply to Staned Question Noi;. fi16, and part;; (c), (d) 
and (c) of 617, as1.:ed l1y Sri I{, B .. Jinaraja Hegde, on the 20th Norcmber,. 
1944 • . 

'Orto\\' :\[ouE Foor; CA:\fl'A!GN' IN J\lALI.Il\P. Axn SoPTlf KAXARA DrsTn1cr,, 
No. iJ/1;.--(i) In Malabar Dist.rid, Hanitary inspeelorn of T1,llid1etTy and Palghat· were 

.trained in (om post preparation alld up to the Pud of October J 044, 20,000 cubic feet of 
compost manur,:, were prepared in Tellicherry. The work has also been started in Palghat. 

(ii) A scheme has been sanctioned for Malabar district at a cost. of Rs. 4,73,105 to purchase 
sufficient quantity of paddy seed to cover five per cent. of normal a1"€a under paddy. This 
is intended to seJ"Ve as a resei've stock to be sold at cost price in agricultural depots in the 
event of seed beds being lost through adverse seasonal conditions. 

(iii) No. Out of the quantitieR of nrnrnoniurn sulph11t,, obtained through lease/ leml, 180 
tons were distributed in Malabar and 229 t.ons in South Kanara. 

(iv) No such schPm(lS have he,,n carri(,d out. One scheme has lwPn sandionc(l for :\!alab,n. 
Certain schemes. for both t.he districts. are under examination. 

(v} and ("ii).· The tot.al area brought under cultivation of food grains upto 30th September.. 
1944, is 922 acre,s in Malaba1· and 242 acres in South Kanara. 

(vi) No. 
(viii) Schemes for the multiplication and diH,ribution of improved paddy seeds are under 

consideration. Proposals for the producti.on of green manure seeds am al1<0 being investigated. 

DEF!CIRXCY OF FooD(lJl,\1NS ,IN Soc:Tir KAXAJM. 1>ISTHICTS 

No. 617.-(c) Yes, for short periods when the stock position was bad. For the remaining 
days of the week wheat, ragi and gram were issuNL 

(d) Informal rationing was introduced in the first quarter of 1944, in a:11 non-rationed 
urban area,. 

(e) No. Ka.,arttgod rural area was getting the sta.ndard rice ration for five davs in the 
we-0k with .sul,stitutes of whrat. ragi and gr:rn1 for the remaining two d1,ys till tl;e end of 
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,September 1944, when owing to acute shortage the supply  of rice was reduced to four or 
t~ree days PI a week wi.h other substitutes for the remaining days of the week. This reduc-
tIOn was only for a short period and the supply of rice for five days in a week has been 
!restored. 

bljol'mation l)romised in reply to part (c) of Starred Question No. 629, a8ked 
by Prof. N. G. Ranga, on the 20th November, 1944 

INADEQUATE RICE RATIONS TO LAND-LESS LABOURERS IN KASARAGODA TALUKA OF 

SOl'TH KANARA DISTRICTS 

(c) Riee ration was not lefused to p('rsons who refused to purchase wheat or gram. 

Infonnation promi8ed in reply to Un8tarred Question No. 97, a8ked by 
Mr. Badri Dutt Pande, on the 20th November, 1944. 

JfEASVRES FOR R1l:DUCING ELECTRIC CHARGES IN SHAHDARA (DELHI) TOWN _ 

It is not po86ible to take any measures to reduce the present rate ~  electric cu!"rent supply 
-<!harged by Messrs. Martin and Co. for Shahdara (Delhi). The higher rates at Shahdara 
are due partly to the higher rate payable to the generating aut.hority and partly to the fact 
-that the area of supply is small and the service  consequently expensive to operate. 

Informa,tion promised in reply to Starred Que8tion No. 648, asked by Bhai 
Parma Nand, on the 21st November, 1944 

ALLOTMENT OF AG.RICULTURAL LAND IN DELHI CANTONMENT 

(a) Prior to 1940, agricultural land in the Delhi Cantonment was auctioned to ihe highest 
'bidder. The successful bidders fOl' the most part were "Contractor Patedars" who sub-let 
"the lands to local agriculturi,sts. To retain these lands at auction, these contractors often 
mad~ very high bids for heyoli:i the value of the lands, with the result that in a had season, 
~t ey werl' unable to pay the renis due and defaulted; in some cases ev:en doing so in full 
-when t.hey had recpived payment from their tenants. In consequence of this, Government in 
-1939. inspite of making extensive remissions in the past was faced with flome R.s. 40,000 
arrears of rent, and after an examination of the position, it was decided in 1940, to leape 
-these lands by private treaty only to those persons who claimed to be descendants of the 
original owners from whom the lands were acquired, at rents assessed by the Deputy Com-
'1llissioner. Delhi. 

(b) No. The rules governing the lease of lands by auction lay down that such auction 
-must be "a puhlic auction"; it is not, therefore, permissible to hold an auction restricted to 
a certain class of persons as suggested by the Honourable Member. 

IInformation promi8ed in reply to parts (a) and (b) of Starred Que8tion No. 680, 
asked by Mr. E. L. C. Gwilt, on the 21st November, 1944 

PAPER TONNAGE INVOLVED IN PRINTING COPIES OF INDUN INFORMATIOlo' 

(a) &3,400. 
(b) Approximately 36b tons. 

Information promi8ed in reply to' Starred Que8tion No. 685 (c), a8ked by 
Mr. T.  T. Krishnamachari, on the 218t November, 1944 

BAN ON ENTRY· lNTO INDIA OF INDIAN OPINION OF DURBAN 

It was reported in November 1944, by the High Commissioner for the Govllmment o! 
"India in the Union of Snuth Africa that lndiml Orin ion had not in the past been permittep 
t<l pass through thp post to destinations outside the Union of South Afri(,A but tbat this 
restriction was recently relaxed allowing free circulat.ion of t,he newspaper. 

Information promised iR reply to Starred QuestioR No. 688, asked by Mr. G. 
• Rangiah Naidu, on the 21st November, 1944 

1\fALTREATMENT OF INFERIOR RAILWAY SERVANTS BY DELHI RAILWAY POLICE 

(a) No. 
(b) No. The facts of the case are that 011 31st October, 1~, one Mr. S. Lal Ma ~a of 

Sabaranpur rented a Retiring Room at Delhi ~ in Railway StatIon and went out ,on busmess 
at about 10 A.M. ~eaving his lu~age in chm:ge of Kisban Lal. bearer, on the latter s assurance 
that it would l'i! safe in his custody. On .hid return at .cbout 6 .~  Mr. Ma~ta. found. a. 
'leather cushion va\.!pd at Rs. 50. missing. The matter bemg l'ep?rted to the Rallway Pollee 
a case was registered under sectioll 379 India:n Pe,!-al 90de. Klshan Lal was s~s ected by 
thE' complainant and int.errogated by the lllvestlgatmg officer. but he was m no way 
·maltreated. • 
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«(0) No. The facts are that on the night of the 5th/6th November, 1944, a Europ%ll 
lady, named Mrs. E. Oliver, Sergeant, Women Auxiliary Corps (India), Poona, brought an 
Aya from the waiting room to the Govemment Railway Police Station and complained that 
she had lost her purse and that she suspected the Aya of the theft. The Aya herself 
asked the lady to search the waiting room and offered to assist in the search. Mrs. Oliver 
accompanied "by the Aya and a Head Constable of the Railway Police then went to the 
waiting room. The police officer waited outside and the other two entered. After a few 
minutes' search the purse was found and Mrs. Oliver stated that she did not wish any 
further action to be taken. Thereupon the Head Constable withdrew and returned to the 
Police Station. There was no maltreatment of the Aya nor was she forced to pay any 
illegal gratification. 
(d) Does not arise. 

Infor;ma.tio1f! promi8ed in reply to StaTTed Que8tion No. 708, asked by Mr. K. B. 
Gupta, on the 21st November, 1944 

COMMUNAL PROPORTIONS IN THE ARMY 

(a) and (c). No figures are maintained showing the oomposition by communities of King's 
Commissioned Officers, E'mergpncy Commissioned Officers and Non-combatants. 
In combatant arms of the Indian ~y, the approxImate distribution of Indian Other Ranks 

an~ Viceroy's Commissioned Offil'ers by com'munities on 1st September, 1944 was:-

Hindus 
Musli'ms 
Sikhs 
Gurkhas 
Christians 
Others 

Per cent. 
47 
32 
7 
7 
5 
2 

(b) Figures showing percentages of different co'mmunities in the Engineers, Signals, Supply 
:M:edica,I and Ordnance Corps are not readily available and their compilation would require aD 
amount of time and labour which cannot be spared in war time. ApproximatA percentages of 
cohimunities in the other three arms are however available and are as follows :-

Communities Artillery Indian R.1. A. S. C. 
Infantry (M.T.) 

Per cen.t. _ Per cent. Per cent. 

Hindus 57 41 55 
:M:usI&ns 28 25 36 . 
Sikhs . 10 7 5 
Ourkhas 24 
OtheJ'll .. 3 4 

Total 100 100 100 

Information promi8ed in reply to Un8.taTTed> Question8 NOB. "106, 107 and 108. 
a8ked by Mr. G. Rangiah Naidu, on the 21st November, 1944 

COXDITIONS OF SERVICE, ETC., OF CIVILIAN GAZETTED OFFICERS, IXDIAY ARMY 

ORDNANCE CORPS 

No. I06.-There are four types of Civilian Gazetted Offi('ersemployed in the 1.A.O.C. :-
(a\ Civilian Labour Officers. 
(b I Civilian Assistant Security Officers. 
ic) Assistant Establishment and Cash Officers/Record. Officers/Assistant Accounts Officers. 
(d) Assistant Group Officers. 
Each is an entirely separate and distinct class with separate and distinct duties, and no. 

one can be transferred from one class to another. 
On the assumption that the· questio"n relates to category (dl above, Assistant Group Officers, 

the answer is as follows :-

(i) They are recruited fl'om-
(a) Regular ser"ing Storemen (Civilian Storekeepers/Civilian Assistant Storekeepers/.M. T. 

Storekeepers) . 
(b, Civilian Life--
Mav be either selected for "direct" appointment without trainina or 
as a "Trainee" for ultimate employment if satisfactory. "" 
(ii) The rat~ I of pay for (i)(a) above are Rs. ~2 - . There is no probationary 

period fOl' this categc.ry of A.G.Os. 
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(iii) As regards (b) above, these appointments are filled by select,ion-Graduates with 

busines,s acumen, experience and a good knowledge of accountancy, etc., between the ages 
of 23 a.nd 40, are givet\ direct appointments on pay of Rs. 300 p.m. during 3 months proba-
tion, and Rs. 340-20--500 thereafter upon satisfactory eomplet.ion of the probationary period; 
and Graduates without experience betw_ the ages of 23 and 30 are recruited through the 
Federal Public Service Commission. They undergo six months training on a stipend of 
Re. 200 p.m. followed by 6 months probation on Rs. 300 p.m. and thereafter, if found suitable, 
they are confirmed in their appointments as Ty. C.G.Os. (A.G.Os.) in the scale of 
Rs. 34O-~OC. 
A.G.Os. recruiten direct from civil life are not liable for field sen;ice but are required tcJ 

sprve anywhere in India. Efforts are marle to post thelie indi"iduals as neal' their homes as 
possible, dependent upon the exigencies of the service. 
(iv) All these appointments are temporary for I,he duration of the war, and until slIch time 

thereaftel' a~ their services are required. 

("\C) Free accommodation is not provided for C.G.Os., but. those who are .stationed in 
Madras, Bombay, Karachi and Calcutta and ~re privately paymg .rent for urms~e~ or u~
furnished accommodation are ent.itled to house rent allowance subject to the condltlons laid 
down in Finance Department Memorandum No. F-19(5)-Ex.I/38, dated !he 16th March, l~O. 
(vi) During the training/probationary period their services are hable. t.o hI' termmate,d 

without any notice or wages in lieu and in other cases, one month's. notice or .one month s 
pay in Jit'u of notice is paid to them before their services are actually dls ense~ WIth. . 
(vii) At present there is no higher rank or gr~de for e.G.os. The question of t.he1l' pro-

motion does not therefore arise. ' 
(viii) Thev al"e for stores duties in Groups and Branches of O~dnance e ?~s, etc., and 

the sole object of their appointment is to maintain continuity therem, where milItary officers 
are constantly changing due to war conditions. 

(ix) Their status is Gazetted and rank senior to all non-gazetted perwnneL i.-., all 
Enropean Warrant Officers, British Other Ranks, V.C.O. ranks, Civilians from He1l.d 
Assistants or Civilian Storekeepers, downwards. They have no equivalent amongst com-
missioned I'auks, but rank below a Subaltern, either K.C.Os. or K.C.LOs. 
(x) They are eligible. ii? enter an Officer's mess and to be made Honorary membel'B thereof. 
~  They are also ehglble to become members of the Ordnance Clubs wherever these exist. 
~~~ For purposes of travelling allowances, etc., they are treated as Second Grade Officers. 
(xm) They are not entitled to any pension or gratuity but for the purposes of wound and 

other extraordinary awards they are governed by A.L(L) No. 258 of 1940. 

• 

TREATMENT METED OUT TO CIVILIAN GAZETTED OFFICERS, INDIAN ARMY 

ORDNANCE CORPS 

No .. If!l.-A few com lai~ts a~e ~een received about the tr~t~ent. of C.G.Os. by Military 
ConuDlsslOned Officers, but lDveshgabon revealed that the maJorIty 01 tJIese complaints were 
unfound.ed. ~o ever, in t.hose case.s where it was found. that ~ e <:omplalnts were justified, 
a 'o~ late achon ~as ta e~ to rectify the matter.. VarIous duectl'yes <;m the subject h:.ve 
been Issued from hme to hme, the most recent helOg a comprehenslYe letter regal'diug the 
handling of C.G.Os. which has been is~ued in October, 1944. 

REMOVALS OF CIVILIAN GAZETTED OFFICERS, INDIAN l\RMY ORDNANCE CORPS 

No. 108.-29 C.G.Os. have been remoyed from the Corps while on probation and 34 on 
completion of probation. In addition, 'one e.G.o., recruited from among regular serving 
storemen, has been mmoYE'd. , 

In/ormation promised in reply to Unstarred Questions Nos. 115 and 116, asked 
by },fr. Ananga Mohan. Dam, on, the 21st November, 1944. 

ANNUAL INCOME AND EXPENDITURE AND STAFF OF CHAKRATA CANTONMENT BOARD 

No. 115.-A statement ,howing the annual income and expenditure of the Chakrata Ca.nton-
ment Board for the past two years and a list of the staff employed by that Board, their 
designations and monthly pay is appended hereto . 

A BtaUment 8howing the annual income and ezpenditure oj the C a~ata Cantonment Boof'd Jor the 
past two year8, along with a liBt oj 8taff employed by the Board, their deaignationa and mo7!lhly 
pay. 

Receipts: 
Expenditure : 

11$4.2.4.3 
Rs. A. P. 

1,15,402 2_ 3 
98,010 0  9 

194.3-4.4 
Rs. A. P. 

1,50,558 14. 0 
1,36,509 0  0 
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Designation Scale of pay 

General A dminis,raejon Eslabli8h-
ment 

Accountant 

Head Clerk • 
Typist and Recordkeeper 
Daftri . 
<rwo peons 

Oct1'oi E8lablishment 

()ctroi Superintendent 

()ctroi Inspector 
4 Octroi Moharrirs 
4 Octroi peons • 

Tax Collecling Establishment 

Tax Collector 
One peon 

70-3-100 

60-5-90 
40-21-65 
Rs.16 

@ R8.14 each 

50-3-80 
E. B.-4-100 

. 30-2-50 
@ 25-2-35 
@ Rs. 14 each 

. ~2-6  

@ R8. 14 

Miscellaneow Revenue Eslablish-
ment 

Cashier and Storekeeper 
Parao Mobarrir .  • 

Public Work" Establishment 

Cantonment Overseer 

, 
Lighting Establishment. 

Read Ldmp Lighter . 
Two Lamp Lighters • 

40-2-60 
@ R8. 20 

50-3-80 

. 20-1-25 
@ R8. 20 each • 

Markel and Sla'U(lhter Howe Es-
tablishment 

Allowance to Civil Veterinary • 
'Assistant Surgeon . Rs. 25 

Garden Establishment 

Head Garden Mali trained . 
Assistant Garden Mali trained 
Garden Mali untrained 
5 Garden Coolies 

Forest Establishment. 

25-1-35 
20-1-30 
15-1-20 

@ Rs. 15 each 

Allowance to Government Forest 
Ranger Re. 30 

Present pay • 

Be. A. 1'. 
100 0  0 

90 0 
40 0 
16 0 
14 0 

o 
o 
o 
o each 

92 0  0 

44 0  0 
27 () 0 each 
14 0  0 each 

48 0  0 
14 0  0 

60 0  0 
20 0  0 

80 0  0 

25 0  0 

Remarks 

DrawingRs.l00from 
1st Septdmber. 1933. 
plw R8. 10 as per-
sonal pay. 

Plus Rs. 10 as super-
vising collection of 
parao fee. 

for 8 months April to 
November each 
year. 

Plus R8. 10 allowance 
as Garden Superin-
tendent. 

20 0  0 each for 8 months April to 
November each year. 

25 0 0 

32 (\ 0 • 
21 0 0 
17 0 0 
15 0  0 

• 

30 0  0 

• 
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De3ignation Scale of pay Preeentpay Remarks 

'Of'ut EBtabUshment-contd. Re. A. p. 
Forester or Forest Munshi . 3()"""'2-50 42 0,  0, 

Forester (house rent) RB. 8 p.m. 8 0, 0, p.m. 
Forester (cycle Allowance) . RB. 2p.m. 2 0, Qp.m. 
Three ForestGuarde . @ Re.I5-J-2Q 20 0, 0, each 
Three (Compensatory All.]. Rs. 2 each 2 0, 0, each 
Forest Mali untrained RB.14 14 0, 0, 

Ornamental GankrI, ElItablilhmem 
Mali @ RB.15 15 0, 0, for 8 months from 

April to Novmeber 
each year. 

HOBpital Elltahlilhment. 
Allowance to Medical Officer @ RB.75 75 0, 0, 
Sub·Assistant Surgeon RB.112-5-117 117 0, 0, plull Re. 18 p. m. 811 

vaccination allow. 
ance for 7 months in 

1rfid·wife and Nurse (trained) Re.50--2-60 
a year. 

420, 0, 0, 

Trained Compounder Rs. 25--2--45 25 0, 0, 
Ward Orderly Rs.I4 14 0, 0, 

One sweeper RB.I4 14 0,  0, 

Garden Ma.li Rs.14 14 0, 0, 

Night Servant Re. IS 15 0,  0, 

Cook Rs.I3 13 0, n 

Oonservancy Establishment 
Sanitary Inspector RB.50--2-7Q 56 0, 0, 
Head Coney. Jemadar Rs.20-2-3Q 22 0, 0,' 
Coney. Je'madar &.20-1-25 21 0, 0, 
30 sweepers @ Rs. 14 each 14 0, 0, each 
~  sweepers @ Rs.I4 each 14 0, 0, each from April to Novem-

ber eaeh year. 

Water Supply Establishment 
Lineman Re.25-1-36 28 0,  0, pIm Re. 2 for looking 

after the fire engine. 
Primary and Secondary School Ell· 
tablilhment 

Primary Girls School 
Trained Head MiBtreBl' &.40-2-50 48 0,  0, 
Assistant Mistress Re. 30-2--40 34 0, 0, 
Peon female @ Rs.14 14 0, 0, 

Oantonment BOYIl School 
Head Master RB. 75-4-Il5 79 0, 0, 
2nd Master Rs.40-2-60 40 0,  0, 
2nd Assistant teacher RB.30-2-50 Nil. 
1st Assistant teacher RB.25-!-I-35 25 0,  0, 
~n @ Rs.I4 14 0, 0, 
Librarian @ &.25 25 0, 0 for 8 months from 

April to November 

Other Oontribution 
each year. 

Veterinary Cclmpounder R8. 20-1-30, • 30, 0, 0, plull Rs. 4 p. m. for 
duties of Butcher· 
overseer. 

CERTAIN EXPENDITURE F,lWM CHAKRATA CANTONMENT FUND 

No. 116.-
1942-43 1943·4.4 

Ra. Re. 

,i) 525 12 0, 1,295 3 0, 

(ii) 9,600 '14 9 11,50,2 II 9 
(iii) 3,213 10, 6 4,252 0, 3 
(iv) (a.) 260, 6 0, 181 13 ()o 

Repairs. 
(b) 495 6 0, Nil 

Construction. 



DEATHS OF MR UMAH ALY DHAH ~  MR KHEDAX LAL 

The o~o~bl~ Sir Sultam: Ahmed (Leader of the House): Mr. Pr€sident, 
12 NOON. It IS wIth ~e.e  regret that 1 have to refer t~ the death of two. 
, honourable frIends of ours-members of this House-Mr. Umar AI.>" 
Shah. and Mr .. Khedan Lai. Mr. Shah represented the North Madras Muslim. 
constItuency Slllce 1937. The House is aware that he was a well-known 
Sanskrit scholar and a Telugu poet, and indeed he translated the Bhagavad 
~ita into Telugu, with commentary. He was a perfect gentleman and exceed-
mgly modest, and anybody who came in contact with him felt that here wail 
a man of great scholarship, but the simplicity of his life and manners were· 
predominant. 

Mr. Khedan Lal represented the non-Muhammadan Rural constituency of 
the Benares and Gorakhpur divisions since 1941. From a very humble begin-
c:ug he rose to be a big business man; but public life had a greater attrac-· 
tiop. for him, and in recent years he took great interest in social, civic and 
public affairs. As a rule he kept very good health; but recently he was ke€p-
iug rather poorly, and it has been a shock to all his friends to hear of his: 
~udden and premature death. 

Sir, the death of both these gentlemen is deeply regretted by us and public-
life generally and this House in particular aTe the poorer by their death. We 
(,ffer our deep condolences and sympathy to the bereaved families. 

Mr. Bn.ulabhai.J. Desai (Bombay Northern Divisions: Non-Muhammad,til 
Rm'al): I\{r. President, it has always been a melancholy duty in this House, 
· .... ·hen we meet after a Session, that in the int€rval we have lost some familial" 
faces by the hand of death. In so far as the two gentlemen to whom refer· 
t;!Jce has been made this morning by my Honourable friend the Leader of t ~ 

H(Juse, I am able to say from personal experience that as regards Mr. Umar 
Aly Shah, he was a scholar of great eminence and at the same time a devout 
Muslim and a great nationalist. I have always felt that notwithstanding his. 
modesty he was able to make himself' heard in this House by the earnestness 
of his convictions. There was in him naturally a strain of nervous earnest-
neSl; which commended itself to those who understood the greatness of the. 
i.leas that lay behind his utterances. I understand from friends who und'3r-
sto0d him better than I did, that he has left works of endUring value in thtj 
Teluhu and other languages. It is a great example of the universal mSlUler 
in which the assimilation of the cultures was represented by his great -life. 

As regards Mr. Khedan Lal, we miss his presence particularly; we never 
hut} the benefit which we' contemplated when we nominated him as a candi-
dolt;> on our behalf for the constituency which he represented. We had hoped 
and expected great things of him; and we miss the assistance we might hays 
gut from both of these friends who are absent from us today. I may tell Ule 
House that association has brought us on that plane of equal humanity whieh 
J a.m glad prevails on such occasions. I as!lbciate myself with the expressions 
of feeling which fell from the Honourable Leader of the House and I dcsire that 
Y(lU would be good enough to convey to the bereaved families our sincere sym-
pnthy in the great loss they have suffered. 

Nawabzada :Muhammad Liaquat Ali Xh&n (Rohilkund and Rumaon Divi-
[.iens: Muhammadan Rural): Sir, I join the two Honourable Members who 
L.ave just spoken in mourning the loss of two of our colleagues. The death of 
Mr. Umar Aly Shah, untimely and sad as it is, is a personal loss to the 
~ uslim League Party in this House. As has been point€d out, ~ was a gr6S.lt • 
s{'holar of Sanskrit, and amongst his followers-I should say hIS devotees-
he had a large number of non-Muslims. He wa.s very unassuming and a man 
o~ strong character. We know how on certain occasions great pressure from 
(:ertain quarters was put upon him to betray the cause he had at heart, snd 
Wi; know how firmly he stood for his conviqtions. He was one. of our regn-
lin ly attending members Rnd our party is indeed pabrer by l~ dea.th. :1\8 
rfgards Mr. Khedan Lal, I am sorry we did not have an opportumty of havmg 

( -.7 ) 
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[Nawabzada Muhammad LilJquat Ali Khan.!] 
him in Qur midst rt!gularly or for any length of time. I have no doubt thB:t 
:f hE. had been able to attend the House he would have made a great contrI-
bution to the task which is always before the legislature. I request you ')0 

behalf of my party to COllyey o;r sincere syI~n at y and condolences to tne 
'families of the two deceased members. 

Dr. P. N. Banerjea (Calcutta Suburbs: Non-Muhammadan Urban): Sir, I 
~ leociate myself and my Party with the two motions of condolence before 
:the House. 
Sir Henry BichardSon (Nominated Non-Official): On behalf of my Party, 

I wholeheartedly 8r,sociate ourselves with the expression of sympathy·md 
condolence which other Members have offered. 

1Ir. Prellident (The Honourable Sir AbdurRahim): I associate myself fully 
with what has fallen from the Honourable Leader of the House and other 
Houourable Members who have spoken on this occasion, about tlie-death of Mr. 
Vmar Aly Shah and Mr. Khedan Lai. I have known Mr. Umar Aly Shah rO!.· 
flome time and I endorse fully what has been said about him by the Leader 
d the House and by the other Honourable Members, regarding his modesty 
·of character and his eminence as a Sanskrit scholar and as a Telugu poet. I 
~1i:l not have the opportunity of meeting Mr. Khedan Lalor knowing him. I 
llssociate myself with the sentiments that have been expressed as regards both 
these members and I shall send the condolence motions that have been 
paslled by this House to the bereaved families of these two deceased gentlemen. 

H. E. THE GOVERNOR GENERAL'S ASSENT TO BILLS 
'Secretary of the Asaembly: Sir, information has been received that the 

following Bills which were passed by both Chambers of the Indian Legislature 
Iluring the Autumn Session, 1944, have been assented to by His Excellency 
t ~ Governor General under the provision of sub-section (1) of section 68 of 
the Government of India Act, as continued by section 317 of the Government 
d India Act, 1935: 
(1) The Indian Patents and Designs (Temporary Amendment) Act, 1944. 
~  The Coffee Market Expansion (Second Amendment) Act, 1944. 
i3) The Delhi Joint Water and' Sewage Board (Amendment) Act, 1944. 
(4) The Public Debt (Central Government) Act, 1944. 

MOTION FOR ADJOURNMEN,T 

'VITHDRA w AL BY GOVERNMENT OF INDIA OF ASSURANCE TO FEED CALCUTTA 

Ill. President (The Honourable Sir Abdur Rahim): I have received notice 
,:of an adjournment motion from Mr. A. C. Dutta. He wishes to discuss a. 
.lefinite and ~urgent ma~ter of public importance, namely. the withdrawa.l by 
the ov~rnment of IndIa of the assurance given last year to feed Calcutta. 
I be ev~ the Honourable Member is referring to a statement made by a 

representatIve of the Food Department in, the Council of State. 

IIr. AkhU Chandra Datta (Chittagong and Rajshahi Divisions: Non-MuhlIDl-
madan Rural): Besides that, there was an announcement made by the Food 
Member. That was probably on the 30th November. 

~ Ill. President (The Honourable Sir Abdur Rahim): There was 1\ debafe in 
the Assembly on the food position in the country, in which I believe this 
matter was also fully dealt with, for three days. The Assembly adjourIled 00. 
1l:e 21st November and in his replv Sir J. P. Srivastava stated that he or the 
Government of India had not then' quite decided whether they should continue 
to make thePlselves responsible for feeding Calcutta but since then on the 
30th November after the· adjournment of t.he Assembly, there have b~en consi-
?erabl~ developments. .1 believe a conference was held the other day in Delhi 
10 WhICh, I suppose, thIS matter was discussed and I should like to know what 
the position of the Government of India is at the moment-whether it is 
the same attitude as was announced on the 30th November . 

• 



DBCLARATION OF EXEMPTION UNDER THE REOISTRA'l'ION OF F~ : S ACT 4g' 
The Honourable Sir .Jw&la Prasad Srivastava (Food Member): As you have 

stated, I let the House know last November our intention to give up toe 
undertaking which we had given to Bengal last year. The question had been 
rai8ed here then and I had stated clearly that we were considering the quas-
tion and we thought that the need for continuing that undertaking for another 
year did not exist. The same declaration was made in the Council of State 
t,\ the Honourable Mr. B. R. Sen. Subsequently at a Press Conference on 
the 30th November I gave Ollr decision which conformed to what we had stated 
in the Legis'latures, and we have so far received no representation from 
t.he Bengal Government or from any ODe else that our decision was not right. 
I submit that the matter is not of urgent importance. What we have done is 
not that we have divested ourselves of the responsibility of feeding Calcutta. 
In fact we never gave that undertaking. What we told the Bengal Govern-
ment in the peculiar conditions prevailing last year was that we would give them 
a quantity of foodgrains equivalent to 13 months offtake of Calcutta. We 
never said that we were going to feed Ca!cutta. 
Kr. Badri Dntt Pande (Rohilkund and Kumaon Divisions: Non-Muham-

madan Rural): You are going to starve Calcutta then? 
The Honourable Sjr .Jw&la Prasad Srivastava: We told them that we were 

guing to give the Bengal Government a quantity of foodgrains equivalent to 
13 months offtake of Calcutta. We never sa:id that we were going to feed 
Calcutta and we never gave any such assurance. So I contend that my 
HOllourable friend, as he has worded the adjournment motion, has not correct-
ly understood our undertaking. In any case what we have told Bengal just 
now is that while in th-3 improved situation which now prevails (to which, 
as I say, we have received no protest) we will not give this specific guarantee, 
our ultimate guarantee; our general guarantee to feed Bengal remains. Vie 
continue to recognise the importance of Calcutta and when the time comes, 
should they be short of supplies, we will certainly come to .. their aid. 

I Kr. President (The Honourable Sir Abdur Rahim): I want to know whether 
then' has been any modification of the attitude of the Government of Indi!), 
with respect to Calcutta. That is the gist of the question"that has been raised 
in the notice. 

The Honourable Sir .Jw&la Prasad Srivastava: I contend there has beefl 
none. We are still responsible to feed Bengal and Calcutta, along with the 
rest of the country. 

Mr. President (The Honourabl8' Sir Abdur Rahim): The mover says ~ at 

tb> Honourable Member gave an assurance that he would feed Calcutta. 
JrIr. Akhil Chandra Datta: The Central Government took up the responsi-

bili~. . 
lIIr. President (The Honourable Sir Abdur Rahim): He denies it. 
·lIIr. Akhil Chandra Datta: In the statement made at the Press Confer-

pncp, he admitted that he was responsible for feeding Calcutta. He does n.)t 
df'ny that responsibility. . 
Tn.e Honourable Sir Jw&la Prasad S1lvastava: Will the Honourable Member 

qucte the assurance that I gave in regard to Calcutta? . 
Mr. Sami Vencatachelam Chetty (Madras: Indian Commerce): What was 

it that you were considering when this question was debated last? 
lIIr.President (The Honourable Sir Abdur Rahim): As objection has been 

taken to the motion being moved, will those Honourable Members who are ill 
favour of leave being granted rise in their places? 

(After the Count.) 
As not less than 25 Members are in favour of the leave being granted, the 

• n,otion will be taken up at 4 O'Clock. •  • 

l)F.CLARATION OF EXEMPTION UNDER THE REGISTRATION OF 
FOREIGNERS' ACT 

'1'1le Ilonoarable Sir J'pDcls Kudle (Home Member): Sir. I lay on the tabllt 
a OOpy of the Home DeparlJnent Declaration of Exemption No. 1 ~ 43- o1l (E). 

I  • ft 
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[Sir Francis M ll'die ] 
dated the 28th November, 1944. issued under the 
Act. 1939. Registration, of Foreigners 

No. 1/:30/43-Poll.(E) 

GOVDNKBNY 01' INDIA 

HOME DEP ARTMENl' 

Simla, the 28th November, 1944 
Declaration 01 Ezemptiofl 

In exercise of the powers conferred by section 6 of the Regiatration f F' A ~ 
1~ ~I of 1939),. the Central Government is pleased to declare that th: ro~'i:~r:,  t ~ 
Registration of Forel~ere Rules, 1939, sh!'U no~ a ~ to, or in relation to the Field Service 
personnel of the American Red Cross serv;lng With the Britiah Force. in India. 

(Sd.) ILLEGIBLE, 

Undtr Secretary to the Got'ernmen' 01 India. 
----

AMENDMENT TO THE INSURANCE RULES 

",he Honourable Sir K. Azizul lluque (Member for Commerce and Industries 
1tnd Civil Supplies): Sir, I lay on the table a copy of a further amendment 
to the Insurance Rules, 1939, published in the Department of CommerM-
Notification No. 597-1(3)/42, dated the 11th November, 1944, under sub-
'EeC'tion (3) of Section 114 of the Insurance Act, 1938. . 

DEP ARTMENT OF COMMERCE 

NOTIFICATION 
INSURANCE 

New Delhi, the 11th November, 1944 

i:lo. 597-1 (3) /42.-ln el:ercise of the powers conferred by sub-sections (1) and (2) of 
llectlon 114 of the Insurance Act, 1938 (IV of 1938), the Central GoverDILent is pleased to 
direct t.hat the following further amendments shall he made in t.he Insurance Rules 1939 the 
lame having been previously published as required by sub-section (1) of t.he said se~tion, 
namely:-
I. For rules 16 and 16-A of the said Rules the following rules shall be 8nbstit.uted, 

namely:-
"16. icen~e ,fee for Insumllct 4gent4 and the manner of collection.-The fee for obt.aining 

Ilr ,renewing a licence to act as an insurance agent shall be one and a half rupees: 
Provided t·hat an additional fee of one rupee shall be paid if the application for renllwal 

Ilf the licence reaches the Superintendent of Insurance on or after the date on which the 
licence ceases to be in force but wit.hin twelve months of the aforesaid date. 
Any fee specified in this rule and rules 16-A and 16-B shall be paid iu the form of 

'Government of India Insurance Agent Licence Fee' stamp available on payment from a 
GoverDDlent Treasury. 
16-A. I,me of licence, to Insurance Agents.-An individual who desires to obtain or renew 

.  a licence to act u an Insurance Agent sltall proceed as followlI :-
(1) He shall obtain from the Superintendent of Insurance a form of application for a 

licence which form shall be as prescribed in Form V or Form V-A. Form V ,hall be ua."d 
when an applicant applie, for a licence for the first. time or for a fresh licence while Fonn 
V-A shall be nsed when t.he applicant applies for tho renewal of the licence alr~dy held by 
him No application for the renewal of a licence will be accepted if it reaches the 
Superintendent. of Insurance after a period of ,welve mont.hs from the date on which the 
licence ceased to be in force. 
(2) He shall then send to t.he Superintendent of Insurance the completed II-pplication fOim 

wit.h tho! 'Gov:ernment of India Insurance Agent Licence Fee' stamp or stamps of the value 
of Rs. 1/8/-or of Rs. 2/8/-, as t.he case may be, affixed thereon in the proper pla.16 and . 

{ 8upeTII<'ribed with his ~ignatur '. ' 
(3) The Superintendent of Insurance or the officer authorised by him undf'r Bub-section (1) 

of section 42 of the Act shall, after t.aking an reasonable steps to satisfy himself that the 
applicat.ion is in order and that the applicant is not disqualified from holding a licence, issue 
a licence in Fonn VI. 
16-B. Issue of duplicate licence8.-An individual to whom a licence has been issued shall, 

if such lic~nce has been lost, destroyed or mutilated, submit to the Superintendent of 
Insurance an applicatiou re<\uesting the' issue of a duplicate licence with the 'Gove=ant of 
India Insurance Agent Licence Fee' stamp of the value of Re. 1 affixed thereon and superscrih-
ed with his signature and with a declarat.ion giving full details regarding the issue and loss, 
destruction or mutilation of the licence and the mutilated pieces, if any. shall be returned to 
the Superintendent of Insurance with the said application. The Superintendent. of Insurance 
ma1 after t.6king all· reasonable steps to aatisfy· himself t.hat. the orig1nalticence has heeD. 
__ , deat~led or ~ut.ilat.ed. illfu ... duplicate ijC8Qce in Form VI with an endorlMllllellt tbereoo 
... ·tt la'a 'duplic&k •• 



AMEXDMENT TO THE INSURANCE RULES 

16-C. Allowtmce for unlUed stamp3.-Where an applicant for a licence to act as an  insurance 
agent under the Act has inadvertantiy used 'Government of India Insurance Agent Licena. 
Fee' stamp of greater value than necessary or where no licence in respect of an applicatioll. 
bearing 8uch stamp has been i8sued, refund may be made of the, excess over the necessary f .. 
or  of the value of the stamp (as the case may be) on such application_" 
II. For Forms V and VI in the Forms appended to the said Rules, the followina Fol'lU 

shall be substituted namely :_ 0 

To 

"FORM V 
(See Rule 16-A of the insurance Rules, 1939.) 

APPLICATION FOR A LICENCE TO ACT AS AN INSURANCE AGENT 

The Superintendent of Insurance, 
New Delhi / Simla. 

Dear Sm, 

I reque8t that a licence to act as an insurance agent may be granted to me. The fee of 
R8_ ] /8/ -has been paid by me, id~ stamp affixed below. 
*2. I hereby declare that-
(i) I have not been found to be of unsound mind by a Court of competent jurisdiction; 
(ii) I have not-been found guilty of criminal misappropriation or criminal breach of tr_ 

or cheating or forgery or an abetment of or attempt to commit any such offence by a Cour\ 
of competent jurisdiction; and 
(iii) I a~e not been found gnilty of or to have knowingly participated in or connived .. 

any fraud, dishonesty or misrepresentation against an insurer or an insured, in the course of 
any judicial proceeding relating to any policy of insurance or the winding up of an insuranoe 
company or in the course of an investigation of the affairs of an insurer. 
3_ I also declare that the particulars given below are true and that the licence for whick 

I hereby apply will be used (MIly by myself for soliciting or procuring' insurance buaine. :-

(I) Full name of the applicant (IN BLOCK LETTERS) (Shte whether (1) 
Mr., Mrs. or Mi88). 

(2) Father's/Husband's name. (Strike out portion not required.) (2) 
(3) Full addre8s (IN BLOCK LETrERS) 8' ating the name of the Province (3) 

or Ind.:a.a State in which the addre88 is situate. 
~~~in~~~ W 

(5) Age on the date of application. (5) 
(6) Did you ever apply for a licence before 1 (6) 
If IIG, state-
(i) whether the licence was granted. In that, case. the No. and the 

date of expiry of the last licence should be stated; 
(ii) whether the licence was refused. In that case, the No. and 

date of the letter conveying refusal of licence 8hould be 
stated; and 

.(Hi) whether the licence was gran'ed but subsequently C&lI.celJed. In 
that ease, the No. and date ofthe letter conveying caneellatioo 
of licence should be stated_ 

[Repliea te (i), (ii) and (iii) are to be given only if the reply to the main 
query is in the affirmative.] 

Yours faithfully, 

• 

Dated the 19 

"Any. part. of the declaration which C'lnnot be m!lde should 
1!ary explanatIon attached to this application_ 

Signature of appIiCiollt. 

(to be made over the stamp). 

be 8cored out and the nece •. 

(Please see notes below.) 

• • D2 
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2. A licence can-be grant~d to an individual only and not to a firm or a corporate or 
nnincorporate body. 
3. An individual can apply for only one licence which will· entit·le him to solicit or procun 

insurance business of any class and to act as' an insurance agent for any registered insurer. 
4. The application should be filled in, as far as pOSSible, in the English language. Where 

it is not possible to do so, at least the name and address oi the applicant and the father's 
or husband's name may be translit~rated in English IN BLOCK LETTERS. 
5. Any correction or alteration made in any answer to the questions ir. the application 

Bhould be initialled by the applicant. 
6. An applicant must be at least 18 years of age on the date of submission of the application. 
7. Payment in cash or by money order, cheque, postal order, postage stamp I)r bauk 

draft is not accepted. 
8. No acknowledgment of this application wi!! be sent. If one is required, the applicat.ioD 

should be sent by registered post (acknowledgment due). . 

(FOR USE IN THE OFFICE OF THE SUPERINTENDENT OF INSURANCE) 

No. -I L()/ New Delhi/Simla, dated 19 

Returned with the remarks that 

Assistant Superintendent of Insurance. 
To 

Resubmitted. 
Dated 19 Signature of sender. 
To 
The Superintendent of Insurance, 

New Delhi / Simla. 

FORM V-A. 

(See Rule 16-A :>f the Insurance Rules, 1939.) 

APPLICATION FOR RENEWAL OF A LICENCE TO ACT AS AN INSURANCE 

AGENT 
From 

To 

(IN BLOCK LETTERS). 
N arne of Insurance 

Agent. 
Full Address 
Place 

The Superintendent of Insurance, 

Ilear Sir, 
. New Delhi / Simla. 

I reqnest that my licence No. , which expires/expired on 
has been paid may be reneWed for a further period of one year. The fee of Rs. 

by me vide stamp(s) affixed below. 
·2. I declare that since the date of my last application for a licence-
(i) I have not been found to be of unsound,mind by a Court of competent jurisdiction; 
(ii) I have not been found guilty of criminal misappropriation or criminal brMCh of trust 

or cheating or forgery or an abetment of  or attempt to commit any such offence by a Court of 
competent jurisdiction; 
(iii) I have not been found guilty of or to have knowingly participated in or connived Bt 

Bny fraud, dishonesty 01' misrepresentation against an insurer or an insured in the cou,ae of 
~ny judicial proceeding relating to any policy of insurance or the winding up of an insurance 
~om any or in the COIlTse of an investigation of tlie affairs of an in~urer; and . 
(iv) my licence has not been cancelled at any time by the Superintendent of Insurance. 
3. I also declare that the facts stated hereib are true and that the licence for which I 

hereby apply will be used only by myselI for soliciting or procuring inlJUrance business. 

a~d the 19 

Yours faithfully, 

• Government of 
India Insuran'e 
Agent Licence Fee' 
stamp(s) tMe note 
IS. 

Signature of applicanl. 

(to be made over the stamp). 

• Any part of the declartion which cannot be made should be scored out and the nec8lllBry 
explanation attached to thi,a application. 

• (Pleue _ '10 .... overleaf.) 

• • 



AKENI>KEN'l' TO TilE INSURANCB RULES 

Notu 
~ 

1. The attention of the applicant is drawn to section 104 of the insurance Act 1938 
which provides that whoever in any document required for the purposes of any 'of t ~ 
provisions of that Act, wilfully makes a statement false in any material particular, knowing 
it to be false, shall be punishable with im rilOnmen~ for a term which may extend ta thrQ6 
years, or with fine which may extend to one thousand rup!les, or with both. 
2. Care should be taken to see that the name and the licence No. given in the Ilpplication 

is identical with that shown in the last licence held. 
3. Any correction or 1o1teration made in the application should be initialled by the applicant. 
4. The application should be filled in as far as possible in the English language, where it 

is not possible to do so, the name and address of the applicant may be transliterated in 
English IN BLOCK LETTERS. 
5. The application should reach the Superintendent of Insurance not more than three 

months before the date of expiry of the last licence held by the applicant and a 'Government of 
India Insurance Agent Licence Fee' stamp for Rs. 1·8·0 should be affixed to it. 
An additional stamp for Re. ] must be affixed if the application reaches the Superintendl'nt 

of Insurance on or after the date on which the last licence held by the applicant ceases to 
be in force If t·he application reaches the Superintendent of Insurance after a period of 
twelve months from that date, the last licence will not be renewed, but a fresh licence with 
effect from the date the application reaches the Su erint~ndent of Insurance will be granted. 
6. Payment in cash or by money order, cheque, postal order, postage stamp or bank draft 

is not accepted. 
7. No ac no l~dgmcllt of this application will be sent. If one is required, the applicatil)n 

should be sent by registered post (acknowledgment due). 

(FOR USE IN THE OFFICE OF THE S I~T T OF INSURANCE) 

No. -I.L()I New Delni 1 Simla, Dated 19 

Returned with the remarks that 

To 
Assistant Superintendent of Insurance. 

Resubmitted. 

Dated 

To 
19 

The Superintendent of Insurance, New Delhi/Simla. 

FORM VI 

(See Rule 16-A of the Insurance Rules, 1939.) 

GOVERNMENT OF INDIA 

Signature of sender. 

OFFICE OF THE S I T ~T OF INSURANCE 

No. of Licence ................. . 

Licence to act as an llU1Irance ..tgent under Part .II 0/ tile I7Illu,./11Ice ..tet, 193&. 

or------------------------________________ ~ ________________ ___ 

having paid the prescribed fee and having made the necessary declaration is hereby authori.ed 
to act as an Insurance Agent from • to 

New Delhi/Simla, 
Dated the 
Signature of Licence-holder. 

day of 

(To be made as soon as licence is recei"ed.) 

Superir.tendent of Insurance. 

19 

Notes 

1. If it is desired to renew this licence for a furt·her period the procedure laid down in 
rules 16 and 16·A of the Insurance Rulss, 1939, shall be followed and, an application for 
re le~al should reach the Superintendent of Insurance not more than three months before, bus 

~. WIthIn 12 months after, the licence expires. • 
.2. No identifying IDark or note of any description by which tlie identity of an insurer 
mIght be established should be placed on the licence. 
I 3. No correction in this licence will be valid unless a.ttested by the Superintendent .of 
nsUfaDce or a perIOD authorised by him.in this behalf. 

S. R.. ZAMAN, ~oint SeCJ'. 
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THE INDIAN TEA CONTROL (AMENDMENT) BILL 

'1'"48 ltoDoura'61e Sir K. Amul Huque (:\lember for Commerce and Indua-
tries and Civil Supplies): Sir, I introduce thp. Bill further to amend the Ind:an 
·Tea Control Act, 1938. 

THE INDIAN COMPANIES (AMENDMENT) BILL 

The Honourable Sir K. Azizul Huque (Member for Commerce and Indus-
hie-and Civil Supplies): Sir, I introduce the Bill further to amend the Indiln 
Companies Act, 1918. 

THE I~ I  PATENTS ~  DESIGNS (AMENDMENT) BILL 

The Ronour&ble Sir K. AMzul Ruque ~lember for Commerce and In']'.ls-
tries and Civil Supplies): Sir, I introduce the Bill further to amend the Indian 
Patents and Designs Act, 1911. 

rIlE INDIAN MERCHANDISE :MARKS (AMENDMENT) SUPPLEMEN-
TARY BILL. 

The Honourable Sir K. AziJul Buque ~Iember for Commerce and Indus-
tries and Civil Supplies): Sir, I introduce the Bill to amend tlie Indian 
Merchandise Marks (Amendment) Act, 1941. 

REPORT OF THE PUBLIC ACCOUNTS COl\1MITTEE-contd. 
111'. President (The Honourable Sir Abd ur Rahim): The House will ;lOW 

cocsider the report of the Public Accounts Committee. Mr. Avinashilingam 
C1t-ttiar. 
Kr. T. S. Avinashilingam Cbet~ (Salem and Coimbatore cum North Arcot: 

Non-Muhammadan Rural): Sir, last time when I was speaking on this motion 
I was referring to the financial irregularities of many of the Departments of 
the Government of India such as, Railways, Stores, Labour and the Indlls-
tries. Before I take up the other Departments, I would like to mention the 
specific irregularity that has been mentioned about the Railway Department. 
My Honourable friend Sir Edward Benthall suavely turned it aside when iti 
'I ~ suggested that the railway men accepted tips for reservations. He won't 
• believe it. But I would request him to listen to what is recorded by the 
Public Accounts Committee about his Department. It is a perfect scandnl. 
On page 9 they say: . 
". .  .  . but. a review of the action taken against delinquent servants of the RailwaJ 

Department has somewhat strengthened the impreasion we recorded in our Report" .  .  .  .  .  . 
The Honourable Sir Edward Benthall (Member for Railways and War 

Transport): On a point of fact, Sir. The Honourable Member is putting into 
mv mouth words that I never used. 
-111'. T. S. AvfnubiUnlam OheWar: I hope he will show it ·by deeds and 
not by words. To continue the quotation from the Report: 
"on the accounts of 1940-41 that the punishment& inflicted are apt to be lenient Ken 

",bell chargf'S. of a grave nainre are proved." • 
Even when they are proved, the action has been so lenient that it has been 

en encouragement for the railway servants not to care for any representation. 
"It is difficult enough often to detect mal.practices; it is very much more difficult ~ 

prove, to the satisfaction of all the Departmental rules, the responaibility for  them against 
any particular Government servant. When this has succe88fully been done thel'e is no reason 
why a pilDishment fitting the crime should not be awarded." 
The allegation here is very serious. It is not a mere allegation but it hr.s 

beer· proved and proved to the satisfaction of the Departmental rules and still 
thp action that has been taken has been very lenient. What does it show? 
noes it 8how that the Railwa:y Member and the Railway Department are very 
~n ious to put down corruption? I won't be surprised if the incident referred 
to il' committed by a white man, because this Government makes a differen'le 
1:.etween a white. brown and a black man. I know cases in which the o e ~e 

~ ~ l cOpimiited by a white man and the aotion taken against him ie 
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lenient. But jf a similar offence is committed by. a blac,k man, then he hal 
been sacked. 

Now, Sir, I will refer to the expenditure on war publicity. It is an open 
scandal and it has been admitted by the Auditor General that it is an awful 
scandal. Not only does. he say that. it is an open scandal, but he would like 
to be relieved of this audit work. He says that it can be certified as secret 
service expenditure. I will read just a few lines of what this report says on 
page 39: 

..... the Auditor Gener,,'! stated htl has been having the great€st difficulty in obt;.iuing 
ll&tisfactory accounts of this expenditure from the provincfls and of exercising prop€r audit 
control. He had found difficulty in getting voucher. for expenditure and had often in 
relaxation of the normal audit requirements to accept certificates of disbursement instead 
As far as he was concerned, he would be satisfied if the expenditure on this account was 
treated as secret service expenditure but this the Department was not prepared to do." 

He suggested that it should be treated as secret service expenditure because 
fo/' secret service expenditure no account was necessary, no audit was neces-
sary and no vouchers were necessary. To continue the quotation: 
"The Committee expressed great concern that the accounts of so large an item of expendi-

ture should be on so unsatisfactory a basis and desired that the Auditor General should 
report to them next year the arrangements it had been possible to make with regard to 
the prop€r accounting and audit of this expenditure." 

Next, I refer to the denial policy which has been referred to on page 43. 
I do not wish to discuss anything about the policy itself. I am only COIl-
cerned with the financial irregularities connected with the enforcement of this 
ti('nial policy. Every word that is written on this page is a censure against 
~ is Government and the Government of Bengal. I now read from the second 
part of paragraph 102 on page 43: 
"He (the Auditor G!lneral) was not at all satisfied 'at the state of the account. of the 

expenditure on these measures and feared that it would be impossible ever to get the require-
ments of Audit satisfied. (The money involved i, about 3 crOTes.) The Government of 
Bengal who had acted as agents of the Central Government in this matter had, at his instance, 
deputed a special officer to investigate these accounts and his report had disclosed a most 
deplorable state of affairs. It appeared that the Bengal Government had issued orders to 
Treasury Officers to payout money on demand to o~ernment officers without the interven-
tiun of the Accountant General and, in some cases, without the ll&feguard of giving to the 
Treasury Officers the specimen signatures or even the names of the officers who were entitled 
to demand payment." 

Can there be anything more scandalous. Anybody could sign a voucher and 
get money from the Treasury Office: • 
"In addition to sums stsnding in suspense on this account there were other large suma 

relating to Bengal debitable to the Central Government the liability for which the Auditor 
General had not found himself in a position to accept on behalf of the latter: the aggregate 
amount was at one time of the order of Rs. 3 crores." . 

May I know what action the Government has taken in this matter? May 
I know whether the Government could detect the officers responsible for tiVl 
corruption and have they been able t{) bring t.o book any persons in connection 
with the exploitation of these 3 crares of rupees? 

J now come to the next item which relat-es t{) the Department of my 
Honourable friend Dr. Khare. I am sorry he is not here. He is very fond' 
of fighting. Here is something for which he can fight and fight legitimately. 
:i refer to pages 31 and 32 of the report. As was explained by my Leaa':lr 
sometime ago, this Department is a Department of Commonwealth Relations, 
the idea being that India is the commOn wealth for all of them and this is 
ab~olutely true in view of the repod of this Committee. I am glad the· 
Honourable Member in charge of this Department has 1l0W come in. The 
British' GovenlInent dumped upon India, Greeks, Maltese, Ang-Io-BumlaIlB, 
TOllese and al1 the rest of that lot, many more whose names I do not know. 
When these were dumped, it was promised that these evacuees will be paid !or 
b, the GO"'emment of Great Britain. TheS'e people are paid at a rate whteh 
is not allowed even to our best persons when they are sent to jail. Weare 
allowed an allowance of about 10 annas a day whereas these evacuees-the Hon-
oUrtible Member may correct me ;1 1 am rong~S:re paid Rs. 2-8-0 a day. These . 
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evacuees were dump,ed on india on the understanding that the amounts spent 
on. them will be a charge on His Majesty's Government. In my own city of 
Counbatore, I have seen many of these Greek evacuees with skirts above their 
knees, a very great danger to the locality in more ways than one and they 
~om ete with our food which is already becoming scarce, and at a time when 
(jUT own people are starving, these evacuees have been imported and huge 
allowances have been made to them and when we asked about the debit of 
.this expenditure, we were told before that the British Government would meet: 
the expenditure Do you know, Sir, how it has turned out to be in actual prac-
tict. The British Government has now refused to meet the expenditure. 'fhey 
ask us, where is the proof of the nationality of the evacuees. Can it be get 
by taking some blood out of the veins of the evacuees and examining the 
SUUle under a microscope and determining whether a particular ev.acuee is a 
Grf'ek or a Maltese or an Anglo-Burman and so on? This is rather a funny 
argument to advance. It is stated on pages 31-32 of the Report: 
"It was stated that the arrangeinent at present in force was that the expe!lditure on 

evacuees although incurred in the first intsance by the Government of India was to be shared 
by a number of authorities, namely, the Government of Burma, the Indian States, and His 
Majesty's Government. The Government of India was responsible only for the expenditure 
on Indians and Anglo-Indians, while the remaining Governments were responsible for 
expenditure on their own nationals." 

Quite right on paper. But what has been the actual fact?-
"His Majesty's Government were now in certain cases refusing to accept t.he debits on 

account of the nationals for which they were responsible on the ground that there was 
neither satisfactory proof of payment nor adequate proof of the nationality of the payee." 

May I know, Sir, why there is no adequate proof of payment? They must 
lw.ve taken receipts. I do not know who was responsible for not taking receipts 
for payment. It is also very surprising that they want proof of nationality. 
The Report continues: 
"The Auditor General felt that the standard of proof demanded from the Government of 

India in this connection was not reasonable because, in the circumstances that prevailed at 
the time when these payments were originally mede, it was impossible to make arrangement! 
which would have enabled the payments to be allocated with greater exactitude. Those 
payments which were clearly debitable to t,he Government of India had been finally debited 
to the head 'P-6' and those as regards which there was doubt had been taken to suspens'l, the 
Ol'der of the amount Btanding under suspense being about Rs. 00 to RH. 30 lakhs." 

.This is a very big sum. Now, Sir, this is a peculiar way of keeping 
accounts. I do not think His Majesty's Government will be unwi!ling to ray 
Rs. 20 to Rs. 30 lakhs or that the Government of India will find it difficult 
to fight out and get this sum from His Majesty's Government. The proce-
dure 8uO'O'ested bv the Public Accounts Committee is something very strange. 
I hope r have u~derstood the report correctly. The Honourable the Finan~e 
Member will correct me, if I am wrong. They want to make a re~enu~ debit. 
J think it must be taken to capital account as a loan to His MaJesty s ov~ 
errment to be recovered later on. On the other hand the Public Accounts 
Committee suggests that it should be written of! on the revenue account aI!d 
vOll should get it back whenever you recover it. If you do not reco~er It, 
let it go the way of so much money of the Government of India whICh h'lS 

been wasted. H bl 
The Honourable Sir Jeremy BaiSman (Finance Member): The. onoura. e 

Member has got it wrong. He wanted to be corrected a~d so. I mIght e 18m~ 
~ He seems to be under a misapprehension. The questiOn Is-no matter t 
whom the amount will be finally debitable:"-'whether it should ?e ~reated at 
H-i~ stage as revenue account o~ susTlense item. The whole. OIll~t IS yto tre.l"t 
.~.  t fi 11 pays 1 ou '.Ie 
it a~. revenue account, no matter what Governmen na Y  . th mselves 
Dot have much hope of getting the money back from the evacuheesbe e fi' . J  • 

lI' '(Ill the other han. d yOU hope to· get tl}e money back 1 fromTth e t'~:llclarlte Se' 
.  . 't th t' a oan eore I..... y. 

thf'n you can treat It as a Fluspense 1 em, a fi 1.S • B t' practice . of 
money is in the nat,ure of a loan to the bene Clane~. wUl III 'b bie to 
eoul' ~ we know that many of these unfortunate peop,e neve!'. e  a 
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. pay ~~c  whichever o~e:nm~~ts I .~y ~ve advanced the m()ney, and there-
~tOle It seems more realistiC to treat It 'as revenue charge 'and not as suspense 
lem. 

Mr. '1'. S. AvinaabiJiDg&m Ohettiar: I am not talking of the beneficiaries 
a~d the guardians. 
The Honourable Sir Jeremy Raiaman: But I am, 
~. ~. S. AvinasbiUngam Ohettiar: I am talking just now about His 

Me.Jesty s Government who have dumped these people on lndia and made the 
Gcvernment of India meet their expenditure. The money spent at the 
instance of His Majesty's Government must therefore / be debited to His 
Majesty's Government. It must be treated as a loan, as something which ran 
be recovered for certain, not as an item of doubtful recovery. It is bad 
a-:counting for a man who spends, to say from the very beginning, "I begin 
to doubt whether you will pay it back". I do not think anybody who wants 
to recover money will be so foolish as to go about saying he is doubtful about 
th recovery of the money. 

The Honourable Sir Jeremy Raisman: My Honourable friend is still labom'-
iDe, under a misapprehension. It 'is not the case that there is a doubt about 
the recovery of the money from His Majesty's Government, but that there is 
a doubt about its recovery from the evacuees themselves. 
Mr. T. S. Avinaahilingam Chettiar: I quite admit that the evacuees them-

selves will not pay' it back. But about recovery from His Majesty's Govern-
ment, according to their own assurances, you are not sure of. 
The Honourable Sir Jeremy Raisman: No. I think we have a strong case 

and I have no doubt it will be accepted. 
lIr. T. S. AvinasDUingam Ohettiar: Thank you. I will be glad to hear the 

day when Sir Jeremy Raisman or his successor will report to this House that 
I)l(\ney has been recovered from His Majesty's Government. 
Now, Sir, I come to page 52 of the Report. We were told, Sir, that the 

Government of India had arrived at some financial settlement with the G()V-
anment of Great Britain about the allocation of war expenditure. The agree-
m(nt was that all expenditure outside this country was to be met by rei~t 

Britain and all expenditure within this country and for the defence of thIS 
COLntry was to be met by the Government of India. Now, Sir, an occasion 
h:l!! arisen when an air field was constructed at a cost of Rs. 103·47 lakhs out-
side the borders of tliis country and according to the financial settlement 'his 
should clearly be borne by His Majesty's Government. But a~ a~ a e ~
ed? Here is an obligincr Commander-in-Chief who says that thIS airfield IS 
necessary for the de enc~ of India; then there is an obliging Public Accounts 
C )mmit.tee, and an ob~iging Finance Member. I will read out the paragraph 
which speaks for itself: 
"The committee noted that the procedure adopted for determining the liabilities of His' 

Majesty's Goyernment and the Go'!:ernment of India in conformity with the principles of the 
Financial Settlement as well as the actual adjustments were reviewed and test checked by 
Audit during the current year and that Audit was of the opinion that in carrying out the 
adjuBtments the decisioI18 taken had been observed except in one case." . 
I am referring to that one case:. . 
. "That cue was the construction of two airfields outside India, but within a reasonable 
flying distance of her frontiers the cost of which (estimated at· Rs. 103 ·47 lakhs) had been 
charged to Indian revenues. Expenditure on measures outside India is ordinarily debitable 
to His Majesty's Government, but it was stated that the Air O i~er COlllmanding.in·Chief 
had certified that though these airfields were outside India they were for the lo<:al defence. 
of India." . 
Audit, of course, has accepted the certificate and passed the bills. Now I ask 

you, when you come to a financial settlement for 8' certain thing, I hope it is 
meant to be observed. If· exceptions are to be allowed every n<)w and then 
r\inninJ to crores of rupees I do not see how you observe the financial settlement. 
I say that the Finance Department of t.he Gbvernment of India has failed in its 
duty to se'3 thnt the financial settlement which they themselves had agreed to 
with Hi .. Majesty's Govemment was pr.operly observed. The amount here in-
volved'is really large, more than a crore. 
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Now I will refer 'to p&ge 12, just ip point out the ~oloss81 extent of Corruptlon 

which goes to tht-extent of falsification of .accounts.ill some of the de art~ents 
of thq Government of India, :md what lIttle actIOn they av~ taken m the 
matter. In faet their attitude has been to encourage corruptIon. Anyone 
reading this thing on page 12 will know how badly the finances O! the Govern-
ment of Indi~1 are managed. Paragraph 9 on page 12 says: 
"We have come across certain cases in the Audit,.Report .the facts of which as stated ~ erei  

lead prima facie to the conclusion that there has, m cert8J.!1 Stores Dep?ts, been a deh.berate 
falsifiCation of the accounts. Whilst we could condone, m t ~ condlhons prevalent m. the 
period under review, mista~es in account!ng a.l:ld even losses I~, stores we cannot po18lbly 
overlook any attempt at deliberate tampermg With the accounts. 

This is condemnat;on enough for any department; let us know what action 
the Gm'ernment nf India have taken in the matter. They say: 
"We have asked for a full investigation to be made into t ~ facts of these caaee wi.th a 

"iew to ta ~g disciplinary ~:tion if foun.d necess~II .y ~~d to the Issue of general ordell alnJed 
at .. prevention of the repetitIOn of such lrregulantles. 

May I know if such an inquiry was made? May I have, a report ~  that 
inquiry? May 1 know how many ~eo le were con~erned m thls delIberate 
falsification of 3ccounts and what achon was taken agamst them? May, I know 
how man. of them WEre white people and how many were brown and bla,ck, 
and agai~'st how mauy of thcm action was taken? I say this because I know 
disc'riminatioll I'un~ rampant whenever disciplinary action has to be taken. 

From this brief report I can take many more irregularities which have beeu 
mention.:>d by the Auditor-General and many others, but I thought· it would be 
sufficient to. mention ollly a few important ones. ' 

Sir, I commend my nnH',ndment to the acceptance of the House and I hope 
the Honourable Finance Member will accept this a~ndment for it only <lays 
that the House i!' o~ opinion that as grave irregularities have been observed in 
expmditU1't) of large amount8 :n war publicity and other matters, steps should 
be taken immediately to put down these irregularities. I hope he will not 
merely say that there if' need for these things to be put down or that there have 
been these irregularities. 
In conclusion, I will put 8 few points for the consideration of the Finance 

Memhbr_ . 
(i) Irregular~ties should be put down with a heavy hand wherever they occur. 

I know of a case ;n Madras in which a Sub-Colledor who was a European was as 
corrupt as his clerk. There was evidence in the police investigation 8mlinst the 
Europea!1 Civilian but action was taken against the poor clerk onlyO who was 
given one year's rigorolls imprisonment. He was sacked but the European Sub-
Collector who W8e equally guilty was merely transferred. This is not a solitary 
incident. Many of these glaring irregularities have been committed by Europ-
eans and Europeuns alone because they only have the courage to commit the.,.e 
majo_' iIT ~gll lrities and they can be sure ~  some godfathering somewhere. I 
want to know whether Sir Jeremy Raisman has the courage,-or, as he is going 
away soon whether his successor will av~ the courage to take up the cudgels 
against the-;e irregu~ariti .8, corruptions, embe ~lement8, by whichever person 
they may be cnmmlttf'd, eyen though they may be the highest in the land. I 
,do not want merely verbal answers, I want action. 
, .(ii) I hope that. the aSSUl'ance given by the Finance Member will be, put into' 
8c~IOn and the money ~ ent on the eV8cuees-30 and odd lakhs-will not be 
wntten off but that steps will be taken to recover it from His Majesty's 
Governmenti. 
(iii) I SUblllit that the money spent on the denial policy should be recovered 

from t~e GoYerr,'ment of Bengal i! proper accounts are not available, and the 
o ice~'l l·ef.ponslble for the mal-expenditure should be brought to book, p.vp.n if 
,!bey lDcIlllde the Governor of t ~ 1?rcvi~~e.: Even if these officers are the highest 
m t~e land, I shall be happy If mqUlnes ,are made. against -them snd they are 
pumshed a~d punished heavily. .. 



BEPOB'l' OF PUBLIC ACCOUNTS COKMI'l'TBB ~ 

(iv) The expenditure on war publicity ha.s been a ~r. ect scandal. YO? will 
erba ~ hear morf:' about it tOIllOlTOW. ThIs must be . regulated better, If nOl 
abolished 
(v) The principles of the financial settlement should be  strictly observed and 

shoul'l not be departed from if it is against. the interests of India to do so. 
Lastly, the corruption that has been brought to light in this report is 

immew5(" and if they afe true it means that this Government is inefficient and: 
it i3 corrupt. No speeches are necessary, no words are necessary; these facts 
are more eloquent than the most eloquent speech of the most eloquent orator' 
that thi" GoveJ'Dment is absolutely corrupt and inefficient. 
Sir I move. 

lrtr. President (The Honourable Sir Abdur Rahim): Amendment moved: 
"Th:1t after the words 'taken into consideration' the following be added: 
'and having considered it, the House is of opinion. that as grave irregularitiea have Lee» 

observed in expenditure of large amounts in war public.ity and othilr' matters, steps should 
be taken immediately to put down these irregularities'." 

Mr. Muhammad Ashar Ali (LucTmow and Fyazabad Divisions: Muhammadan 
Rural): Sir, being a m.ember. of the Public Accounts Committee .1 consider it my 
duty to explain our difficulties-and I hope my Honou:able frIend, M.r. C~a

man-Mortimer, who comes from the European Group WIll support me 111 thlS-
in regard to the working of the Public Accounts Committee on the floor of Lhi. 
House. Sir, we, the members of the Public Account.s Committee, have lodged 
several complaints before the officers and before the members of the Government 
that the time givRn to us for examining the witnesses and examining the cc-
counts is very short. :Formerly not less than two months wa,; given to examine.. 
the itnt's3~s that came before us, but now we are given only 15 days. It is & 
dereliction o£ duty on the part of officers of the Government when t.hey do not 
give liS enough time to examine the accounts aud examine. the witnesses that 
come before us, and it. is a great discouragement to us. Is it right for the Gov-
ernment to give us orily 15 days for examining all the Government papers aud 
accounts? I say it is not. Sir, this is the state of affairs of the Public Accounts. 
Committee. I need not go into details in regard to how we meet, under wh&t 
eirCl.m6hmces Wf work and under what difficulties we work. It is enough for-
m~ to SlY that we get only three hours work in the monling and some times 
only l,j days are allotted for examining the accounts of all the departments of 
the Government·. This hal; bEen our gravest complaint and I reiterate it on the 
1I.00r ot this H01lse. • 
. W.hat is the duty ?f the elected members? They have only to ask a frow 
questlOus when the witnesses come be!ore them and the time fixed for some 
d~ a;tments ~s half an hour. Now, i~ it possible for anybody to go in detail 
~t Tt that tune? Of course the Rallway Department has some times been 
glVi':l a day or E day-and-a-half but, generally speaking, the time allotted to 
one department IS hal! an hour or an hour. The arrangements are made by the 
~ovcrnme lt ond eled-ed members have no say in the matter' they cannot pos-
SI?ly fix tlI~e ~or thf' ~ ;mina~ion of . witnesses. Our duty'is to examine the 
wltnessf-s ~ Ithm the IUDIted tune which is fixed hv the G t S' . 
haVJl dom d t d  H .' overnmen . It, we 
th 'H .' °bU!' u .y. an my o!lPurable friend, Mr. ·Chettiar has explained to. 

~ OUl;t' ow we have condemned th ki f h  ' 
not only the Suppl D tm t he wor ne' 0 t  e various departments-

y epar en, or t  e War Department or the Rail'wa De-
partment but Wt have condemned other departments also at v Y. 
would only read Gl1e passage from the Military Accounts Co~.:  s~. rtSlr:t~ 
regard to the examination of military accounts whi h  . ffi I. ~ ~ f"'iJ. 
cOl~~ ;mnation of the working of this department: P IS a 8U Clen proo 0 our-

Stores.-....... We would however str th f t ha 
to.buse and are often product.ive ~  avoidable :8 te e f ac b~ t such purchases are open: 
~ at the War Department should irii res M. 0 .pu he money I.Uld would luggeat 
Importance of strictly following.the inst~ctio on. 1I11dl~ hhl.gher subordinate aut ori~ e8 the-
S.  .  . IlII 'l88ue ID t 18 regard." 
It, the condItlOns of these contracts th .  . 

.it be the Military Departments th S ' }e ~Y. m whICh they are given-rnny 
p.nrnt'nt. or. any 'othel' de. artm~ t  . ef' GUPP y epartment or the Railway De-

. n 0 o"femmeni<--have beeDi oondeIIllled rigDt . 
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[Mr. Muhammad Azhar Ali] . '.' 
anti left by the inembers of thE Public c~cunts ~ommlttee ... ~Ir, I do not. say 
that tha Government officials were not with us 1D that critiCIsm; some /tlmes 
they were forced to be with us-they could not help it; they could not get out 
of it. They do really. try to exonerate. the witnesses. It is ind~ed very unfor-
tunate that the Public Accounts Comnuttee has not the power either to re'Yard 
or to punish or to do anything of the kind. Thf'refore, "hat remains in our hand 
i~ onlv the condemnation and criticism of the Government policy where it is 
{laUd v for. 
I may say that we have always h&d regard and respect for the views of the 

Auditnt General. He has been very critical of the Government whenever there 
was an occasion for it. We are much obliged to the Auditor General and al!o'o 
thl' Finance ME'mber who on many occasions was with us ·when we lodg.~d a 
complaint against the working of a department. But, Sir, what more can we do 
within the time that is given to us. I am sure, Sir, the Honourablll Member 
will not deny thut the time which was given to us formerly is not given to the 
present Public Accounts Committee. It is not for me to explain in detail the 
defects in the working of the various departments of the Government-the Com-
mitt3e's Report is full of criticisms and condemnation-but, Sir one thing on 
which I lay gr~at stress is that the Honourable the Finance Member and his 
Department Ehould in future give sufficient time to an important Committlolc 
like this 
I am sure, Sir, the Honourable the Finllonce Member when he gets up to 

'Speak will explain the various points raised by Mr. Chettiar, but I beg to !'ub-
mit, Sir that those explanations are not enough. This House is entitled to 
know what action has been taken by Government, how many people have been 
·sacked for the dereliction of duty, and what steps have been taken to regularize 
matters) But I am sure, Sir, the Honourable the Finance Member will nd 
explain that: t.e does not know it. 
Sir, I need not go into details. The criticisms which have been levelled by 

my Honourable friend, Mr. Chettiar, are quite enough to show to the House 
how and under what circumstances we have worked, but I assure the House 
that if we have really more time to examine the accounts we could go in more 
details. We haVE' done our duty to the best of our ability during the time ,hat 
was placed at our disposal. 
1Ir. It. C. Weogy (Dacca Division: on~Mu ammadan Rural): The brief 

refererlce which my Honourable friend, Mr. Chettiar, made to the accounts 
scandal connectE'd with the denial measures in Bengal, has not perhaps enabl9d 
the Hou:>e t,) realize the enormity of that scandal. I have before me the tran-
script; of the evidence of the Auditor General on this point, and I propose to 
'.lo~e a few passages from the Auditor Genera!'!> evidence on this particular case 
(It IS on page 143 of the typed record-it is not printed). The first thing that 
the Auditor General said was: 
"The entr~ under which the observatiollJl arose does not represent the entire picture 

"because. there 18 a .goo~ ~eal of more money than this under the Suspense head." 
• The:efore, SIr, I~ IS not merely the item of one crore twenty-two lakhs that 
IS sreClfi.call y me~tlOned under this head in connection with which this parti-
cular ~omt has arisen, but, .as the Auditor Oeneral has said, 'there is a good 
deal 0_ mOle money than thiS under the Suspense head', and I should like to 
~o ' fronl the Honourable the Finance Member the total amount involved in 
t l'~ case of accounts muddle. 

'Next. Sir, the Auditor General described the process which these denial 
measure" followed:-

Th ~r the cycle~ a?d ~ats. ~re taken over-Heavens know what happened to ~ em 
pure;:a:: a t~o:~~s c~~ ~~nm a satlon' ~ic  mean? that they were broken up for variou~ 
. ere was a v.ery bIg expendIture and it never will be recovered ,. 
Tbel'eaft<>r we are t ld th t 't . .. . 

involved in ~ the roce~ It· I llsd not b~erelY bIcycles, but elephants also were 
item"" no~ boats alone . Shnc u es l ~:vcles,. elephants . and various other 

tOf the denial measures' t a~ e~e ~d~ert: ~nre~ :  :~~ co~ re ensive c a~cter 
I • . a  a une 10 a st&te of pantc by 

0' '" . 
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the eXN:utive authority. 'I do not know to what _particular process of cannibali-
sat.ion were the elephants subjected. Then he proceeds to say: 

1 P.M. "TherE-is a terrific confusion between this and payment for land 
required fo: airfields" and so ~n. We thought we were de~ling ?nly with ~ e 
deni;il measures. But the Auditor General says that t~ere IS ternble c~n uslOn 

between expenditure on denial measures and compensatIOn for land reqUlred for 
air fields and so on. . 
Sir Cowasjee Jeha.ngir (Bombay City: Non-Muhammadan Urban): In IndI;:!.? 

Mr. E. C. Neagy: No, in Bengal, in that 12art where the expenditure was 
undertaken. The Auditor General further says: -. 
"Then the total suspenae against. Bengal was at one time over Rs. 3 crores and I ha.ye 

had the greatest difficulty in getting accounts for it." 
I shvuld like to know for what particular amount the accounts have been 

satisfactorily submitted up to date and what is the amount still outstanding, in 
respect 0/ ~ ic  this House, I am sure, would like to be satisfied. Then the 
Auditor General said: 

"We should call for a full report on the position of the suspense items conllected with 
the denial policy of Bengal and the other suspense items connected with Bengal, because 
there is a considerable number of them." 

I do not understand why the Auditor General employs this language. He-
should call for this repert. I thought he had sufficient authority. Was he ask-
in~ for the l!upport of the Public Accounts Committee? 
The Honourable Sir Jeremy Raisman: Certainly r 

Mr. E. C. Neogy: I should think that the Auditor General himself should 
have called for [!. report on those particular points. If I am wrong in this sup-
position, I am surprised. 

The Honourable Sir Jeremy Ra.isman: He wished his authority to be rein-
forced by the Committee of the Legislature. 

Mr. E. C. Heogy: I should like to know what the Auditor General did before 
wming up to the Public Accounts Committee. Did he or did he not ask for the-
re or~ or was he wanting the authority of the Public Accounts Committee to 
support him? 

The Honourable Sir Jeremy Raiaman: I trust that the Honourable Member 
is not criticising the COllduct of the Auditor General. • 

Mr. E. C. Neogy: I merely ask for information, and I do take it that the 
~ol1 iura~le Member is,. so far as this House is concerned, responsible for giving 
miormatIOn on such pomts though they may relate to the Auditor General. 
Then he goes on to describe the real problem: 
"The trouble was that the Provincial Government issued an order to Treasury Officers 

under one of t~e :r'reasury rules that allowed them to disperse money from Treasuries with-
out ~y authorisation from t-he .Accountant General, and  any body who went to the' Treasur 
wasd dg~vd 'n  &obme money. Mouey was handed out in lakhs. The .Accountant Genera! 'am~ 
an I IS est to get some order." 
Then the Chairman asked: 

"'Could ~ot the Accountant GemJral refuse to ay~'  
The AudItor General replied: 
"He cannot. The .Accountant General has no control th T  . 

section under the Treasury rules which-allows a rovinci~ver e reasurle8. T~ere. is a 
from the Treasury without consultation with th:\ ta GoG'ernment 1,0 authorise l.S8De8 
t.hen existing the Provincial Government used th :  • ~oun ~t eneral. In the emergene? 
were issued from the Treasury to all sorts of a;ec Ion IOn I can Bay that lakhs and lakha 
for that and we are finding it exceedingly dim':f e, ~~~o  wffi are trying to get accounlll 
the money. No particular authority was given." .  I ry 0 cers would go along to get 

b Idunderstand even their identities were not established 88 t h d 
w:> re~~ the money and on what authority. 0 w 0 came an 

rY ~. Saml Vencatachelam. Ohetty (Madras· Indian C  ) Warren a.astmgs I . ommerce : 

~ ~ Xr. E. C. ~~ : Then the AuditOl- ~eneral 
.04 Ii comprehellSlve re o~ on the matter.'! says: "I think we should can 
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[Mr. K. C. Xeogy] .  . .  •  . I f inf 
As a mo.ttt'r of fact my corr.plamt IS that there IS not a htt e more. o. or-

.matiou on these POilhS thun ha.s been furnished to us. The approprlatIOn ac-
,counts as i'ubrnitted by the Auditor General should have been more comprehens-
ive anu eontained more light on these points. . . 
There might be a suggestion made that the CIrcumstances er~ so extraordi-

nary at that time that we could not expe.ct the normal inanc~l rules to. be 
.observed and t,hE' ordinary normal precautIOlls taken. There agam the Auditor 

.General savs: 
"The .tro;ble is we are in the hand. of the Provincial o~~rnment, and it is v.ery deflicult 

.too repudiate wha.t. t.hey did? Of .course one has ~ take .roto account the clrcumatancea 
existing at the time. But the Pubhc Accounts Committee laId down .two or t ~ years ~go 
that 110 eircumatances really justify the neglect of elementary finlUlctal precautlOns-gettmg 
proper r.ceipta for money and paying money only to authorised people." 

Here, there were neither >:eceipts nor authority forthcoming to justify the 
payment made of lakhs and lakhs. 
On this .particular point I find that in the report of the Military Accounts 

Committee. 11:142, which is appended to the Report of the Public Accounts Com-
mitte.) Oil th<l Accounts for the vear 1940-41 that the Committee dealt with 
certain relaxations of the inanci~'t checks and safeguards -that had taken place 
as an incident of war. It is well known that financial check on pubEc expendi-
ture is one of the first casualties of any war, and in the case of the present war 
' ~ ar~ aware that some of the salutary principles which have all along been 
.·observed in regard to the control of public expenditure had to be relaxed. This 
matter was de,llt with. as far as I recollect, in a previous report of the Auditor 
.General or it may be by the Honourable the Finance Member himself, dealing 
.particularly with the rules relating to the giving of contracts and so on. r am 
:also aware of the fact that although the work of the Auditor has increased 
'manifold due to the increased activities arising out of the war, the number of 
.qualified accountants and auditors is relatively small, and the result is' that 
'apart from the relaxations that have been admittedly made in the finilncial 
'rules, we do not have the neeessary number of competent men to carry out the 
·duties of audit. . 
r should like· to emphasise what the Military Accounts Committee of 1942 

·statad.on this 'particular pc.int. They said that they recognised fully that in 
·tim,:) of war the orthodox conception of financial checks and safeguards and the 
application of rigid financial control are out of place, but they added: "But we 
cannot help feeling that the delegations of power and relaxation of financial eon-
tIol generally have now been narrowed to the limit of safet;-and should go no 
further". Then they go on making certain detailed obseryations on those lines. 
I should like to Know whether any heed was paid to this particular warning 

given in the year 1942, whether the authorities responsible for carrying out these 
measuns in Bengal paid any heed to the warning that r have read out. 
.  r . 3v.~ no dC .'li~e to traduce the memory of a dead man but truth requires 
that It must be saId that so far as these denial measures are concerned the 
"Ministry h Bengal had taken absolutely no part. It is Sir John Herbert i~sel  
.who was dealin!? directly with the permanent ~ icials, and who ultimately must 
b ~ held res ~nslble for all the irregularities that have taken place. 
r ~ ould lIke to know what the latest position in t4is matter is. and I should 

'also hke to say on behalf of this side of the House that there should be fuller 
e~1uiry mad~ into 'this astounding muddle that has taken place in conn~ctio, 
.ntn ~  demal measures. I. for myself, would like to see the Public Accounts 
Committee undert.a ~ t~roug  its own agency, through a sub-committee of its 
own, a careflll e~ lry mt<> all the details of this particular scandal-a scandal 
of the first magmtude . 

. Mr. T. C a man.: I~m r (Bengal: ~ro ean : Mr. President r should 
!!ke, befor.3 I Hay anytlung at all, to refer to the words that dropped from the 
lIps of t ~ last speaker regarding the late Sir John Herbert He .  t  d 
'S r th t th 1"" S' J  h  H .  . sugges e  , . I, .  a .e,,~ Ir 0 n erbert-was responsible for what happened· - d ·to th tt I tho ,-h' . m. easr 

, IS ma er.. m1i IS statement is II most monstrous a~cusation. '" 
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Before I say anything I should like to a~ about the only compliment I shall 
be able to pay to the Governmpnt en~ es III regard to some of the facts that 
h' 'e emergcl from this report and t1:~at IS what appears early on, where we talk 
~ \ It .. accuracy of budgeting and control of expenditure." There we made the 
a o~ment that '''bearino in mind the very difficult circumstances, there had betln 
: iec~v.e con~o1 by t ~ overnmen~ of II!'dia,. Finan?e Department:, to an 
extefit which having regard to the dIfficulties wIth whICh they were laced, wall 
l'eallyon the 'whole very satisfactory". Kow, Sir, when we said that, we re~lis~d 
'Of cours.} that wih1\t the Auditor General said had a. great deal of truth III It. 
There wt'.s a great deal of relaxation of control by hIS de ~rtment, because ~e 
'had IlD altem'!'tive. He had to cho?se either between releasmg men from ~~dIt 
aftBlr expenditure had already been mcurred or he had to choose between gIVIDg 
up some of his men to departments to check expenditure b~ oTe it w.as incur-
red. After consultation with the Finance Member he v~ry nghtly deCl~ed that 
he inust sncri ic ~ some ml~usure of control after expendIture had been lllcurreJ 
to enablphim to check nnd prevent waste at the source. With that decision of 
the Auditor General the whole Committee was in unanimous agreement. ·'iI.[e 
agreed 'thai. what he did was at a risk; but we believed t~lat, havi.ng regard to 
the circnTl1stance&. it was a wise risk to have taken and In that we supported 
him. I should like also to pay tribute to t ~ Auditor General, Sir Cam~ron 
Bad"Dcch, WllO is leaving India in a very few weeks' time for good. Be has 
done most Illugriificent service and I know I am speaking qn behalf of my col-
leagues when J sa~y that what. he did has been a most magnificent public service. 

Ilr. Muhammad Ashar Ali: We have already expressed it in our report. 
Ilr. T. Champan-Mortimer: Yes, I know but I thought it fair to refer to it 

again. 
Now there are about ten main heads that I should like to consider, point by 

point. 
Th ~ Assembly then adjourned for Lunch till Half Past Two of the Clock. 

The Assembly re-assembled after Lunch at Half Past Two of the Clock, 
Mr. Deputy President (Mr. Akhil Chandra Datta) in the Chair. 

MEMBER SWORN: 

Maulvi Dewan Abdul Basith Choudhury, M.L.A. (Assam: Muhammadap). 

REPORT OF THE PUBLIC ACCOUNTS COMMITI'EE-contd. 
)[r. '1'. Oha.pman-Ilortimer: Sir, I remarked just before lunch that there 

were about ten main issues in this report on which I should like to comment 
The first of these will be found in para. 5 of the main report on page 3. There 
we refer to supplementary grants. If the House will look at that report, they 
will find that during the year uTlder review, the number of such grants was 46 
-and the total sum involved was Rs. 13,23,95,OOO-this figure representing no 
less than 52·05 per cent. of the original voted grants, and we made some com-
ments about that. We fully realise that at a time when the Japs were practi. 
cany. at the gate of India and were 'in fact all along the Arakan coast and 
pounng thro?gh Burma, threatening Assam and Bengal, it was obviously out 
of the questIon for any government to consider too closely strict financial 
control in the matter of the expenditure of public money. Here of course I 
am not referring to audit control~I am thinking ~re of the control exercised. 
by a Finance Member who has already allocated so much money to the various 
departments; and obviously many things had to be done speedily and very 
often not in the -most economical way. The committee fully recognised that 
position. At the sametime, having regard to what we knew to be happening 
elsewhere-in the Standing Finance Committee and in other d:rections,-we 
knew that there was an increasing tendency on the part of certain departmentB 
?"f Governments to spend money after the budget for the year had been sane-
boned; they then corne along with requests for supplementary grants necessary 
for that expenditure being sanctioned. NoW, we do not like this. and it iR 
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[Mr. T. Chapman-Mortimer] 
absolutely wrong, striking as it does at the root of financial control. We 
therefore said that on general principles we viewed with disfavour the presenta-
tion of large supplementary demands because this amounts almost to the 
Assembly being forced to endorse, ex post facto, decisions already taken. In 
the last few months I think there has been some improvement shown by various-
spending departments of Government. But I would· commend to the attention 
of ail Honourable Members of the front. bench what we have said in this report 
on this question. The kind of thing we have in mind is this: the moment the 
Assembly has dispersed in April, Departments come along with demands for 
supplementary grants; and then later on in the yea.r the Finance Member is· 
told "We only found at t.he end of March that this was necessary, and now we 
need the money". That is all very well when it is strictly war expenditure; 
but there is a type of expenditure that has nothing to do whatever with the 
War which of course like tha.t blessed word 'Mesopotamia' in 1914-18 is trotted' 
out 8S a stock excuse. The answer is, to any inquiry as to why the money 
could not be spent or why it should be spent as the case may be, "After all, 
don't you know there is a war on?" Well, that kind of excuse is pretty thing 
in some cases. There are a. few cases where departments generally are spend-
ing money on essential things, but there are also other cases where they are. 
increasing their expenditure in var:ous directions in a manner which we think 
is· wrong. They are also increasing staffs. In other words, the staffs of many 
departments arc already too great: they are growing gdeater, and some of them 
ought to be reduced. This arises in two ways. One is that departments 
newly created, sometimes but not always-the old ones are just as bad-decide 
that they are not getting the satisfaction they like from some other depart-
ments: so they start a new sub~section of their own: they appoint say another 
economic adviser and attach him to one particular department or they make 
some new appointment and say we must have some one to give us guidance in 
this, that or the other direction. I would urge that the Government of India 
in all departments should consider whether in fact they need go on spending. 
money in the way they are doing today. Of course I am not referring to 
essential war expenditure. We all know that while the war is on, that expendi-
ture must be incurred; but I am talking of the kind of thing I have just quoted, 
where a department wants to set up what amounts in effect to another depart-
ment· of Government incorporated in it-a sub-section within itself, There is 
therefore a lot of duplication of work and it has been said, with a good deal of 
justice I think, that this arises from the fact that the 
departments of Government tend to function as if each one 
of them was in fact the whole of the Government of India. 
That is one of the main causes for these demands for supplementary grants; 
.but as I have remarked there has been an improvement in recent months and I 
can only hope that they will keep it up. 

The next po:nt I should like to deal with is umatisfactory accounting. First 
of all, para. 9 dea1s with expenditure on evacuees, which to some extent is 
allied to the question of unsatisfactory accoU1its in para. 10--this will be found 
at page 5; and also in para. 102 will be found a reference to this expenditure 
and to the deplorable state of affairs in Bengal. On this point we had some 
very strong comments to make and some very serious criticism. I regret very 
mp.ch that before lunch one Honourable Member saw fit to bring the late 
<tovernor of Bengal into this controversy. I think that is a very unfortunate 
thing to have done, and I deeply regret it. Obviously it is a most unjust thing 
to have suggested that he personally was responsible for some ~  the 'things 
that were going on in Bengal and which were the cause of some of these unea.tis-
factory accounts. Corruption today in Bengal, I should think, is without 
parallel since the days of Warren Hastings. We know that there have been 
officials involved and some of them are being prosecuted now. What is not 
mentioned so often, unfortunately, is corruption and dishonesty on the part of 
business people which leads to corruption among officials. A lot of those who . 
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are the .first to talk about corruption in the official world always conveniently 
overlook the, other side of the medal-the corruption in business-which today 
is also without parallel since the days of Warren Hastings; and I would com-
mend to all the Members of the front bench some of the observations made in 
para. 102 of this report, as well as the stringent comments of a more general 
nature in para. 10. On the subject of evacuees, Sir, we have heard a good 
deal this morning and I do not propose to add much more except to say just 
this-that I think my Honourable friend, Mr. Chettiar I think it was, is really 
under a misapprehension. There is no question of ;His Majesty's Government. 
evading responsibility which is rightly theirs. What they have said is 'Look 
here, what is this amount? Was it really expended Or not?' We know from 
some of the cases now proceeding in Bengal that His Majesty's Government 
have every right and every reason to question some of the expenaiture under 
this very  head, because it was in connection with the expenditure on evacuees 
that some of the worst defalcations and malpractices occurred. 
Now, Sir, in regard to Stores policy, I would refer to paragraph 18 of the 

report. We there make some observations which I would commend to the 
Honourable Members of O-Overnment, especially in the spending departments. 
When the war was at its height, as it was dur;ng most of the period to which 
this report relates, it was quite obvious that having regard to the difficulties of 
obtaining supplies, whether within India or from outside Government had to 
lay in stocks wherever they could get hold of them and .sometimes the stocks 
became quite large. But we found when we examined this position that there 
was still a tendency for departments to pile up over large stocks, and we 
pointed out that while during the height of the war that was obviously practical 
commonsense, it was especially important for the Posts an'd Telegraphs Depart-
ment and the Railway Department to remember that that is a sound rule of 
business, namely, that when trade is booming you should reduce your stocks 
and when trade is slack and prices lower you should tend to build them up 
again. We suggested that that whole position should be thoroughly examined 
by the main spending departments and I am sure that they will do so. At least 
I hope very much that they will do so, because not only are they tying up lot 
of Government money but they are tending to cause shortages whereby a little 
adjustment on their part shortage will be eased and thereby they will be helping 
the H nour~ble the Finance Member in another direction, namely, in his 
"fforts to combat inflation. 

In paragraph 19 we had some observations to make on works expenditwe. 
We pointed out that we are of the opinion that with the return of more stable 
conditions it should be possible to budget more accurately for works expendi-
ture and while of course that applies probably chiefly to the Railway Depart-
ment and the Posts and Telegraphs Department there are other Government 
departments particularly affected. The Labour Department is a vp.ry obvious 
example and I would suggest that the Labour Department should use its best 
endeavours to decide whether expenditure in all cases is really necessary. In 
other words, they may adopt as their slogan what the Railway Department hag 
adop,ted-is your journey really neces&'hry-and the slo.)'an of the Labour 
e' a~tment sho,uld be~ is this expenditure really necess~ry . Now, all that 
bUlldmg expendIture arIses fr.om a tendency for staffs to increase and, as I 
have mentioned earlier, there is room for improvement in that direction. We 
all know th.at Government officials in many departments are heavily over-
burdened WIth work but we equally know that there is a tendency to create 
new appointments, new sections and new departments and that tendencv should 
be checked. • 

• The fifth point to which I should like to draw the attention of the HOlise is 
~ .ery important one indeed and that is that works expenditure should not be 
Incurred without the prior sanction of the Finance Department-there were 
casesta which we have referred in our report where that did not happen. They 
spent first and then came along for proper sanction afterwards. That is abso· 
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lutely wrong. It is obvious that in certain cases this is justifiable. For ex-
ample, if you have got the enemy at YOlir door, you naturally have to act, and 
act quickiy, and probably spend money first and refer to the Finance Depart-
ment later but that is no excuse at all in other cases where that urgent war 
necessity does not exist. We consider that there is room for tightening up by 
vanous departments in that respect and the Committee fully support the 
Finance Department in every effort th8§' may take in this direction. We do 
not want to see people spending money first and then coming along to the com-
mittee and saying 'We had to spend it, you see and there it is. We did it and 
need the sanction now.' This happened particularly in the case of certain 
contracts to build bridges and so forth. 

Then the sixth point is the suggestion made on page 23 that the Government 
of India should introduce now, and introduce very quickly indeed an Act similar 
to the U. K. Registration of Business Names Act,. Now, Sir, my Honourable 
friend Mr. Neogy is very keen on eliminating corruption. I hope he will lend 
his full support to this proposal. I know of course that it does not mean crea-
tion of new jobs. It does not mean a lot of post-war planning and it does not 
mean vast expenditure of public money. Nevertheless, it is, I believe; a very 
important recommendation of the Committee. We have suggested that follow-
il!g the practice in the United Kingdom firms should print on their letter-head 
the names of partners and that companies should print the names of Directors. 
ihe Managing Agents, treasurers, secretaries and so on. The reason for that 
is very obvious. At present I may tender for a certain contract under half a 
dozen different names and that is happening every day now. People tender 
under company A. They also tender under company B etc. They also have 
another practice and that is to sub-lease a contract; having obtained the contract 
from Government under one name and they then pass it on to other people. In 
some cases, I know, the Government have objected to that and they have 
stopped it; but it is very difficult to stop it. This particular recommendation 
of ours has not only been supported by the Public Accounts Committee but 
also by the Standing Finance Committee. It would have a powerful deterren·t 
effect in dealing with corruption and apart from anything else would place 
officials in a better position to deal with this practice. Unfortunately at present 
'tpey cannot possibly keep track of all the different ramifications of business. 
If this recommendation were adopted, all officials will then know, when they 
are givin/i a contract to company A, whether it is the same thing as giving 
the contract to company B or company C. We attach very great importance 
to' this, because as I have said we are convinced it is going to strike at the 
very root of corruption. One objection was raised by someone with whom I dis-
cussed this matter once. He said: '!Look here, if you do this, you might have 
a case where a firm got a tender for a Government contract and one of the 
partners was a Government official". That is precisely why we want this Act. 
We want to know, that when contracts are given to a certain company, it will 
be known who are the Directors of that company and if it is a firm, who are 
its partners. We do not want to have Jill this business of anonymity which is 
the tn'eatest cloak for dishonesty and almost an incentive to it when the temp-
tat.ion is very great. Sir, I do beg the Government of India not to take the 
line that there are insuperable difficulties in this matter. Today they can. 
control almost everything under the Sun, from ladies lipsticks to steel. Let 
them not. have a shock at this simple measure which we have recommended. 

On page 23 of the Report there is rather an important recommendation and 
that is the recommendation which we have made following upon our attention 
being drawn by the Auditor General to the departure from tradition which had 
been made in the opening of an appropriation head "Capital Outlay on schemes 
connected with the War". The Auditor General told us that he believed that 
this was a sound and right thing to do and he also advised us that he had 
obtained the approval of the Finance Department to his recommendation. The 
Committee strongly _endorsed his recommendation and I hope the result will be 
what we 'all hope for. . 
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The eighth point I should like to refer to is in regard to commercial intelli-
gence and joint stock companies. Now, in these days when Government; 
Departments are increasing their various means of trying to understand econo-
mic problems, obviously a great deal of importance attaches to commercial 
intelligence and the regulation of joint stock companies. We find under the: 
head 'Joint Stock Companies' this recommendation of the Committee: 
"Arising out of the modification in Bub-head 'C. Other Charges' which were caused 

becauae of the shifting of t.he bulk of the office of the Regi8trar of Joint Stock Companies. 
Besgai, from Calcutta to Suri & member  suggested that it was undesirable that Registrars of 
Joint Stock Companies should stay 80 far away from the centres to which their work related_" 

The regulation of the joint stock companies is one thing that the Company 
Law seeks to do, but that is absolutely defeated in its purpose if the adminis-
tration of the law in that respect is treated in the way it seems to be treated 
today. This Department and the Department of Commercial Intelligence 
appear to be rather the Cinderellas of Government. No one seems to bother 
very much about the work of the Registrar of Public Companies. I b~liev6 

that a great deal could be" done to assist Government to stamp out corruption 
if they were to pay a little more attention to this Department. I may add 
that it is one of the few Departments of Government that could very usefully do, 
with the little strengthening in personnel. By that I mean no reflection, of 
course, on the existing personnel. I mean that they s}y)uld .have more people 
to assist them and that their functions should be treated as highly important. 
which they are. Give them really qualified staff and, if necessary, give them 
higher status and more pay. But I do believe that these two Departments-
Commercial Intelligence and Stat~stics and the Registrar of the Joint Stock 
Companies-are very important Departments though they have 11 very minor 
appearance in our Report. The amount of money involved is very small and 
the great good which these Departments could do is out ofaH proportion to t ~ 

money spent upon them or that might be spent upon them. 

Sir, ~ es~ are the main points to which I should like to refer today and I 
should lIke Just to end on one note in regard to Audit. I mentioned e~rlier in 
~y speech that the Audit?r ~eneral had been faced with a difficult problem all 
through 1942/43 and .aga~ m 1943/44. His problem was whether to release 
men urgen~ly needed m hiS own Department for work in connection with the-
great spendl?g de art~ents engaged on war supply. He had rightly chosen-to. 
take .a conSiderable ~l~ . ~ut at the same time he gave us a very definite 
warnmg that the pOSItIOn mIght deteriorate very rapidly if attention is not paid 
to the strengthemng of the staff of the Audit Department. His officers are 
hopelessly overworked; they are struggling to do their job against very great -
odds and the Co~mitte~ whole-heartedly supported what he had to say in 
regard to the way III whICh they had performed their work. The officers of that 
~artment have done very splendid work and, as I have said, all through both 
2/43 and 1943/44 they were feeling the strain as few Departments of GoveOl-

men~ v.~er;-di I believe .that it is one of the most urgent tasks before the Govern-
men .0 n  a ~ at thiS Department should be strengthened as ra idlv and as 
dffectlvely as Clrcu~stances .permit. i[ am fully conscious that it p ca'imot be 
. one at once. Tramed AudItors of a high degree of inttgrity caimot be found 
m great. numbers a.nd, where they are found, they are generally in 80me other 
equally Important Job. ~u~ it should be, I believe, number one priority task 
hfor t~e Honourable the Fillance Member's successor that when he takes over • 
e will pay very great attention to this ' • 
Sir, I support the recommendations' of the Report 
Kr. Muhammad !Jauma.n (Patna and Chota N  '  - . 

madan): Mr. Deputy President Sir thO H agpur cum OrIssa: Muham-
p,ost-morte,m examination of the d' ISO~St gdets only an opportunity of 
tently and repeatedly pointed out t~:~~~~~e 0 .y. T ~s ~ous~ has consi~
Exchequer. The Public Account C 'tt gs were deterIoratIng III the ubl ~ 
with remarks that they have note~ i~7~1 Ree were I?ade to satisfy themselves 
this House. Ever word f ~ :s eport WhICh has been placed before 
not of detailed ex!m'n t' 0  . thethrePc°rt IS. the result of detailed discmssion but 

1 a Ion m  e ,ommlttee. On the one nand, it haR been 

• 
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.~ contended by a member of the Public Accounts Committee that neither suffi-
cient time was given nor necessary evidences were produced before them, and 
yet with all those handicaps they were able to produce the report which is now 
before us. Now, Sir, by examining the copy of evidence we find that not only by 
OIl,e member but by many members and not only once but many times it h.as been 
S8ld that they wanted I!lore elaborate report on this and that item. This only 
shows tha.t the full picture was never presented to the members of Public 
Acoounts Committee and the post-mortem examination by the Committee was 
done without even having the full dead body, I mean the carcass of Incomes 
and Expenses. What useful purpose can such examination of accoup.ts serve 
is another question which this House has got to examine. Have the discus-

sions in the Public Accounts Committee made the departments wiser 
"3 P.M. or have they eliminated the corruptions which were rampant therein? 

'1Ias there been any improvement at least as a result of the suggestions made 
'by the Public Accounts Committee or by this House? If we take the reports 
. of 1938-39, 1931!-40 and 1940-41, we would come across the same sort of remarks 
of corruptions and defalcations in some department or other as we find in the 
report under discussion. The most pertinent question which arises . is t.hia, 
whether discussions in the Public Accounts Committee and further dlScuss:ons 
in this House is going to do or has done in effect any change to these 
Departments which receive wamings or not. Has the Public Accounts Co~
mittee got any sanction behind the remarks that they make or not. That IS 
the only important question which is inyolved. I do not want to tire the House 
by going into ever'y page and reading it out. The previous speakers have very 
ably drawn attention to corruptions, defalcations and misappropriations in 
Supply Department and other Departments of Government. The officers who . 
appeared before the Public Accounts Committee to give evidence have e~en 
admitted their guilt. Take the case referred to in page 51, para. 16 WhICh 
says: 

"The Committee examined the case referred to in para. 16 of the Audit Report where a 
work has been started and completed without execution of contract documents. The 
Bagineer-in-Chief explained that in the circumstances of the particular case, there was no 
option but to do so." 

Sir, there have been rumours, of course, I am speaking without any parti-
cular evidence in my possession, that on the strategic lines on the Assam side, 
certain bridges were built and demolished on paper. There was neither a bridge 
ever made nor ever demolished. On paper it was shown that a certain bridge 
was built for two lakhs and for certain imaginery  change in strategic conditions, 
it was demolished at a cost of half a lakh, so that the whole so called construc-
tion and so called demolition cost the public exchequer 2t lakhs of rupees. 
there are many stories like this rampant in many quarters. With the sort of 
explanation that the Engineer-in-Chief gives before the Public Accounts 
Committee, mimely, that a work can be constructed without entering into con-
tract documents is enough to show the maladministration. It is quite prob-
able that a Government officer who has no implied authority in himself to 
eommit the Government of India makes this Government responsible for all the 
deeds and misdeeds of his own or his de ~tment. If an engineer can com ... 
mit Government of India and allow a thing like" that to exist, then what is 
there which cannot ha.ppen? My Honourable friend Mr. Chapman-Mortimer 
has very ably stressed other points, such as that the names of firms should be 
printed on forms and letter heads as required in U. K. I quite agree anu 
appreciate that. I want to point out that in most of the cases the authorities 
in charge of passing orders and contracts are fully in the know of affairs of 
every firm and contractor. They do know that certain individuals have five 
different names and pass for five different firms. It is only an instance of' 
allowing a deliberate falsification of these contractors. I do not admit as 
?tIr. Chapman-Mortimer tries to say that these officials were innocent and that 
they sanctioned all these things probably due t<l ignorance. Normally all 
these things ar~ sanctioned with eyes wide open on the part of the authority 

• 
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who does it. I do not want to make any inference or any allegation as to 
what for these officials do so. It is for you to draw your inferences as to why 
officials do it. I do not want to cast any reflection but any Member can see 
through the game. 
Now let us look at the Supply Deparlmeni. I do not want to go into 

details. '  I refer to page 39. There is no use of reading the paragraph. I 
expect Honourable Members must have read it. It only shows that instead 
of accepting lowest tenders, highest tenders were accepted, or at least no 
effort was made to buy articles and commodities at competitive rates. In-
directly, the Supply Department has been soldy responsible for the inflation 
that has been brought about in this country, and because it 'suited those hund-
red and odd offi(;lers to buy articles at any cost·, in the name of war stringency, 
they did so. Heference can be made again to para. 17, page 51 which refers 
to the supply of bedsteads. Bedsteads were purchased at Rs. 41 although 
the articles were delivered for Rs. 19-4-0 each. These are some of the few 
instances which the Members of the Public ,Accounts Committee could unearth 
from the meagre evidence placed before them. I certainly appreciate the 
labour spent by the Auditor General and his staff to go through the different 
3cCOunts of each Department. Probably the Audit Department is too small 
to be able to trace all the corruption and defalcations aud faMifications in the 
various Departments of the Government of India. It is not a question that 
I want to bring these things to light and degrade the officers in the eyes of 
~ e House, because they have already degraded themselves by their own 
actions. I only want to know from the Honourable Finance ~ember what 
process the Government of India are going to adopt by which they can elimi-
nate such corruptions and defalcations and falsifications. There must be a 
definite attempt to reduce such chances to a minimum otherwise all this dis-
cussion is of no avail. With these remarks, I resume my seat. 

Prof. N. G. Ranga (Guntur cum NeUore: Non-Muhammadan Rural): Sir~ 

I agree with my Honourable friend Mr. Chapman-Mortimer in his plea to 
strengthen the Audit Department. I find from a perusal of this Report that 
the Audit department is asking for more and more staff and +:hat they are 
baaly in need of more staff and yet it was not given the necessary facilities 
by the Government with the result that it was not able to cope with the addi-
tional responsibilities that it was charged with during the course of this war-. 

I fail to understand why the Public Accounts Committee did not take tlte 
Finance Department to task for its failure to control these various spending 
departments even in the course of the year under report, and also during the 
five years of war. The Finance Department seems to be a sort of helpless 
witness to what has been going on in these spending Departments. It seems 
to think thau its business was· over once it was able to get the Budget passed 
and funds placed at the disposal of the spending Departments. Otherwise,. 
?ow is it that t~ese various Departments have been playing with publ:c funaS' 
Just a~ a boy Will play with sands on the sea coast. What special steps has-
the Fmance. ~ artment taken either to order a department enquiry or to· 
convene penodlCal departmental conferences in order to review from time to 
time how t .e~e spending departments· were really spending money and whether 
they were gIVmg a true and good account of their work or not? Sir I also 
find that the Finance 'Department had been goino into various d~als and 
various. agreements ~it  His M~ esty's overnme~t ill regard to the airfields 
expendIture, expenditure regardmg the Chatfield arrangements, and various 
other proposals and arrangements, over the head of this Assembly. There is 
a case ~  60 crores of ru e~s on airfields during the year under report which 
was deCIded upon by the Fmance Department or tIle Government of India, 
and I do. ~ot know at what st~ge this House was consulted before this parti-
cular deCISIOn was taken. Agam they had to spend more than what was. 
agreed upon in regard to the Chatfield arrangement. They say on page 46: 
"With regard to the sum. of 11·44 crores shown as having been credited to His Majesty's 

GQvernment as India's share on account of capital outlay", etc., "the arrangement was that 
H. M. G. would bear the entire cost of the modernisation of India's defences a.mounting to 
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J4 million and that India should -reimburse to them one quarter of that cost sprea over a 

period of five years." 

But it was found that the Government of India would be able to pay the 
whole of that amount in one lump sum and the Finance e a~ment agre~d 
to it and paid the m~ney. Whether it was a beneficial tra~sacbon .for IndIa 
or a losing transaction we do not know; we have not b~en to:~ anyt.hmg about 
it here. And how the Finance Department came to t~l1S ~eclsIOn without con-
1':ulting the Standing Finance Committee or the Leglf,lahve Assembly we do 
not know. Then we are told: 
"The Committee then reviewed the cases mentioned in paragraph 4 of the Fi~ancial Review 

in which it had been found necessary during the course of the year. to revI8~ the .actu~l 
methods of allocation of expenditure between the Government of IndIa an.d Hls M~ e~ty s 
Government aDd agreed that the met.hods now adopted were in accordance WIth the prmclples 
of t.he Financial Settlement and indeed necessarily followed from them." 

How they came to that decision we do not know; ·we do not know whether 
they consulted any lawyer or any conttitutional authority. 'Ve have not been 
told anything about it. Then- . 
"The Committee also took note of the fact .that as a ·l'esult of the large mcrease of the 

air forces in India which took place in 1942-43 and which caused the expenditure on these 
forces to exceed the ceiling fixed by thA Chatfield Committee, it was found necessary to evolve 
a detailed procedure for the allocation of their expenditure similar to that followed in the 
case of the land forces." 
This again is a very important matter in regard to which the 

Department has not taken either a committee from this House into 
dence as to how it has evolved this detailed allocation and whether it 
in the interest of India or not: 

FinanCe 
its confi-
would be 

"They also noted with satisfaction the fact that from the year under rev:iew it had been 
agreed that the cost of petrol", etc., "would he horne by His Majesty's Government", etc., 
etc. 

Where His :Majesty's Goyernment came in as having agreed to pay o~ cer-
tain costs the Committee was satisfied or was helped to be satisfied by the 
Finance Department and-I dare say-by the Finance Member; 
but when it came to an expenditure of 80 crores of rupees it 
was put down to the account of India; und we haye not been told e:ther by 
this Committee or by Government how it ,,·as that all these new airfields that 
were being constructed in this country at this enormom'( cost of 80 crores of 
rupees were entirely in the interest of Tndia and were not in the interest, to a 
very great extent, of either His Majesty's Government in England or  of the 
U.S.A. who are also interested in carrying on defensiye operations as well as 
war operations in this country. For these things I think it is 'Proper that the 
Finance Department should be taken to task for its failure to take this House 
into its confidence at the 'Proper time before coming to such very important 
decisions,. costing as they do so many crores of rupees per annum. 

Then coming to other points about audit, the Finance Department is ex-
pected and is supposed to be co-operating in every possible manner with the 
8udit department in controlling these spending departments. But it has so 
happened that audit had to complain again and again that it had not been 
consulted at all when the Governmellt of India, and specially'the Finance 
Department, were taking decisions which were thoroughly unconstitutional, • 
llnd in regard to which they were charged to consult and obtain the previous 
, sanction of audit department. And they failed to obtain this previous sanction 
of the audit department. 

The HonoUrable Sir Jer&m.y Baisman: What is the Honourable Member 
referring to? Will he give chapter and verse for that statement? 

PrOf. :N. G. Rang .. :  I will ask my Honourable friend to refer to page 47.· 
Administrative ap'Proval was needed before any particular works could be 
carried out but that was not obtained: 
"The Auditor General pointed out that this relaxation -of the normal rnles and ,procedure 

IIad been authorised without any consultation with him." 
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It was probably done by the Finance Department:· 
71 

"This not only involved a breach of constitutional propriety in that there e~ JUany 
kinds of relaxations which the Governor-General was not aut.horised to sanction without the 
concurrence of the Auditor General, but also had the result of creating friction and delay 
which could have been avoided if he had been informed of what was being done and if his 
consent had been taken. Not only had the Central Government relaxed regulations in thi8 
manner, but their example had been followed by some Provincial Governments, adding further 
to the ~on nsion. The Committee appreciated the reasons for the relaxations and accepted 
them." 

What else could the poor Committee do when they were making a post-
murtem inquiry? They accepted them, I daresay, on the advice and guidance 
of the Finance Member: 
"The Committee appreciated the reasons for the relaxations and accepted them, in the 

.abnormal circumstances of the time, as adequate, but they nevertheless agreed entirely with 
the Au-eitor General that he should have been consulted before the relaxatiolls were ordered." 

Who was responsible for all this? The Finance Member and the Finance 
Department. That is why I say that something has gone wrong in the Finance 
Department. Ever since this war started the Finance Department seems to 
ha\'e been over-weighed with the additional responsibilities cast upon it; and 
what were those responsibilities? Only to gather more and more money from 
us all and place all that money at the disposal of the spending departments. 
These are the additional responsibilities and the additional privileges that have 
been placed  on the Finance-Department. I do not think the Finance Depart-
ment" after the last war, had ever been ill as happy a condition, so far as 
finances are concerned, as it has been ever since this present . war started, 
because of the acumen as ·well as the resourcefulness of my Honourable friend 
Sir Jeremy Baisman: He raised this new bogey of ill iati~n. He exploited it 
to the greatest possible extent, so much so that the London Ecunomist had 
to say that India has come to have an unenv:able reputation or notoriety for 
infiution,-reckless, meaningless--and irresponsible inflation, if  I may say so. 
With this inflation at his command he has been able to place funds at the 
disposal of the spending departments. The spending departments have been 
going on like happy Jacks, spending money as they like. Some of the Ronour-
~ble Members have already given a few details. There was a case of bed-
steads; each bedstead was· offered by the Stores Department at Bs. 19 but the 
s)Jending department was good enough to purchase them locally at Rs. . 40 
each, and so many lakhs of rupees were thereby lost. There were as many ~ 
twelve works which were undertaken and were being executed but yet there 
were not even ordinary formal documents executed by the concerned contrac-
tors. There were as many as ninety works and even more for which only oral. 
agreements were supposed to have been executed. What the;y mean by 'oral 
agreement' we do not know. They were all brought to the notice of the Public 
Accounts Committee. The Committee castigated the spending departments 
but in a very very liberal-minded manner. But what was the Finan~e Depart-
ment doing while all these things were going on? 
Then there was the self-denial policy of Bengal. Once Bengal was made 

notorious by false accusations by interested historians but today poor Bengal 
is being accused not because of her own fault but because of the failure of the 
1"inance Department here and the Finance Department in Bengal in regard 
to the self-denial policy. Money was spent and was wasted, poured into the 
Bay of' Bengal and the Government of India comes and says 'we have been 
trying to satisfy His Majesty's Government about the various harsh standards 
that they are raising about the financial propriety in order to be able to get 
some money from out of them', not only in r~gard to the self-denial policy but· 
in regard to the allowances being given to the evacuees also. There too-the 
Rame relaxation or rather the absence of any sort of regulation from the 

r 
Finance Department is to be noticed. . 
Then, Sir, I come to the question of supplies. There is the Supply Depart-

ment-it is worse than a white elepba.nt! It has become bloated not only in 
-the number of jobs it has been able to give to a large number of people but also. in 
tl new 'zamindari system' wbicb it bas been able to create in this country. 
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Bengal too at one time had the opportunity of enjoying this system~t an s 
to Lord Cornwallis. Now, thanks to my Honourable friends Sir ;Homi Mody, 
Sir ~mas ami Mudaliar and their ally Sir Jeremy ;Raisman, this new Zamin-
dari system has come in here. But this is the capitalistic zamindari system: 
One contractor comes here to the Supply Department, sees a number of 
people, oils very well because there is no control for this oil although there is 
control for mooile oil as well as petrol, and signs a document. He does not 
however leave Delhi, he does not even know where things which Ire has to 
supply are obtainable, he does not even know to whom these things are to be 
supplied. He is like a typical absentee landlord of Bihar or of Bengal. (A 
voice: "or Madras."). This contractor quietly manages to Bell this contract 
in Delhi to some other gentleman. He is also a rich man and does not leave 
Delhi, the only difference is that the latter gentleman plies between Calcutta 
B,nd Delhi whereas the other gentleman remains in Delhi itself. Then that man 
goes on selling it to some other person so much so that by the time the work 
comes to be properly executed, it is the tenth or tweUth-I do not know what 
degree-man. All these people go 'on getting their margin of profits and that 
is why someone was observing that he was not sure whether Delhi is an Indian 
city of Indians or whether it is the city of capitalistic zamindars of the Supply 
Department. There are not Indians alone, but there are our white friends 
also. The Supply Department does not seem to be making much distinction 
between the White and the Dark; they seem to be flirting with both; may be 
to a greater extent with the white people and to a lesser extent with the dark 
people. But nevertheless scandals there have been and my Honourable friend 
wants us to 'produce proofs. I once made this charge to Sir Homi Mody~ 
even when I was not able to attend this House-and he said, "why don't you 
l,ring forward facts and figures". I said, "This is your job, but I know there 
are thieves". He replied, "1 am helpless". In the same way, Sir Ramaswami 
Mudaliar also may be saying, but certainly there are thieves. And who is 
responsibltl for these thieves? I say, it. is the Finance Department and t,he 
Supply Department. It is the Government of India anyhow because if you 
start spending money on this colossal scale, there are bound to be thieves aud 
thieves have got to be ca,ught., and if you are having the Police Department for 
ordinary thieves you must have a special department for catching hold of the8e 
thieves. But, on the other hand, the Honourable Member may say "we have 
appointed a new tribun.al, and it is the businel"s of this tribunal to go into this 
matter, and so on". But before you go to the tribunal itself; I want a non-
offidal committee, an impartial committee-not a committee ~tu ed with the 
nominees of the Finance Member or anybody else but a committee of llon-
officials, preferably a committee of this House-to go into the manner in which 
this Finance Department is expected to control and is actually controlling or 
failing to control these 'Various spending departments and how these various 
spending departments have been spending this money during the last four or 
five years since the outbreak of the war, so that it may be possible for us 
hereafter to go before the ubli~ Accounts Committee and to assure thent that 
the Finance Department can be trusted to control these various departments and 
'to see that the money is not wasted and"that the Audit Department is able to 
control the wastage of public funds. 

I do not wish to go into the scandals of the military engineering department .. 
I only wish to refer my Honourable friend to page 50 where a number of poillts 

~ are given~and with his approval, I dare say-and in addition to that, the l)ublic 
Accounts Committee itself has asked the General Headquarters of the Military 
Department to tighten its control over the manner in which funds are being spent 
by its variou~ officers. But this is not the first time that the Public Accounts 
Committee has had to make this sort of recommendation. The control of the 
Finance Department itself over the military department and defence forces has 
always been extremely weak, if I may say so, and it has become worse ever 
si,nce the war began. 'rhe Government of India, less the Def .. nce Department, 
seems to be thoreughly incompetent to control the military forces and their 



REPORT OF PUBLIC ACCOUNTS COMMITTEE 73-

expenditure, and after the outbreak of the war they have begun to trot out the 
argument--and a very spacious argumen~ it is~t at this is an emergency when 
you have to relax all your rules and gtve first precedence to the work to be 
achieved and not the money to be spent; whatever may be the cost you must 
go ahead with the work that is in hand. And with this all-embracing and all-
excusing consideration, the Finance Department seems to have given up even 
the weak, inefficient, and inadequate control that it was exercising in un apolo-
getic manner before the outbreak of. the war, and seems t() have given a carte 
blanche to the military department. 
'l'here is t.his newly' created Air Force. What is the control that the Honour-

able the Finance Member is ex-ercising over its expenditure? There were crores 
and crores being spent, contracts wpre concluded but (,rally. The works were 
executed. I do not know whether they have any officers to know whether these-
works were actually executcd and to what extent money was disper!'ed. 

:Mr. Abdul Qaiyum (North-West Front.icr Province: General): Orally! 
Prof. N. G. Ranga: Even the Government did not know whether it had anv 

more financial liabilities to be satisfied. Some details at least. are given in this 
report. \Ve do not know how many ll}(Jre have come to the notice of the· 
Finance Department. If this is the way in which public funds are being 'wasted 
under the very authority of the Finance Department, then I can only say tha1: 
this House has no confidence in the FinanCe Department as it is being run eyer 
since the war began. 
'fherefore, I will rf:qU€st the Honourable the ]'inance Member to do a favour 

to himself as well as to this country before he gives up the seals of his office, and 
that is to agree to appoiBt an unofficial committee, not in order to further 
weaken the Finance Department but to suggeli~ ways and means by which the 
Finance Department as well as the Audit Department can be further strengthen-
ed in their responsibility as well as their duty to control these various spending-
departments and to find out how these various spending departmentEl can be 
brought under proper control of both the Government as well as this House. 

Dr. Sir Zia Uddin Ahmad (United Provinces Southern Divisions: Muham-
madan Rural): I first like to draw the attention to the remarks by one of lhe. 
llJembers of the Public Accounts Committee. He said that the time at their 
d;sposal was too short and they could not do justice to the work. I think this 
is a very important Committee and it is desirable that they should be given 
full opportunity to discharge their responsibilities in an efficient manner • and 
to the satisfaction of their colleagues. 
The second point which I should like to bring out is that one member had 

the evidence in his hands while it was not supplied to every member. One 
veur~t e Finance Member will remember~t e House refused to consider the 
report of the Public Accounts Committee unless the second volume giving ttle 
evidence was supplied to the Members. Otherwise it was not possible to 
kllO,," the basis on which they had drawn their conclusions. 
While reading the report i find that the report is verv brief, it is intelligible 

only to those who were members and '!ithout the evidence it is not possible 
for us to understand and appreciate very clearly the inner meaning. 
Therefore, I hope that in future the evidence will be supplied to the Members 
of the Committee before we discuss their report on the floor of the House. 
This report is for the year 1942-43 and therefore whatever discussion we 

had about Bengal to which attention was drawn by Mr. Chettiar, referred 
to the incidents in 1942. Persons who come from Bengal Rre better qualifiect ~ 
to express their opinion about that unfortunate province but I have repeatedly 
Raid on the floor of the House that the Government of India to a certain 
p.xtellt is also respomible for the situation that arose in Calcutta and other 
pIt ces. I also said that it was due to the policy and various other factors-
en account of which the shortage of food arose. The other thing which was 
nut mentioned explicitly this morning, but about which I drew the attention 
of the Assembly repeatedly, was this: after t.he loss of Burma the import of 
rice from that country and Rangoon stopped aitoget,her and the Government 



"]4 LEGISLATIVE ASSEMBLY [8TH FEB. 1945 

[Dr. Sir Zia Uddin Ahmad] , 

..(lid. not take sufficient .steps to grow more' rice for the consumption of the 
people of Bengal. The people of Bengal cannot feed themselves on the food-. 
stuff;; which we grow in Upper India. I was told that bajra was sent to the 
people of Eastel'll Bengal. They did not know what to do with it and how to 
('at it. And people who sent /Ja.jra did not know that even in Upper India 
ill eold weather we cannot eat bajra.. It brings all kinds of diseases. It 'Jan 
.only be digested in a certain manner. Therefore they exported btl jra froUl 
Ui)per India to Eastern Bengal and thought they had absolved themselves of 
their responsibility. It is not the total quantity, it is also the quality of food-
stuff which the people of Bengal like should be considered. They want fish 
~nd they want rice of a particular quality. Fish they were deprived of (Ill 
flcc(Junt of certain action for which the people of Bengal were not responsible 
fit d they could not get the quality of rice they required. 'rhe Government ')f 
Jndi(L did not take steps though the opportunities were present to get more 
ric' of that quality. I repeatedly told them to grow some rice. We had iiLa 
cultivable land in Assam. But no steps were taken to supply more rice for 
that province, and therefore it seems desirable that the Members of the 
A!'3embly should not absolve themselves of the responsibility which they have 
iowards the provinces on account of the unfortunate circumstances that have 
-come about, not on account of the mistake of Bengal Government but due to 
cireumstances created by war conditions. 

The next thing is the question of food grains shops in Railways. On page 17 
It is said that the direct loss was Rs. 7' ~ lakhs 011 account of the opening of 
'sllpply shops in cO!1I1eciion with the railways. This subject came up f.:>r 
tli;:('ussion on the occasion of t ~ Railway Budget last year. I objected I;hat 
thiR is not a desirable form of giving assistance to the people. They can ~t 

food but the food is rather expensive. Instead of opening shops we should pay 
t ~m in cash. You give them dearness allowance more liberally than you do 
otherwise. Therefore, it is desirable to consider that instead of opening shops 
find losing our money in the _shops, it would be better if the same amount is 
given in the form of deamess allowance to those provinces and those railways 
where this is needed. Railway people can get their food all right because they 
naY(' a "'ide area to draw from, but it is the money which is the considera-
tion ~nd I think it is desirable that they ought to be paid in cash and in 
the form of cheap food. 
The other difficulty which we haye experienced everywhere in India is that 

you are supposed to have opened these shops for the poor. But it is not the:r 
who are benefited out the middle-mell. Whenever the shops are opened those 
who are responsible see that their friends and relatives and all those whom 
they want to oblige are benefited. The poor people are not taken into con-
.sideration for the supply of' foodstuffs. You may give them l'8tiou' cards but. 
the value of those cards is not given to them. You do not get the same 
.ql;ality of wheat which is guaranteed by the card. The quality of the wheat is 
ve:~' different, and the quality of the 1l.0ur supplied to them is very inferior. 
You assume that your responsibility is fiuis+led with the issue of ration cards 
.a!1Cl the payment of 7-1 crores to grain shops in the year under review and they 
may probably have to pay much more in the current year on account d 
d£arness allowance. Therefore I submit that the shops are quite unnecessary 
ttl the case of the Railways. 'I'hese people can alwaYR manage to get food for 
-themselves and they have greater faeilities than other people and whatever 
'm;sistance we want to give them we should give it in the shape of dearneRs 
dlo'Wance and not by opening shops. My friend may know and I have got 
-with me letters received from Assam, in which compllrints were made £ba·iI 
~1l tboBepeople w'hoare incbarge of the shops belong to one particular com-
munity and pel'8Onsbelon.giDg to other communities are not benefited by those 
shops. Let the railway staff be treated like other eivilians and the assistallllEl 
that. is given to railway employees Elhould be in the form of dearness allow-
-auce only an,d Dot by opening shops which create fresh problems. 
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The next point to wh:ch I would like to draw the attention particularly of 
H.)" Hunourable friend the Labour Member is about the enonnous expenditure 
which we have made in connection with buildings in New Delhi and elsewhere. 
1 quite understand that a building programme on a large scale due to war 
(:()Ilditions was necessary. This cannot be denied. But there ought to \;e 
some kind of imagination. I understaud that the P. \V. D. has no imagina-
ti·.m. I quite understand that it iR not the business of the Labour Depart-
lIi"nt to have imagination but my friend, Dr. Ambedkar, who is in charge of 
t. l~ Labour Department, haR got plenty of imagination. Nobody can deny 
tlwt. It was his business to see t.hat there was some kind of thoughtful pro-
g-rnmme behind construction. Any persoll who had imagination would have 
Eew in the year 1941 and 1942 what the needs of war ·were likely and what 
ldnd of building programme would be necessa~ . Therefore it was his bURi-
Iles!;' really to 1)lan out the buildings that would be required and he ought hI 
b:H'e advised the Government and the Department under his charge that the 
bllildings should be constructed in a manner that they may not be demolished 
flo Roon as the war is over but ma" be utilised for other purposes in peace 
time. Now. we havlOl spent 20 cl'ol'es on those buildin~s and we may need 
ttllother 3 or 4 crores in order to demolish them after the war, because they 
hr.ve been constructed in a haphazard manner, in places where they ought 
!lot to have been conRtructed and they all look so bad and ugl~'. Thereforp. I 
think that some Irind of plan ought to have oeen made. The proper sitrlS 
should have been selected and buildings built according to plan, so that their 
livn may be about half a century. We have wasted enormOllS sums of money 
i;1 the ~st but I hope the Gove'i·nment. will be more far-sighted in the future 
a;ld erect buildings where they are likely to stay and be durable, 80 that their 
liv8£ would not end with the war but last a long time after, because \7e 
require a large number of buildings even after the war is oyer in connectbn 
with our post-war development programme. Therefore we ought to realise 
thnt it will be another waste of money if we demolish buildings at a particular 
phlCe and replace it by some more durable buildings at some other place. This 
i" Ilot an easy possibility except under the influence of Alladin's Wonderful 
Lamp. Change of buildings in these days require a good deal of waste of 
TII-mey, which I think the Finance Member would not, very easily allow but 
if hE: is compelled to do it, he will not do with pleasure. I think it is still 
timE: that some kind of a plan should be drawn up, buildings constructed 
oe,lording to design, so that it may not be necessary to demolish them after t.he 
war but they may continue to be useful even after the war. 
The next point. to which I should like to draw attention is mentioned on 

p:'ge 71 of the Report-the system of cent per cent payment. It is a thirLg 
which does not appeal to anybody and I think Prof. Ranga referred to it als(). 
They say that sometimes cent pel' cent is necessary on account of the delay in 
ohtaining the receipt .. That is one point. But the other point of which we 
have got a number of cases is that articles were purchased for which cent 
per cent payment was made and the same articles were purchased in another 
transaction and again cent pel' cent payment was made and like that three 
times over payments have been macftJ. Therefore I think the system of ~e'1t 

per cent payment which has been referred to ought to go. There ought to be 
rp.gular receipt from the authorities who are going to use those particular arti-
cles before the full payment is made, though of course it may be desirable ill 
ctortain cases to make cent per cent payment immediately but. the chances (\f ' 
its misuse are much greater. 

The next. question that I would like to refer to is about-Burma 
and the adjustment of accounts between Burma and India. It. is 
8 ~'ery important rob~em and we ought to ~onsider this question 
not only from the business point of view but also from the humanitarian 
point of view. Now viewing it from the business point of view we realise that 
after all, the burden of this fight falls upon India and we will have to pay aIT 
the money:- The responsibility is ours, As soon as the war is over I 
apprehend that the same thing which happened in t.he past may be repeated. 
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Illdians may be externed from Burma, their properties may be confiscated and 
ldo not know what else will happen. There is one point to which I would 
like to draw the attention of the Members of Government. We had a number 
(If questions in the Assembly this morning. Indians are not allowed to settle 
dowil in any country outside India, their number is fixed, and restrictions of 
entry in foreign countries are imposed, whereas the people of other nationaline~ 
are allowed to come to India without any restriction or without any certi-
ficate and_ they can settle down here. Vole are not allowed to leave 0ur 
(.ountry but o'thers are allowed to come in without any restriction. Ollr 
pOI-ulation is increasing at the rate of 1·1 per cent. every year. So the 
population is increasing all the time and no exodus is permitted from ndi~ 

and an unlimited influx of foreigners allowed into India. What would be 
t1.c economic position after some time? Looking at this question from the 
. t'CJonomic point of view and from the political point of view, I think our future 
is dark. After -all when the population is increasing so rapidly it is the duty 
of the Government to provide some place where the excess population ma;v 
move into and settle down. All the doors for exodus are closed and all the doors 
leading into are open. It is like a valve which allows flow from outside into 
indde and stops all flow outside and there is also an internal increase of popu-
IRtion. The difficulty will become very serious after some time and, I am 
I\frl:lid, more so after this war and I think it is very desirable to find a solution. 

Before I leave this point there is one other point, viz., the humanitarian 
point of view. The Burmest evacuees who have come out to India and who 
are in Bengal under the charge of somebody are not very well treated. Their 
treatment from the financial and _ humanitarian points of view is very unsatis-
ffactory. I understand a case is already pending in this connection: that 
mav be from the financial point of view; but I would draw attention to the 
t:-eatment accorded to these unfortunate people living there. When I was in 
Bengal I heard some stories about this matter, and anyone who has any 
feeling for the poor and sufferers will be astounded when he hearS' liow the 
pt:cple a oint~d by the Govenlment of India as their guardians and custo-
di.ru!s treated these" unfortunate evacuees. I would certainly like to draw 
ath-ntion to this point on this occasion. 

My friend, Prof. Ranga, has condemned the manner of glvincr the contruct.;;. 
Attention has been drawn to this repeatedly on the floor of this House. We 
reaHse tJhe war conditions and we are quite in sympathy with the efforts made to 
win the war; but corruption in supply freezes the enthusiasm of honest people; 
and it is very desirable that steps should be taken to stop such corruption, 
w ht'ther it is in the Supply Department or in the Food Department; the 
forms of contracts ought to be remedied. 'Vhen we see that monev is being 
wasted and instead of getting 16 annas worth for every' rupee, ~ are onlS 
getting 8 or 1~ ann~s worth. and the remainder goe:;; into the pockets of per-
s(Jns who get nch WIthout domg any work whatever, our enthusiasm goes down. 
It i:; not fair to those who otherwise would take verv great interest in the 
war efforts of the country. • 
The last thing I would like to say here is that this is the only occasion 

when we can review the working of the Government of India, and it is very 
c1esirable that we should be given the fullest information to enable us to grasp 
+1.1e situation as it is. 
• Before I sit down I would also like to add a few ',"ords in appreciation of 
the services rendered by the Auditor General. He is a man of verv great 
reputation, and his sou~d financial knowledge has been of great asse·t. It is 
rather unfortunate that he is leaving India now, and the work he has done will 
always remain in the history of the finance of the countr.v. 
1Ir. Lalchand Navalrai (Sind: Non-Muhammadan Rural): Sir, I wish to 

make a few remarks on this motion. The Public AccoUllts Committee, as it 
is today, does what is called a post-mortem examination. The," go into certain 
t.hillgs which have been done and the money paid out~it is very difficult to 
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get it back. The only duty the committee does is to draw attention to cer-
taiu irregularities and defalcations, so that we might consider for the future 
if anything can be done. I say this, because I see that many things have 
been done with which the committee is not satisfied-they have said t.hat 
money has been paid over and above the proper amounts and that contracts 
slould have been given in a particular manner and documents should have 
been taken before contracts were completed and so on. But the question is, 
wLether Government listens to this. . 

In the first place it has been complained that sufficient time is not given 
to the committee to consider the accounts ana therefore they are handi-
capped. That has been said today in the House and members of the com-
mittee have been complaining about it. After all the accounts are very volu-
minous and there are several departments and the audit reports also have to 
be considered, and all this cannot possibly be done in a short time. I have 
bpen a former member of this committee and formerly a month used to 1e 
given for this committee to sit and consider the accounts. But now I am 
told that they get 12 to 15 days; and in addition, they sit only in the morning 
for three hours, whereas formerly we used to sit both in the morning and in 
the afternoon. If the Government on account of war work or other work 
have to attend to ether duties, I dare say they should increase the time of 
this committee and give them sufficient time to consider all questions and 
make their remarks thorough and convincing. Now they sit for a short time 
a11d I do not think they can take up every question that they can otherwise 
do. 

Next, with regard to the evidence, no doubt it is taken in the presence of 
the committee but after all it is the Members of this Assembly who are on 
thai; committee; and if they do not get the report of the evidence, there is no 
gUarantee or assurance to find out whether that evidence has been correctly 
anel properly recorded. This is an important matter because when the mem-
ber'> find that the reports do not contain the proper and correct evidence tha.t: -
'·'[.s given, when they come into this House they are the persons who can 
guide us and the other Members here to point out those points and tell ~ u~ 
that these are the points that have not been correctly recorded. 

[At this stage, Mr. President (the Honourable Sir Abdur Rahim) resumed 
the Chair.] • 

Further, the reports and record of the evidence is not being supplied to 
the House. That is a great mistake, I should say. I get up to speak and I 
want to make one or two points from the report placed before us. How can 
I be sure that what we have here is really supported by the evidence given 
in the committee? I have either to accept it or not to speak on it. There-
fore it is very nece~sary that the evidence should be before us. Everybody 
knows that we used to get a record of the evidence. Now it i8 not supplied. 
I would like to know from the Honourable the Finance Member why it is 
that more time is not being given to the committee to make a thorough report . 
alii! why the committee sits only for a short time during the day, and also 
why the evidence is kept away frt>m us and is not brought before us for 
<:riticism and also for seeing whether the report is really based on it or not. 

(It being Four of the Clock.) 
Mr. President (The Honourab!e Sir Abdur Rahim): Order, order. Mr. A. C. 

Datta. Adjournment motion. • 

MOTION FOR ADJOURNMENT. 
WITHDRAWAL BY GOVERNMENT OF INDIA OF AsroRANCE TO FEED CALCUTTA. 
Mr. AkhU Chandra Datta (Chittagong and Rajshf.hi Divisions: Non-

Muhammadan Rural): Sir, I am thankful to you for accepting my motion but 
affer carefully considering the statement made by the Honourable the Food 
Mf:mber this morning I have decided not to move my motion. The two state-
ments he made are: 

"What we have done is not that we have divested ourseh'es of the responsibility of feeding 
Calcutta" 
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-··-and-
"We continue to recognise the importance of Calcutta and when the time comes, .. hould 

they he short of supplies, we will certainly come to their aid." 
In view of these assurances, I do not move my motion and I want the 

leave of the How;e to withdraw it. I only hope, Sir, that, we shall have nn 
opportunity of a cO l re en~ive debate on the food situation later on in 1.his 
Session. 
The motion was, by leave of the Assembly, withdrawn. 

REPORT OF THE PUBLIC ACCOUNTS COMMITTEE-contd. 
JIr. reaide .~ (The Honourable Sir Abdur Rahim): Mr. Lalchand Navalrai 

will now continue his Bpeeeh. 

JIr. Lal.ch&Dd Havalr&i: To continue my speech on the Public Accounts 
Committee repurt, I submit that the Honourable the Finance Member ahould 
tell us why the evidence is not being supplied to us. If the reason is that 
there is not sufficient paper witl1 the Government or that there are not suffi-
cient hands who can get that evidence printed and published, then that is 
- a different question. But that is not the reason at all. If there are •• ny 
1andicaps in supplying us with the evidence, then why appoint this committee 
at all. If it is going to be appointed, it should be properly equipped and 
everything should be given to the committee to make a proper criticism, so that 
the Honourable Members in charge should in future prepare the reports in a 
part,icuiar manner which may be satisfactory to the House. I won't take 31.y 
more time on this and I would like to wait for a reply on these two points. 
Then, I come to certain other points in this report. I refer to page 53, 

pHra. 26. There are two questions that I want to raise. Para. 26 refers. to 
certain contracts with regard to factories. Now,. these contracts, accordmg 
to this report, were given by a Chief Engineer. Now, the Chief Engineer 
was all in all with respect to these contracts. The procedure which should 
be followed, the way in which the tenders should be given and everything 
else was left to him. But there is another question. When these contracts 
are given, certain contractual documents are executed. Now, in regard to 
these two points, I wish to say that the thing has not been regularly dOlle. 
With regard to the tenders, the Puhlic Accounts Committee have stated toot 
tht::y were of opinion that it was a gross mistake that these contracts should 
have been given to certain individuals and not by means of a competitive 
tender. That is what the Committee say and they say that it should be done 
regularly in future but the matter is so plain. This is not a mattterof a fair 
contract at all. What is the remedy? The contracts have been given not by 
competition but to certain individuals and in this way favouritism has been 
shown to one or two contractors. The reply given to the committee was that 
this work was of a specialised nature and therefore competitive tenders could 
not be called for. I myself cannot understand that at all. Is it the case that 
there are only one or two persons in India who are competent to do that 
specialised factory work and no others?' There is no justification for that 
kind of argument at all und I am very glad that the Committee have pointed 
that out. This is a clear case of favouritism. Two men were called aud 
• they may be the pet men of the very giver of the contract who tells these men-• 
I am not going to call for any persons to compete with you. Here are the 
contracts and you can take them. If this happens, then certainly the other 
contractors will have a grievance. They will ask-why should the contract b'~ 

given to thil! man? If the evidence that had been given before the Committee 
were with me, I s o~d have known the reasons why this contract was givBn 
to only two men. T l~ shows the importance of the evidence being published 
fot· our ll.<;e. If the eVIdence were with me, I should have found out why 
t~ese men were 'favoured by the giver of the contract. I am now in the 
wl!dernesR. I do not know to whom it was given and what remarks I should 
pae,.: on my Honourabl~ collea~es in this House. Therefore there is here ~t 
I would call a grave IrregularIty and for this a remedy should be found ouf, 

• 
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by the HonourabJe the Finance Member. How is he g~ing to satisfy himself 
th&t these men were not favourites and were not above board? 

I submit that this is not the only thing. The next irregularity is this. 
When a contract is given, a contractual document is actually executed. In 
this case no document has been executed until the contract was nearing com-
pletion, until i~ was nearly finished. Then, the contract was going to be 
taken. Now, is not that very grave? The reply given is that in the beginning 
a preliminary agreement -had been taken and that was sufficient. Why, then._ 
the dOcument itself was necessary? I am certainly not satisfied that when a 
preliminary agreement has been taken. no document should be executed. l'he 
other reason given is that this was emergency work and it was of a nature that 
may a~ to be done on the schedule work. Therefore, the document; was not 
executed. This is also an absolutely lame excuse. Why should the document 
be not executed? Ii there was an emergency work given to them, then 8 
supplementary document could be executed. They would then be acting 
-according to the rules of the Cont-ract Act. Therefore, on these two points the 
Committee has pointed out that this was wrongly done and the authorities 
should have got the documents written from the very beginning and also that 
(,O!ltrnctR should have been given on the basis of the highest tender. There-
fore, I hope those Members who were on t.he Public Accounts Committee 
would give us much more light on matters such as these. I have taken up-
only one question with regard to the contracts and I need say no more. 

Maulvi Muhammad Abdul Ghani (Tirhut Division: Mu ammada~ : Sir, it 
has been !:'aitl by some of the Members that the time at the disposal of the 
Membern of th",Public Accounts Committee W!),S inadequate. It is true no 
doubt but the Finance Department. said that they were hard-Fressed for work 
on account of the war. My opinion is that dne to war Government have Ii 
~emendous amount of work to do, but-having regard to the importance of the 
task placed before. the Public Accounts Committee, it is necessary that adequate 
time should be given to it for the disposal of the business that is "placed belore 
it. 'l'he Committee had only one sitting per day which lasted for about three 
hours, and the number of dayS' have been curtailed to about one-fourth or ,)ne-
third. l'he other. difficulty of the Committee is that sometimes reports con-

.. cerning t l~ audit Are given to the members during the sitt.ings of the 90m-
-mittee. Sometimes it so happens that· t ~ report is supplied to the CQmmittee 
just in timC'. Besides, this Committee has to look into the various adminis-
tration reports. But I find that the departmental administ.ration repDrts are 
-one year back of the audit reports. That is to say, the administration reports 
of various Departments are Lnly ~ll li d to the members of this Committee 
for the year relating to on(-;yeal" hack. So, those reports are not of much use 
to the Members. During war time most of the Departments have ceased to 
publish theil" reports. So, that kind of facility is not available to the Members 
of the Public AccOlmts Committee. 

As regttrdf:' the supply of thp evidence portion of the proceedings to the 
Membui' of this House, I may nlf'tltion here that the.t portion of the proceed-
ings i~ nut even supplif'd to the memllE·rg cf the Public Accounts Committee. 
Generally, it so happens that aftp.r going through the v'arious points raised before 
the Committee, ihe Members thel11f:1elves forget those points when the Public 
Aocounts Gcmmittee report is rliscussed here in the House and cannot meer 
the vatTous grievances of the Honourable Mf'imbers of this House. But I am 
in complete accord wit.h the demand made by the HonCiurable Members for 
tile su l~' of the evidence portion of the proceedings. 

Sir, 1 would be failing in my dut:v jf I do not appreciate, on the floor of the 
House, th' fact t.hat the Finance DE'partment, is always willing to help the 
Member!; of the Public Accounts Committee in the discussions of the various 
oit~t.g r~lsed by the Audit Depm-tmellt. I a~ particularly grateful ~ the 
Actmg .fimance Member who Of1 the last occaSIOn helped us much in disposin, 
of the bllsines:> before the P'lbJic Accounts Committee. 
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l:)ome complaints have been made about the irregularities committed by the 

.l!:ngineenng Department. I am of opinion that the engineers, whether they 
serve under the Railways or any other Department of the Government of India, 
cannt ~ btl easily controlled. It is aC'tually very difficult to get the better of 
tncm. Complaints have been made abc.ut the destructIon of bridges in Bengal. 
I want to add to this that once the Audit Department made a note of missing 
buildings, i.e., buildings that were constructed for the Military .. Some buildings 
wereshoWll to have been 90nstructed but they were actually missing from the 
I"egtster of buili!wgs. This was the C8'Se that happened in pre:.war days. Aa 
regards tlJ(i irregularities committed by the Railway Department, I will only; 
say that t,here is no consideration for money. Their unit is never less than a 
lakh of rupeee. I have always said that railways are losing concerns. 
As regards the inadequate number of hands in the Accounts Deparlment to 

check and audit t·he accounts of the variouB departments, particularly in war 
times, the reason is this. I find that in the various Departments of the Gov-
ernment of India, such a'S the Food Department, the Supply Department, the 
Industries and Civil Supplies Department, graduates get a start from Rs. 200 
.and go up to,Rs. 600. In the Accounts Department, the graduat€s get only a 
start of RR. 65 or Rs. 75 which in these days of high prices is equivalent to 
Rs. 25. I hope the Finance Department will consider this question and sanction 
adequab pay for the Accounts Department also, the same as is prevalent in 
other Departments, so that competent hands can enter the ,~counts Depart-
ment. ~very year the Public Accounts Committee makes some observations 
based on the audit report placed before it. These observations are placed 
before this House for final consideration. I am thankful to my Honourable 
frien-a Mr. Chettiar for initiating this year's debate [Iud m~~ing it a lively and 
interestmg one. The House shows it takes keen interest in this year's report_ 
1 will only say that whatever remarks and criticism that have been made by the 
Public Accounts Committee are embodied in the report and if the House accepts 
tho,;" recommendations of the Public Accounts Committee, then it is enough. 
It should be the duty of the various Departmenta concerned to take serious 
notice of fIiose observat.ions and recommendations and llot to let off lightly the 
culprits and mil:lcreants in their Departments. I am referring particularly to 
Hailway lJepartment. With these words, I support the motion for cODsidera-
tion or" the Report and its amendment. 
The Honourable Sir Jeremy Raisman: Sir, I endor.;;e what. was said a momenli 

ago by the last speaker in regard to this  debate on the Pulilic Accounts Com-
mittee re or~ for 1942-43. It is certainly a fact that this has been a much 
more lively debate than we have had for several years. In fact, it has been 
my melanch01y experience. now for some years past to have found it exceedingly 
difficult to get this House even to have a debate at! all. I usually have to make 
several attempts to get the item on the agenda. or to get it debated when it is 
on the agenda. So, I too am grateful to my Honourable friend, Mr. Avinashilin-
gam Chettiar, for having stimulated or revived the practice of taking some 
interest in the Public Accounts, even though they be the :Jccounts of the year 
before last. Several Honourable Members have deplored the pOo8t-mO'rlem 
cbaracter of the report, but I have yet to r;nderstand how you can have a pre 
mortem report as to speak on the accounts of a year which is not yet completed 
"or perhaps has not yet begun. The essence of t·he business of the Public 
Accounts Committee is to go through the trecounts of the year which is corn-
pleted and in fact, it is not until some time after the end of the year, than it is 
possible to gel oget~er sufficient material to go through the accounts in any 
use ~r way. Now,. SIr,. I am handicapped by t.he fact that I did not myself 
preSIde at the delIberatlODs of the Committee which dealt with the accounts 
of thi'l particular year, owing to my absencE" from India. The Chainnan was 
13ir Cyril Jo:ncs who wai:! acting on mv behalf. But I will deal to the bel:lt of 
m." knowledge with a few points. . 
l''irst of all I should like to deal with the complmnts.)f ibe Honourable Mem-

bers of thr Committee SDout the time al1owec(to them snd the method of their 
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~r. . I wrnernber that som~ three or four years ago at a meeting of the Com-
mlt·tee I explained to them that in the circumstance,;; of the war, it would not 
be possible either for myself or for important officers in my Department or  of 
other Departments to sit continuously for three weeks 8S had been the custom-
not 1 may say two or three months as the lively imagination of my Honourable 
iriend Mr. Muhammad Azhar Ali has conjured up. Heaven forbid that we should 
eVer spenQ. two months on the accounts of the year before last-when 1 explain-
ed to them that in lID.y case in war time, it would not be possible to spend two 
wef}kq on this dead horse. We. were at than time preoccupied with a few detail!! 
li1i:e the advance of the Japanese to our Frontier and so on and when 1 suggest-
ed that th"-l Committee should assist the executive by shortening some~ at 

these proceedings, it was then decided that the Committee would only sit in 
the morning,;; and that they would eudeavour to expedite their business. I 
believe it now only takes about 2l weeks. 1 submit. thai in times such af! these, 
that in itself is a very 'heavy burden on the time of the Finance Member and 
the Officers of the Departments. Moreover it has not alway!> been easy to geb 
the Members 01 t,he Commit·tee to agree as toO what month of the year they 
would choose to go through this process. I have had some uncomfortable 
experlenct3-> with extracting ,the greatest common measure of agreement from 
Honourable Memhers as to when they would like to sit and when they would 
finish this business. So that, I suggest there are difficulties' on the side .:>i l.h", 
Government as well as of the Committee. 1 do not wish to underrate the im ort~ 

ance of this work, but at the same time there are 8everal current duties rela.-
tlll!.l' to tIle future or the present which must be given _ some priority. And 
thatJ is one thing. The other t.hing is about the time which is given for the 
eXf·minatiou of witnesses of each department. I admit that that Illso has had 
to be shortened. . It used to be the practice in the Committee to ask a large 
Immber of questions of current interest from the witnesses about what they 
were doing now and what they were going to do next year, and so on, and ht, 
the end to ask ont> or two cursory quest·ions about what they did in the year 
for which the accounts were being examined. .1 th0ught that when the time 
was cut short the Committee . would be compelled to confine its attention to 
que8tions relating to the accounts of the year which were being exa:.nined; and 
my experience has been that the opposite has _happened, and that what has 
been cut out is questions relating to the accounts of the year and what remains 
is an intereKting conversation about current matters of the department and whaiJ 
they are going to do in thE> future. So that does Ilot suggest that the time 
allowed for the examination of witnesses is inadequate. In my experience, if 
tbe Committe.! will only confine itself to its strict dut)ies.-which I admit ma.y 
be SCllll('what dull,-they will find thllt the time at their disposal is not inade-
quate. I sl:iould like at this point to DUY a tribute to the memory of the late 
Mr. Satyamurti who was an exceedingly industrious member of this Committee 
it was his practice to come to the Committee thoroughly prepared and having 
mastered the contents of all the papers and reports whbh had been put before 
hIm. He had notes; he knew exactly what he was going to ask the witnesses; 
.be pur::;ued points of importance, ana in general his influence on the proceedings 
of tfie Committee a~ extremely salutary. As Chairman of that Committee I 
found hi" presence extremely valuable. He gave pC'int to the whole proceed-
mg'" H-? WM, as I say, strictly husinesslikt', and there was very little time 
wasted. 'l'he difficulty i!': that unleBs t,he members of t.he COIl1D1ittee are pre--
pared to dJ quite a It)t of work outside the hours whil"h are set apart for the 
taking of the tvidence, unb;!'. they bestir themselves trod master the subject, 
It is extremply difficult to cover the ground in the time allotted; and it makes 
it al<:o a very strenuous matter for the Chairman._ 
Now. 8ir, another point to which several speakers have referred is the record 

of the evidence .. Some years ago it ~a8 decided that it was quite impossible to 
produc-e a vtrbat.J.m account of the eVldenl'e taken in the Public AccountA Com-
~ 'tee: ver;7 me".I-ber of t i~ Home who has had any experience of the 
Commltt.ee wIll realIse that q1llt.e na. turally there is a good deal of inform8'l 
exchange WhICh takps place very rtlpldly RcrosS the table; and in practice the 

t 
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reporters ha.ve found it exceedingly difficult to get a true verbatim. account. 'l'he 
best that we have been able to do is to get SOIIlI:: sort of an appro-:nmate 8('count 
which bas to be edited by the Secretary of the Committee, and it does in gene~'nl 
represent tlIe tenor of what took place in the Committee. It is not a verb'a'tml 
or in any sense a sacrosanct account of the actual words used in the Committee. 
We used to print up this 8ummary of the (lvidence until 80me years ago when 
the paper shortage became acute. 'fhen, having regard to the fact that this 
summar.Y was in any case not of a high degree of authenticity, nnd also ha,ing 
regard to the di licultie~ about paper, it was put to the Committee that it 
should not he printed up at all; lind the Committee agreed with that, and we.. 
now have a typewritten or cyclostyled version, a copy of which is placed in the 
£ibra.ry of the House, and I believe Memher:.: who wil!h can also obtain R copy. 
I think, Sir that in the difficulties of the present time that really meets the 
Reeds of tIt!' situation. Mv HOlJourable friend Mr. IJalchand Navalrai said that 
he aid not see how Members of this Hou~e could be satisfied that the report. 
represented whlrt actually took place in the Committee. Well, Sir, I do sug-
gest that it-is hardly neces<;ary for Members of this House to go to the trouble 
of verifying that. The report. is signed by the Members of the Committee them. 
selves 8'Ild they are surely capable of seeing for themselves that 
the report I~oes represent "onclnsions at whieh they arrived as a 
result of the actual pro('eedings; and it is not nece!;sa.ry to attempt lio r ~late 

'the report or collat.e it with thf' record of the evidence and of the discussions. 
Now. Sir, coming to the motion I should like to swy that I have no quarrel 

with Mr. Chettiar's amendment. I always understood that the object of this 
cIlebak was that whatever irregularitie8 were brought to light as a result of the 
Committee s report, steps should be taken immediately to put! an end to those 
Irr~ulanties; and I am not Jisposed to dispute the statement that grave irre-
gularities have been observed in the expenditure of large amounts in W8T pub-
licity and other matters. Tn these respects I find myself entirely at one with 
most of the speakers. I do not ..,ay that I would llSC the same language as they 
nave done; but broadly speflking, the position of my department and of myself 
as l<'inSJlce Member is that I strongly deprecate and object to these irregula-
rities in tht" expenditure of public m(,ilies. that I resent uny attempts to mini-
miil~ them or to award inadequate i~l altie~ for breaches of rules and principles 
and that I welcome t.he interl,st of this House, and I am prepare_d entirely to 
tI('cept the views of this House in regllTd to the extreme desirability of taking 
adequate actioll. It is Dot my business, I do not conceive 
it to be my businer,s, to defend the Rpending departments or rather those 
authorities under the control of the Rpending departments who have either 
abuscd or neglected their dut~es and whose conduct has been brought to notice 
by audit and has been condemned hy the Public Accounts Committee. 'l'his 
report is signed by the Chairman aE; well IlS all the other memberR and as mv 
Honourable friend  Maulvi Abdul Ghani pointed out. the Finance Dep'm-tmen't 
and thfo! Chairman nave H great deal to do with the ~Titill,g of this report unA 
with assisting lhe Committee to come to ~onclusions on the matt-ers brought 
bet~ re it and to formulate and record those conclusions in appfopriate language. 
11; 1<; true t.hat the draft report is' of course considered bv t,he Committee and 
there may sometimes be some difference of opinion as to the exact shade of 

. l~d~mnation which .should be expressed. But, generally "peaking, the posi-
tIOn IS that the Cha.lrman and the Finance Department are at one with the 
Committee in desiring to castigate these irregulHrities and to endeavour to dl3ter 
officers of the spending departments from similar deficiencies in future. 

llaulvi Muhammad Abdul Ghani: I baYe only said that the Finance Depart-
ment is out to help the members. of the Public Accouuts Committee. 

. T~e ~o ourab1e ~ir .lere~y aiaman~ Exact,ly, but I was pointing out that 
m this wn01e matter the a.ttitude of the Finance Department is v~v much the 
aame as the attitude. of the Committee and of the Legislature. It i~ our object 
to sec that these ~mgs do not take place ana we welcome any reinforcement 

• 
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of the position which we ourselves have to adopt vis-a-vis the spending depart-
ments.lt IS of ClOUrse not pOl:Isible for this House to see what goes on in t,he 
nles of the overnm~nt of India but many of the battles which are fought in 
the Committee have prt Yiously been fought .by the Fillance Department within 
the precmcts of the Seeretariat. When I say that, I must, at the same time, 
remmd the HOUSE; that we are dealing with the accounts of the year 1942-43. 
\'\'e are, fhimk God, now in a position in which it is quite difficult to visualize 
the state of mind in which we were in the twelve months from April the 1st, 
11M2 to March the !lIst, 1943. It is quite difficult for any Member of this House 
to put himself back in the Rt.tnosphere of that period. It is amaZitlg with what 
rapidity the most striking aud alarming experiences slip iuto hietory and become 
affairs of retrospect and of memory; it is extraordinary how quickly they sink 
below the surface of consciousness. If anybody had Raid in the course of th06e 
months, ill the course of that yea.r, that it was of the foremost importlmce that; 
all the rules of public accounting should be carefully observed by everybody con-
cerned, quitt> a lot of people would have thought that the individual who made 
that st.atement was qualifying for the lunatic asylum because in the general 
state of puhlic apprehension of that time, the observance of matters of this 
kind wa!; probably the last thing that anybody would think about. Now that 
does not ahsolye o li~ials or ant,horiHes from the necessity of doing their duty 
to the best of their ability. It is true that the circumstances were highly 
Ahnormal and WI: have to remember too thtlt there was not merely what I might 
call a qualitative deterioration in the sit,uation, but 8'lso the qys!!.tity of the 
work, the functions and the duties that fell to Government offie.ers in that time 
in places like Bengal were such that the ordinary administrafflon was com-
pletely overwhelmed by thE-m. It is one thing to be overwhelmed by a situation 
which you are not equipped t.o deal with, but it is another thing to exploit that 
situation in a mala fide manner, to falsify accounts or t.o misappropriate publb 
funds; and where that occurred it does not seem to me to matt:er whether the 
enemy were fifty yards a\vay or five·hundred miles away. In circumstances 
such as tbose, I have no doubt that punishment must be awarded and that 
offences must be most severely dealt with. 

I have not with me the final reports on mll'Ily of the matters to which Hon-
ourabie Members of this House have drawn attention. ThOSE: reports will not 
be complete. They will probably be put before the Public Accounts Com-
mittee w'ben it next sits in the course of the ft>rthcoming months and I am not. 
.in a position even now to give answers to this House about such questions as 
the unsatisfactory accounts in the caSe of Bengal aud various other lacunae 
of which the Auditor General ha-s rightly complained.. I have no doubt, how-
ever, that reports will be forthcoming. How satisfactory they will be, I can· 
not now foretell but these matiters will continue to be pursued by the. Com-
mittee until reports have been presented and until they can make their ow.a 
final obf'lervations upon them. I do not think it would be any advantage for 
me to attempt to anticipate those conclusions. I am of course in a difficult 
position iil. dealing with matters ~re other Governmects have acted as agents 
of the Government of India. Until bhe a~ts hlrVe been completely reported and 
until the Auditor General is in a posimon to comment on those facts, it is pm-
mature foJ' me to give my final opinion on the adequll'cy or otherwise of th!:l 
action taken by Provincial Governments. Prima facie of course the situatiol' .. 
in many rer,pects is highly unsatisfactory but it may be too early to jump to 
the conclusion that there has been mala fide misa.ppropriation or anythina of 
that kina until we have full reports. . 0 

. N?w, Sir" my Honoura?le £:lend, Prof. Rangs, proceeding no doubt. on th.e 
rmCl~le of sack the lot· deCided that I, and my department, should also 
stlll.ld 111 t ~ dock along with all !he others. WeH, I have no objection if that is 
what he wlRhes fo ~o. I would only suggesi that, it may be a bad principle to 
condemn. lock, stocK and barrel the whole machinery including the only machi-
~ery whl(;ib. fs capable of bringing to vour llotice thetllat.t.ers in which vou are 
mterested. I migbl as well say to Prof. Ranga, what about vou? "'nat about 
your share of res onsi~iIity? I find that there is some poiI\t ~bout thnt, because 
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he says 'tbat certain matters were Hot brought before the Legislature when in 
fact they were brought before the Legislature but my Honourable friend was-
not bere. I am glad to "ee that my Honourable friend, Prof. Ranga, is now 
ht.'ra 

Prof. N. o. ltanga: With apologies. 
The Honourable Sir Jeremy Raisman: if we aTe sacking the-

lot, if eyerybodj is to blame including not only the spending departments, but 
the Finance Department and Audit, then what about my Honourable friend, 
IJrof Hanga, who did not so order his affairtl that he WII'S presl;lnt in his qeat 
at times when thesf> matters came before this House. He omitted to be pre-
senf at times when matters of considerable importance, which are mentioned ~ 

in this l'ublic Accounts Committee'!-l Report. were discussed in this House, not 
retrospectively but prospel:tively, when he might have given us the benefit of 
his valuable aUvice and assisted and guided us in the proper channels so that 
1 should not have incurred the odium of being guilty, along with everybody else. 
of irrcf,ularities which have been reported by the Committee. I suggest to Prof. 
Rangr. tfiat he can have it one way or the other. If he wishes to damn every-
body, bell book and candle, then he must· be prepared for the kind of report 
that will be brought to his  notice. I suggest to him-on the principle of havin,g 
at least one chowkidar or somebody on his side-that unless he can at. least 
E'nlist the services of one Department of the l-l-ovemment which is attempting 
to control expenditure, then he might as well give up the uneven struggle, 
because he will neither hear of tht>se things nor will he be in any position to deal 
with ther.rl. My Honourable friend, Prof. Ranga. ~ realised that the Audit 
Department will not be able to do ib; ,,,ork adequa.t6ly unless it· can be 
streJlgthened in numbers, and I underEtand that he appreciates to some extJellt 
t.be rel1son", why the Audit Department during recent years has not been able 
to b'l strengthened in numbers. 

Now, what is the position of the Finance Department? The Finance 
Department in its endeavours to 100ate its watchmen wherever they could b~ 
of most value in controlling £xpenditure has split itself up into fractions and is 
left with, I regreb to say, a-very inadequate central body with which to deal 
wiTh·fhi,,; highly important function. It is quite true that the Finance Depart. 
ment has been unable to prevent quite a number of these irregularities. If that, 
means that t·he Finance Department deserves to be condemned then I mm;t 
accept tn,' condemnation. At th" same time I must point out that the FiMnce 
Department is quite unable, not having any of the attributes of the deity,  or 
rnanyof t.hem shan I say, to be present in all places at. the same time. and it 
also unfort,unately suffers from the handicap of not ~ing possessed of omnis-
ciencc. So there is quite u. lot of things whieh happen of which the 
Finan('e Department does not know till after they have happened and which 
curiously enough my friend, Prof. Ranga-, does not Imow unbil some time a.fter 
they av,~ happened. My Honourable frifmd, Prof. Hanga, did m,t know of 
many things that were happening whilst he was a Member of this House. That 
mayor may not have been hie fault. But the Finance Department certainly 
is not possessed of omniscience and quite a lot of things have happened which 
it wa., unable to prevent becausc it did not know. It did not know that a 
ceriJain officer wa'S buying beds. He had the power to do so .under the ordinar:v 
rules. It did not know whether he was paying more than he should have don~. 
it did not know whether the specification of the beds .-was higher than it need 
have been. The :Finance Department only came to know of these things many 
months and possibly more than a year afterwards, so that all that we can do is 
to deal with this-as somebody said-decomposed body, by way of post·mortem 
Rometime afterwards. What we endeavour to do is 10 take up these matters 
and try to prevent them happening again. 

JI[r. T. ·S. Avinaahllingam onet. iar~ The question is what did 'vou do with 
that man who did aU thesf> things. .. 



REPORT OF PUBLIC ACCOUNTS COMMITTE!!: 85 

The B,onOUlable Sir Jeremy Raisman: I cannot at .this mom~nt s.ay ~ 
happened to the  individual in question. I dare say th1s matter 1S still under 
CO[lsiderntion. 

PrOf • .N. G.Ranga: Goes on like that! 
'l'he Bol1OUl'able Sir Jeremy Raisman: What I me~ t? say is that ~e qu.es. 

tiOll of the appropriate action to be taken against him 1S prob.ably still .bemg 
agitated between the l"inaD('e and War Departments and poss1bly that 1S so. 

~ , :N. G. Ranga: And it goe::; on till Doomsday I That is the trouble .. 
The Ho.a.ourable Sir Jeremy Raisman: It may go on for some ~ime but still 

justice often follows behind. 
111'. T. S. AviDasldlingam Ohettiar: Let us hope sol 
The llbnourable Sir Jeremy Raisman: I do not wish to take up further the 

time of this House. It is not my business, I do not conceive it to be my busi-
ness to be so to speak Counsel for the Defence in this matter. That is not 
my conception of the position of tho Finance Department in relation to this 
Report. 
There is one thing which 1 should like to do before I sit down and that is 

to endorse the remarks which hllVe been made from several quarters in this 
House rf:garding the Auditor-General, Sir Cameron Badenoch, who will be 
shortly retiring from his office. He has been ,a bulwark of strength to the admi-
nistration. He is an officer of great independence and his value to the Public 
ccount~ Committee has been tremendous, as I have no doubt every member 
of th'1t Committee will attest. I think it is right that this House should recog-
nise:! tho:! ver:v valuable services which Sir Cameron Badenoch has rendered 
ttl India and' to this House. 
In regard tb the amendment, I have alreadv indicated that I should have 

no objection if that is added to the resolution' before the House. 
111'. President (The HonourRble Sir AbdUl' Ha!iim): The motion before the 

House is: 

"That the Report of the Public Accounts Committee on the Accounts of 1942-43 be taken 
into consideration." 

'l'he amendment to this is: 
"That after the words 'taken into consideration' the following be added : 
'and having considered it, the House is of opinion that as grave irregularities have been 

.obse~ed in expenditure of large amounts in war publicity and ot.her matters, steps should 
he taken immediately to put down these irregularities'." 

'l'ne question is: 
"That after the words 'taken into consideration' the following be added : 

~ 'and having considered it, the House is of opinion that as grave irregularities have been 
obse~ed in expenditure of large amounts in war publicity and other matters, ~te s should 
-'fie taken immediately to put down these irregularities'." 
I 'l'he motion W8S adopted .. 
~ 'me Assembly t.hen adjourned till Eleven of the Clock on Frid!\y, the 9th 
~ J!'ebruury, 1945. 

. . 
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